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P—

“The Lok Sabha met at Eleven of the
Clock.

[Mz. SreaxEr in the Chair]
ORAL ANSWERS TO QUESTIONS

Rajasthan Squadrea of Fighter Planes

*p21. Dr. L. M. Singhvl: Will the
Minister of Defence be pleased to
siate:

(a) whether it is proposed to raise
a Raxjasthan squedron of fighter
pianes; and

(b) if so, by what time the arrange-
ments would be completed?

The Minister of State in the Minl-
try of Defemce (Bhri A. M, Themas):
(a) No, Sir.

(b) Does not arise.

Dr. L. M. Singhvi: May I know
-whether the hon Minister of Defence
remembers that at the time of the
mammoth and historic reception ac-
<orded to him in Jodhpur, he gave a
categorical assurance to the people of
Jodhpur that prop ATTAN its
would be made for the aerinl defence
-of that elty, snd that the question of
s sgumidron, | which mstter the
Prime Minister had on an earlier
oecasien given an assurance, would
Be implemented very soon; if so, what
ave the details?

The Minister of Defomce (Shri Y.
B. Chavan): As far as my assurance
sbout air defence of that part of
Rajasthan is conoerned, T am certainly
scommitted to it, this Government is

committed to that. Ewven before that
assurance, commitment was there.

Dr. L. M. Biaghvi: It was not fully
implemented.

Shri Y. B. Chavan: I do stand by
that asgurance. T Question was
about naming some of the planes that
were going to be donated by the
Cislef Minister of Rajasthan. That is
a different matter, My only point
was this, The question was whether
there is going to be any Rajasthan
Squadron as such. [ said no. But if
any donation is given of certain
planes etc, the question of naming
them can be certainly considered on
its own merits.

Dr. L. M. Singhvi: [ am not s0 much
concerned about the question of nam-
ing the planes or a group of planes to
be donated by the Chlef Minister,
What I am concerned is about
adequate aerial defence of Rajasthan,
and we would like tv know, in view
of the very heavy bombing of Jodh-
pur—as many as 207 bombs fell on
Jodhpur during this conflict—arhat
specific steps are being taken to safe-
guard the border greas of Jaisalmer,

Barmer and Jodhpur by aserhl
defence.
Shri Y. B, Chavan: It would be

very difficult for me to disclose all
the Information, but T am prepared to
tell the hon. Mamber and other Mem-
bars what steps are takem about it.
I can assure him that we have cer-
tainly learnt our own lessons about
the deficiency of air defeoce of Rajas-
than in the last conflict, and we are
taking certain steps. This much I
can assure them.

oft qummw fog : W7 ATETC R W
a1 ax o fer & fir v o "
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qET’ T AW aw sk gEEa g
WY, 7 g AT T g, 7 HE&T I
o 7 a9 qf, 96T I ¥ @ -
wqr far man @ @a ¥ 207 & W fic
%, AR U9 TeE = @ W g,
Tror gEaT g ot & T wwfeg e
wre ofr & fF vaw i CTeqEer
T A ay ¢

Shri Kapur Singh: It is a very good
suggestion.

st wifwre WAoo wEET ¥

W Wy gl & qar & ¢ e
& =T o qrfeeT S1 AT w1
& @ ¢ 1| Iuy a9 ¥ g | aoe
& wré T wify s &, afy A &
wa R d?

Shri ¥. B. Chavan: The hon. Mem-
ber has raised twg points. The first
is whether there is any unusual con-
centration on the Rajasthan border.

My answer ig no. About air defence,
I have already answered.

st Tt : oEEw AEEE, AU
qt g el ¥ A @ Iew O
o aN A W &% dar R wow
wifgg o1 | agt 9% A s o\
I W H TW W AORI A IAEY
wiw oy § fag e W& fgwr
Y ¢ 7 afx g, @1 uri 97 ST S
w0t & fag W wEe fear o @ 8,
YT WA JRAT AT w0 4 Tardt ?

ot qurmrow wgw S wfRad
off Ty orfr qEaTe o7 Y Ty &, Afew
w8 & wfeg T | W g A e
wT ¥ 39 W gt dewEl &
wifEed A IEw AW Sy g

Shri Shinkre: Has at least the hon.
Minister seen to it that the unfortu-
nate experience gathered in the
Rajasthan area in the recent conflict
is being given proper thought in
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the proposed Five Year Defence
Plan?

Bhri X¥. B, Chavan: Yes, Sir,

Shri Harish Chandra Mathur: With-
out asking the hon. Minister to dis-
close the details of the defence pre-
parations which have gone an, may 1
know whether they had any real
lessong to learn from what had
happened in the past, and if so, whe-
ther adequate preparations which are
necessary have already been taken or
are in the process of being taken?

Shri ¥. B. Chavan: The lessons have
certainly been learnt, and there were
certain lessons to be learnt. The
other steps are in the process of being
taken, some of them are being taken,
some of them have been taken, be-
cause it is a series of decisions, and
it is not merely a question of a deci-
sion being taken, it is a question of
implementing it, and some of the
things which are to be done take quite
a long time to be implemented. So,
I can only say that the process is on.

Shri D. C. Sharma: In view of the
terrible happenings in the districts of
Amritsar, Gurdaspur and Ferozepore
in Punjab,.. )

Mr. Speaker: We are on Rajasthan

Shry D. C. Sharma: 1 am asking
whether any action is being taken
there also on the lines along which
action is being taken in Rajasthan.

Shri Y. B. Chavan: As far as
Punjab was concerned, in the last
conflict all the necessary steps had
already been taken. Really speaking,
air defence of Punjab was certainly
quite up to the mark. Despite that
certain things happened. I think in
a conflict of that nature, some of the
things are bound to happen. So, the
question of Rajasthan will have to be
rather differentiated from Punjab.
Certain deficiencies were found in the
case of Rajasthan alr defence and
about that I have given the answer.
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Shri P. Venkatasubbaiah: Instead of
tackling the question in an isolated
manner, has the government got
before it a comprehensive plan of air
defence In some strategic places in
our country?

Bhri ¥. B. Chavan; Certainly we
have got a general overall plan but
even then in view of particular con-
flicts certain priorities may have to
be planned, and really speaking what
happened was because of those prio-
rities in defence matters.

Migration of Non-intefnees from
Pakistan

+
Shri Bubodh Hansda:
Shrj S, C. Samanta:
Shri Bhagwat Jha Aszad:
Shri P. C. Borooah:
Shri M. L. Dwivedl:
Shri Yashpal Singh:
Shri Bagri:
Shri Vishram Prasad:
Dr. Ram Manohar Lohia:
Shri Hem Barua:
Shri Earai Singhji:

‘Will the Minister of External Affairs
be pleased to state:

(a) whether Government have kept
any account of the non-internees from
Pakistan who crossed the Indian
border during the period from the
28th December, 1965 to the 4th Jan-
uary, 1966 and came to India;

(b) if so, the of such
persons; and

(c) whether these people have been
put in camps or they have been
settled down in other places?

The Minister of Externa] Affairs
(Bhri Swaran Singh): (a) Yes, Sir.

(b) The number of such persong is
3,505.

(c) These persons were all Indian
nationals or their dependents and the
question of putting them in camps
does not arise.

Shri 8. C. Bamanta: May 1 know
whether there is any separate record

number
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of those who did not pass through the
border checkposts?

Shri Swaran Singh: Naturally I do
not know anything about those who
did not pass through the checkposts.
The ocorrect situation is that the
border between India and Pakistan
in Barapole-Petrapole area was open-
ed for the repatriation of non-internee
nationals of each country in the other
between the 26th December and Tth
January, 1966 and the persons re-
patriated during this period were all
Indian nationals or their dependents.

Shri 8. C. Samanta: After 4th Jan-
uary, was there any exchange of
people?

Bhri Swaran Bingh: 1 have got this
information for the dates between the
28th December and 6th January. If
the hon. Member tables a separate
question for February, I will give him
those figures.

st wmem AT wAw ;WM
syferay & g7 art # wrf aiw qwEm
¥t mft fE ax It ayt ¥ oA O Y
I 9 o I Fwfe W amEm
o7 ag @ for mar 7 afy g7 o 3w
frar qeaT gor o W oEEr g
fear g 7
Shri Swaran Singh: These were
mostly those persons with their
families who had India-Pakistan pass-
ports, Some of them crossed over
with permits. This is a different class
of people, not the type of people the
hon. Member has probably in mind.

Wt no wro fpil : & a7 oA
g § fe ot W Ao vy
¥ Wu I W A A qrEe
weafer e o o s g arfeer
qoere F ot F g dw faar o)
I faer fefY gwfer & ot e
9% | WT ATETC ¥ qur § fe oy
wzawg gt § ? afe g @1 v Ferr
TRt guT it TEET A fraoer § 7

Oral Answers
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o e fay : T AT AT &
= gal W e ¥ -
&t A §

oft ne wre W : w1 W ¥ o
N qeErTE T oY ag O oy w7
& g mreEl &1 a Al @

o wk fog : A & fpgerh aw-
for g

W W Ag 9o £ fFosn
& ot F9¥ 9gH gU A & ff i feg g

ot awem fag : g feafeer w
wr arft g fie orfieer Fosmer
@ W gw Fary @ ? ¥ g o
W 35 G & fF nieRaw o A
Y JATLAT BIY T W AAG GIvT T
Y ST WA KL 7

WA RERW : STET 1A, I a1
e T @

oft v fag : & WY ¥ fegeht
amfor § ot agt AR T AT ¥
1T wE AT T A0 § | T A IR
w1 Fare dur A g

ot wprft : 3500 e I A §
o fgrgeaar Hor o ¥ o qg W
W =fed T § 91 e a1 qefee
T WREET T ¥ | R W Ag
g TaE A FW A6 e g e
| ¥ W g ar e & grfesms
% aLg ot e ¥ ¥ g e Em
ot &%, et &t free e W
T AT | qE AR few ogea A A A
T OWE W §E qaT § e w7
wRE Magaa T g ?

Shri Swaran Singh: 1 do not have
those details with me at the moment.
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oft ot ¥ ag wAm wgE
fiF T feert SFT ¥ oY @ A qafwE
oY TR g wEt Ty

8hri Swaran Singh: I would require
notice.

Shri Eapar Singh: Is there some
evidenoe to suggest that into these
non-internees now migrating imto
Imdia some undesirable elements hawe
been inducted by same foreign power?

Shrl Swaran Singh: I do not think
that any power omn induct people
because all these people are Indian
passport-holders ang the permits to

them have been gramied by Indien
authorities.

Mr. Spesker: Bhrimati Savitri
Nigam.

Shri Kapar Bingh: Sir, my question
has not been answered. It has not
been understood. I want to know
whether it is on eadeopothesi basis that
the hon. Minister saps that gudesir-
able eiements have mot been inducted
by a foreign pewer, or has he pene
into this matter? Is there any
evidence on this subject?

g8hri Swaran S8ingh: No foreign
agemts have been inducted into these
people who have come back.

Shri Kapur Singh: Some undesir-
able elements inducted by foreign
power,

Shri Swaran Singh: No, Sir.

Shrimati Savitel Nigam: May 1 know
how far it is correct that some of the
internees who have come to India
have left large properties and busi-
ness and, if so what has been....

Mr, Speaker: The Minister is try-
ing to explain that this is a different
cape. They had gone there tempo-
rarily on some pernmit.

Shrimati Savitri Nigam: 1 am ask-
ing about these very internees. When
they were in Pakistan, they had some
business interest m=nd some other
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interests over there. Thiz was pub-
lished in all the newspapers, that the
property which was there was con-
fiscated during the time of emergency.
I would like to know from the hon.
Minister whether he has got any
assessment made as to what were the
amounts and what was the cost of
the property which was confiscated by
Pakistan.

§hri Swaran Bimgh: That i a ques-
tion not connected with these persons,
but on that issue I have already made
a statement that the Pakistan Gowvern-
ment has taken action wunder the
Enemy Property Act to take into
custody property, buth movable and
immovable, belonging to Indian
nationals and corporate bodies, and
that restriction still continues.

ot gen wx www & A
g f i fore At 3 a8 3500 W
qxfaz ar angde wwT 1Y ¥ o wafa
# qrfesa & gt Aw ¥ fead A
Ty ¥ oy I § g fed S ey
o fear a1 W feadi &1 aw
feam mar aT

=it vl fay : Wk fa¥ @ arde
& v oW ardei f W § 1
W e Afew o & amer
" E |

Wage Board for Cantonment Beard
Empiloyees

—+
+ *923. Bhri P. C, Borooah:
. Shri M. L. Dwivedl:

Shri Yashpal Singh:
8bri A. N. Vidyalankar:

Will the Minister of Defemce be

pleased to state:

(a) whether the All-India Canton-
ment Board Employees’ Federation at
its  seventh  annual conference
demanded the appointment of a wage
board for cantonment employees;
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(b) if so, whether they hawve also
damanded an immediate 25 per cent
ad hoc increase in wages; and

(c) it so, Government's decision cn
these demands?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir,

(b) Yes, Sir,

(c) The matters are under the con-
sideration of Guvernment.

Bhri P. €. Borooah: May [ know
when their present pay and allow-
ances and pension benefits werc las
considered and is there any provision
upnder the rule to revise these rates
to neutralise the rising prices, and are
the present rates quite sufficient?

Shri A. M. Thomas: This National
Tribunal was constituted in 1858 and
the award was given in 1980, and it
was brought into effect also from 1st
April, 1959. The award has been in
foree till Znd April, 1983, and those
terms are still being continued to be
in force.

Shri P. C. Borooah: Muy I know
whether the All-India Cantonmcents
Bouird Employecs' Federation in their
lust pweting have pledged to boost
production and wage 8 war aguinst
anli-national and unsocial elements in
this country, and in the circymstnces,
may I know whether revision of their
scales of pay, etc, is going to be con-
sidered, especially when they are of
the same category as the Kanpur
Cantonment Board employees?

Shri A. M. Thomas: Because our
own citizens happen to be employees
and arc patriotic, they should not
expect any flnancial benefit because
they are patriotic.

Mr. Speaker: This Hall is g0 con-
structed that all Memberg can hear
a Member speaking only if he keeps
his face towards the Speaker.

8hri A. M. Thomas: The hon. mem-
ber said that the award was in force



9153 Orgl Answers
till 1883. I have already said that the
terms are still in force. The question
whether there should be another
tribunal or wage board or anything
like that is under consideration,

Bhri P. C, Boroosh: My second
question has not been answered, whe-
ther they have pledged to boost pro-
duction and other things.

Shri A. M. Thomas: They have done
as other employees.

st 5o wro fgudy : & o wigm
g e &1 1060 % oit wrard fear T
A% WA W1 FE G wEe W
R & o @ 0k 4 fs o
o wig % gu fear o awar 1
IR T T I Y qravdsar gt 7
frr grem F I qw W EY qATET )
ofy wrf swaeqy oF A Wy of i w
ag &iw ag ¥ S T v o W
o¢ fawme 5= % qu § wrwm ?

Shri A M. Thomas: This tribunal
about which reference has been made
have based their conclusions mainly
on the basis of salary scales obtaining
in the neighbouring municipalities.
Mainly on that basis the award of
that tribunal has been given. They
have now asked for the appointment
of another tribunal, which, as 1 said,
is being considered. In fact, talks
have also been conducted at the
secretariat stage. The hon. Defence
Minister will also be meeting the
representatives of the Federation
regarding this.

Shri M. L. Dwivedi: By what time
will this consideration be completed?

Shri A. M. Thomas: In fact, the
Minister should have met them on the
18th of last month. But it was In-
convenient for Shri Vidyalankar, who
happens to be the President of the
Federation, to come for discussions.
There will be discussions in the near
future.
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«ft WrEE R G : W7 Jg 99
a4t & fr fredlt are o oA ®
WTHTT 9T 9%t gfg & v it v &
wrx a% ¥ fet ¥ et F s gfz
gt 7k 3, forad wrow wra: iy s
w1, gt a% fF 2500 To a® a1y aT=l
# 500 %o fOWTIH wATSw faar T
& & s =man § e o aw ged
e A &or & Al T aw W
TAE AT AT FT G AW FT
o

Shri A, M. Thomas: It is true that
there has been increase in the cost
of living and other expenses. That is
why this matter is being considered
de movo, The salary scales of the
cantonment employees should have
some relationship with the salary
scales existing in the municipalities of
the various States. -A suggestion has
been made that, that may be gone into,
If any increase has to be made to
make it on a par with the salary scales
in the municipalities, that has to be
done, These things have to be dis-
cussed with the representatives of the
Federation.

Shri 8. C. Samanta: May I know
Wwhether the 1859 tribuna] increased
the salary in the form of DA only?

Shri A. M. Thomas: There has been
a general improvement in the emolu-
ments as a whole,

o qvore fag): & s ST
fie wr qoere ok dw @l
f ot wferoar sefamdl gud Aoey ¥ ¥
T W i el feedfedt @ 0w
@ St ®r #o To, e To WK FH-
g ¥ o g s § o

L 3

Shri A. M. Thomas: I have already
said that this ig being considered and
suitable decisions would be taken. In
this matter, we cannot compare it
with the salaries and scales of Cen-
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tral Government employees. Of
course, that also would incidentally
be taken into consideration. Persons
doing g similar job are the persons
employed by the municipalitieg in the
various States. Therefore, there
should be some relation between the
salary scales of the cantonment em-
ployess and the employees in the
various municipalities.

Shri 8, M. Banerjee: Is the hon.
minister aware that all the rules and
regulations governing the service con-
ditions in the matter of disciplinary
action, ete, which are applicable to
defence employees are applicable to
the cantonment board employees also?
They get the disadvantages but not
the advantages of the defence em-
ployees. What steps do government
contemplate to take to remove this
discrimination and bring them on a
par with the defence cmployees for
all purposes?

Shri A. M. Thomas: In the first
place, they cannot be classified as
Central Government defence em-
ployees. They are employees of the
cantonment board. Of course, certain
rules of service applicable to the Cen-
tral Government employees are also
applicable to them. But tuat does not
mean. that the same conditions of
service should also be made appli-
cable to them.

Shrimati Akkamma Devi: The Can-
tonment Act of 1924 framed for the
convenience of the British people
still continues, after 18 years of inde-
pendence, causing serious problems
not only to the employees but to the
civilian population. May I know
whether Government will amend this
Act suitably to help them?

Shri A. M. Thomas: This is= a
general question which is being con-
sidered. Now, with regard to the
amenities of persons residing within
the limits of Cantonment Boards, we
are making ad hoc grants according
to the requirements of wvarious Can-
tonment Boards. Apart from that, as
questions arise, we consider them on
their merits. We are also not quite
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Oral Answers 9156
satisfied with all the conditions that
are obtaining in the various Canton-
ment Boards.

Shri A. V. Raghavan: May I know
whether it is a fact that the salary
scales of these employees vary from
State to State; if so, whether Govern-
ment will make the Central scales
applicable to these employees?

Bhri A. M. Thomas: I have already
stateq that it may not be possible to
bring it on a par with the Central
scales. I have said that the tribunal
which has gone into this gquestion has
taken into account, broadly, the scales
of pay applicable to similar categories
of employegse in the neighbouring,
compara municipalities.

Recall of Pak. Infiltrators

*925, Shri 8. M. Banerjee: Will the
Minister of External Affairs be pleas-
ed to gstate:

(a) whether it is a fact that Pakis-
tan has refused to recall the inflltra-
tors;

(b) if so, whether this matter has
been referred to the U.N. Security
Council; and

(c) if so, with what results?

The Mimister of External Affalrs
(Shri Swaran Singh): (a) As I in-
formed the House on February 21,
1866, we have definite information
thut Pakistan called upon the infll-
tratorg to return.

(b) and (c). Do not arise.

Bhri 8. M. Banerjee: I want to know
whether the atiention of the hon.
Minister has been drawn lo & Press
news in the Times of India and other
papers that recently soms saboteurs
have been sent to shmir Valley by
Pakistan, including some armed in-
flitrators. 1 want to know whether
there is any truth In this news; if so,
may I know the steps taken by the
Government in this matter?
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Shri Swaran Bingh: It is true that
4 news item was published in the
Times of India dated 30th March, 19686,
about Pakistan sending infiltrators
acroés the cease-fire line in Kashmir
and that a few saboteurs, including
army officers, have been grrested. We
looked into it, This news was not
correct at all.

Shrl 5. M. Banerjee: I want to know
whether Government has any figures
giving the total number of infiltra-
tors who were sent by Pakistan and
the total number of those who have
been recalled by Pakistan?

Shri Bwaran Singh: Bir, estimates
of these figures were given at the
time when this matter wag discussed
on more than one occasion. Their
number according to that estimate
ranges between 4,000 to 5,000, And,
as [ staled on the floor of this House
on 31st February, almost all of them
have been withdrawn—there may be
a few, some four or five, in some
jungles or out-of-the-way places. 1
also explained that we have succeed-
ed in interceptling information which
was directed and addressed to these
infiltrators and they were asked to go
back into the Pakistan-occupled part
of Jommu and Kashmir.

Shri Daji: Is the Government aware
that of late Pakistan has again gone
back on the assurances contained in
the Tashkent Declaration about in-
filtrators and mujahids and has open-
ly said that she maintaing the right
of sending mujchids? Also, are the
Government aware that there is a
report that a special training camp
under the direction of some Chinese
Generals has been set up for training
guerillag to be sent into Kashmir? If
so, may [ know what is the Gowern-
ment's reaction thereto?

Shri Swaran Singh: The hon.
Member ig correct that statements
have been made by Pakistani leaders
which are not in accordance with the
Tashkent Agreement and they have
put an interpretation upon the Tash-
kent Agreement which is one-sided,
which is incorrect and which is
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totally unacceptable to us. About
the second part of the question,
whether there is any training camp
for training persons in guerilla war-
fare under some Chinese Generals, I
am afraid I am unable to confirm or
io contradict that information because
that is not available with me.

Shri Dajl: One part of the question
was what Government proposes to do.
Merely saying in Parliament that
Pakistan has violated the Tashkent
spirit is not enough. Do we Jropose
to take up this issue with Pakistan,
or USSR or UNO, or sit quietly and
say that Pakistan has violated the
Tashkent spirit?

Shri Swaran Singh: We have been
taking up with Pakistan the wviolation
of the Tashkent Declaration, We
have also drawn their attention to
the statements that have heen made
by their leaders which are not in ac-
cordance with the Tashkent Declara-
tion. The hon. Member is no doubt
aware that at the last Ministerial
meeting in Rawalpindi we could not
make any Progress but we have
agreed to meet again. We, on our
side, will try to adhere to the terms
of the Tashkent Declaration and will
also continue to impress upon them
the desirability of Pakistan honour-
ing the obligation they hawe under-
taken under the Tashkent Declaration.

8hri Heda: Such of the inflitrators
who could not speak Kashmiri langu-
age fluently like the people of
Kashmir were traced or detected and
dealt with. But what about the jin-
filtrators who speak Kashmiri fluent-
ly and mix with the people and stay
in the villages? What action has the
Government teken ageinst them? The
figure of such people given earlier
was B,000.

Shri Swaran Bingh: Regarding the
first part, the House is no doubt aware
that the response to the functioning
of these infiltrators from the people
of the State of Jammu and Kashmir
was not in accordance with what
Pakistan thought would be the res-
ponse and generally the local people
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gave information which led to the
arrest of many of these inflitrators.
Secondly, very strong action taken by
our Security Forces had the desired
effect. Thirdly, the inflltrators did
not d in their mission and some
of them sent distress messages back
saying that they are not getting any
co-operation and that they are being
pushed back. There will not be any
sizable number of such people in any
locality in the State of Kashmir.

Shrl Heda: I am speaking of the
Kashmiri-speaking infiltrators ong not
non-Kashmiri-speaking infiltrators.

#hrl Swaran Singh: The Kashmiri-
speaking inflitrators are also in the
same calegory. The presumption that
the hon, Member is drawing is, mere-
ly because a person speaks the same
language he will not be detected or
the local people will give him support.
That is not correct,

Sbri D. C. Sharma;: While thanking
the hon, Minister of Externsl Affairs
for saying that everything is rosy in
the garden of Kashmir, may I know
how so0 many infiltrators are coming
to our part of Kashmir from the so-
called Azad Kashmir, who are fully
trained for sabotage, guerilla warfare
and mountain fighting?

Sbri Swaran Singh: I am grateful
for the rather rosy sentence with
which the hon. Member prefaced his
question. But I never used that ex-
pression and if he has got ihat im-
pression I would like to contradict
any such feeling. Regarding the
operative part of the gquestion, about
inflltrators crossing into the Indian
side after being trained for commit-
ting sabotage, the House would no
doubt be aware that the vigilance
shown by our Security Forces has
created a situation where no act of
sabotage has been possible for quite
some months now,

Shri Harish Chandry Mathwr; The
hon, Minister may not have given the
impression ofl it being rosy in the
State of Kashmir, but he did tel] us
that there were ‘about 4,000 to 5,000
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infiltrators, almost all of them have
gone back and there is hardly a stray
inflitrator here or there. What is
the basig for making such a statement?
Have the infiltrators who have gone
back got themselves registered at
their camps? How can he be sure
that they are not lying low ior the
present? Is it pot also a fact that
large d of ition bave

been found after that?

Shrl Swaran Singh: It is true that
no record can be maintained and that
is something which we should appre-
ciat:, Just as we gave a figure afler
making an assessment from various
sources when these people crossed
over into J & K and said that thiz is
the number, by the same criterion we
were able to ascertain the corect situa-
tion and the facts when the ex-
filtration process started. The
House is, no doubt aware—we
have kept the House informed—
that ‘the information of their com-
ing in was obtained, firstly, from
various statements that we were ahle
to get from those who were arrested
and, secondly, by intercepting mes-
sages which were being passed on to
the infiltrators when they were
actually functioning here. Similarly,
by the reverse process, when differ-
enl messages were sent from the
various contacts and various sources
of information which I need not give,
it was possible for Government
agencies to ascertain the size of the
exfiltration that had taken place for
crossing over to the other gide.

As to whether they are lying low,
some of them may be lying low, but
generally the respense from the
people of J and Kasl cn our
side has been wvery good and they
cannot function if the local popula-
tion generally knows their responsi-
bility and keeps the suthorities in-
formed. This is the overall assessment.

About damps, it i true that some
illicit arms were recovered in two or
three weeks when our armed forces
spread into the area acroas the cease-
fire line.
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oft welt wm e EEII W
aifry fad o & ax wfeded w
WA Fi T @ T AT § e gge
ar 3§ & o ufaw § O W goee A
wr st sy MY 2 %
gATa AT ¥HY W a1 S9 &1 WA ¥
qEd & freRTe & % W1 ot S
aifaw T § w41 GO ®1 I AH-
T8 & ST o "wg 39 A1 @ d O
AT T T E 7

SR WEET : 4g a1 I N

oft ol fey : 7we fged &1 wam
§ % T § 1 T & qarfeew &% 6
s e g fF FH ag @ aw
w1 wgfara fear o @ § g Wit
 aw ¥ o farnfEd SR Wi
gfes &t aww & |

Shri Bhagwat Jha Azad: Does not
Government regard the presence even
of a few inflitrators, as admitted by
the hon. Minister, an infringement of
article 3 of the Tashkent Agreement
under which Pakistan assured not to
interfere in the internal matters of
our country, if so, has Government
drawn the attention of Pakistan Gov-
ernment to it and what is the reaction?

Shri Swaran Singh: The position of
Pakistan Crovernment in this respect,
as I explained when the debate took
place, ig peculiar. They never cwned
responsibility for sending these pcople
and, naturally, they cannot accept the
fact that they have withdrawn them;
but we knew that they had sent these
people from various sources which I
clarified and mentioned and we also
knew that they had withdrawn them,
‘The main factor in this, if I may say
80, is not the Tashkent Declaration but
the hot reception given to these in-
filtrators by our security forces and
the co-operation of the people of
v and Kashmi

Shri Hari Vishnn Kamath: Have
they been rounded up? They have
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not been rounded up; they are still
there.

et arfy ;W 9w w7 oETT
forrat fo o¥ wfwsd ¥, avs
FHEIY & Wt W T auerd A
Tffeeed & art § dawr fwa v
et & qiee aoee ¥ W A
&1 A fF freied 99 goft ¥
T Y faeet oY I arer § S
a7 TG w4 FfFT T @ a1 W
T A AT T A ARG A -
T fr gfmardr am & s W e
H ag R0 T @ € a7 7g few s
F wTi wRwaT 9 qwar qv ?

oY @i feg g e & A
& & w1 g e ¥ -
ferw oz & fF W e wf g%
feqmr # s o f5 s wifweed A
a1 freft Y 9K ot 3w e g
gNT, STEI 9FET A9, AR W
W W dET aTen oAy &Y oW
Rt m e § ?

ot wrfy : ot gfard At @
Afkesed & 4 Io% JAW IEH
g faar € | ofesme & efeeed ¥
art ¥ @t wfy arw o IEw aw g
wraT A fer gfrardt T amwtar gt ?

o REww c Fg e d

Shri Eapur Singh: In view of the
startling and hitherto uynknown in-
formation which the hon. Member
from Gurdaspur just now imparted to
the hon. Minister, while putting a
supplementary, does the hon, Minis-
ter for External Affairs propose to
integrate him into the Intelligence
Service of his Ministry?

Mr. Speaker: Shri Mahida.

Shri Kapur Singh: If the answer is
in the afirmative, we will be grati-
fled
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Mr. Speaker: He is asking whether
he is taking him into the Intellifence
Service. Shri Mahida.

Shri Kapur Singh: The Ministry
does not know the facts which sre so
vital,

Shri D. C. Sharma: Sir....

Mr, Speaker: He might not be refer-
ring to him at all.

Shri Narendra Singh Mahida: May I
know whether the term ‘infiitrators’
includes ruzakars and mujahids and
whether the instructions have been
given Lo the Defence forces to shoot
them down?

Shri Swaran Singh: An infiltrator is
& person wrho crosseg into our terri-
tory with arms. His origin, whether
he is a mujahid or a razakar or he is
an ordinary person trained or a
policeman or an Aarmyman, ls im-
material for us. Some of ,hem, as
was explained, actually belong to the
regular armed forces. They had been
detailed for this type of sabotage
work and they, along with several
others, crossed into our territory.
Some of them did belong to these
various calegories. That js *heir in-
terna] sort of nomenclature that they
have pdopted. For us an infllitrator
is a perscn who crosses into our
territory with armg and who is a
nuisance and a threat to us. We have
to take note of that situation,

Shri Narendrs Singh Mahida: He
hag not replied to the other point.

Shri Swaran Bingh: No instructions
are required to shoot them down. Any
person crossing into our territory
with arms is liable to be shot down.

s e W wONW : WEW 9E)-
o, § @ W FAE w7 ¥ ¥ 56 o
g wg?

g wEhw c aFO Af e aw i

R @ fid g

ot gem vy ww : § IO 8-
RATE 1
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wads wpny c IEd gt g

Bhri Harl Vishnu Eamath: Answer-
ing a question in the last session, the
Defence Minister said that these in=-
filtrators are liable to be caught and
shot at sight, That wag before the
Tashkent  Declaration. Has the
Tashkent Declaration brought about
a change in the Government's policy
or stand with regard to this particular
matter of their being shot at sight?

Shri Swaran Singh: There is no
question of a change of policy, While
answering a question just now, I smd
that any person who crosses over into
our territory with arms ig liable to
meet the severest punishment includ-
ing shooting and, in fact, that cisk of
being shot down and to be dealt with
toughly on our side js the biggest
guarantee against anyohe crossing
over into our territory.

Shri Hari Vishnu EKamath: Do you
actually do it?

Shri P, Venkatasubbalah: At one
time, the number of infiltrators that
had crossed into our territory has
been stated to be 8000. Now, the
Minister has said that 4000 of them...

Mr. Speaker: That has already been
asked.

Shry P, Venkatasubbalah: Already,
about 4000 of them have gone back
to Pakistan. May I know whether
the hon. Minister is satisfied that al-
most” all the infliirators that have

My, Speaker: He has answered that.
Shri Raghunath Singh.
ot oA fag : R afe 9T
FETAT € § 97w Uty W @i
¥ ug % fean ot s it & forer-
=t Ia% FaT Af & o7 ¥y Oy A
aér & fs 9a% g I ©F OUHE 9X
fmrac fic go & 7

ot v g : T I A

L]
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Shrimatl Savitrl Nigam: Besides
those very objectionable anti-Indian,
anti-Tashkent and amti-humanity
statements which have been publish-
-ed in all thy Pakistan newspapers and
other newspapers, all the time the
Pekistan Radio is doing poisonous
propaganda against India. I would
like to know whether all these things
have been brought to the notice of
those friends who have been responsi-
ble for reaching the Tashkent Agree=
ment and, if the answer is in the
affirmative, what has been their re-
action.

Shri Swaran Singh: I agree that the
tone of th,. Pakistani newspapers—
most of them—as also the tone of
their radio, particularly the so-called
Azad Kashmir radio, hag been very
very objectionable and wo have
brought this to the notice of the
Pakistan (rovernment and have re-
minded them of their »bligation
under the Tashkent Declaration

Regarding the second part about
kecping ths other friendly countries
informed, we have also taken steps
in that direction, but in this mutter
we have to deal with Pakistan bilate-
rally and vre should continue to deal
with it at that level and ilso take
steps to inform the friendly countries.

wl gwn wa meem & Soen
AT § fE ave &1 s owew &
e a=ir ff % g% ey € ore
&, fored 3 wr @ e wem & qw
T & W ywifsy W gu & | At e,
a1 w1 goRre et Frmrad & wifeer
T Y g g7 aokrT oot Aifegy #
qfadw & @ W wow qEifed Iw
T a7 faw o § 7

wew wirew oy &% s W
qwr g ?

oft gew ww weww : SEA %
m gwdfs w1 oy fear d

ot et Fory : 7% O% @ AR
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L. : OFET TATH WA
frm o1 5 waw & oF @ qEdfey
g, g & ux fafret 3 w91

ot gem ww wowrg ;. TE &
Ter SA St 7 T AT F osE e

Shri Swaran Singh: I think this
question of infiliration into the State
of Jammu and Kashmir tock place in
a different context altogether.

Shri Nath Pal: Not Jammu and
Kashmir. When he gave the defini-
tion, he said that anybody Who comes
with arms is an infiltrator. 1 think
this was not restricted only to the
Western Sector.

Shri Marl Vishnu Kamath: No
answer?

Shri Swaran Singh: That question
of migration into East Pakistan may
be technical. You might bring it
under the same definition but that is
of g different category and that has
been discussed here from time to
time.

Shri Nath Pal: That has not beea
stopped.

Shri Swaran Singh: Steps that have
been taken by the Government of
Assam both in checking the crossing
over of unauthorised persong into
their territory and in dealing with
those who might have crossed into
the Assam territory, did have a
sulutary effect and that side of the
problem iz much less now than what
it used to Be about a year ago.

Shri Harl Vishnu Eamath: And still
they come,

ot gww W woeT ; TR wgw,
N & THIOw g RA E
& o wEer g fe awk awea #
w1t sar fear war § ar i ?

wew agm ;w9 &S ITEd |
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Shri Swaran Singh: If he mentions

any Minister's name or the time, I

shall check that up.

off gvR Ty woEw : AW § qe
=Y A A e g

wreTmaTeft ¥ sraT-Aife

+
*926. & Wo wWlo fywdy :
ot Ho Wo wawm :
sft Arren w o
ot Wo Wo www :
ot gty gear
st o foy -

T gen Wi At weEr g
TATH FT P R

(%) wogd g==m AT gETOr g
¥ wwg # grenmant # soe o oy
areft wWraT  wEAT AT WY 3T
wTX ¥ falt st sfrwrer 3 wwrofer
warf o€ wfafa & sfrdes & s
e famfad € wf §

(o) = Fw sfraew #t o& wfa
4T g qv vt arifY;

(7) #7 a7 7w £ fr Syieer
afafy &1 sfedm w7 §F & qverg
gt #t et dweft Aifr ¥
aar WA # oqer & ard arh
AT § ayw & qfcadw fedr m §;
dr

(w) crwrarht o qrerife ¥
aHE-EAY 93 ofadT T W ek
forit v =umft Aifer 1 aATr oy ¥ .-y
wror § 7

g sl oarew awrew ¥ I9-
ot (ol wboh wedt) :  (¥)
wfafr & f arergn foidafi &y
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JEN woAr @ dww ¥ ST 5

fawfol « @ | e fowfon &

TFrE # 6 AT AW 959 97 TAT T

[geverem % v 1 tfwd wem qwe

To—5066/66]

(@) e (). v A 35 0
(w) s, = i

oY "o wio fpwt : ooe "R,
8% v F6 w5 A= wEE & STgAr
# df fs gr gfrdey o o T aEr
o w9, §fFT JaF TEE TR
farfeit & oot wi & 1 & ag o
srgm e 9w foird o) i )
mar !

Shrimati Nandini Satpatl: ‘Lhere
was no report; there were only recom-

mendations which I have put on ihe
Table of the House.
Shri M. L. Dwivedi: That has not

been placed on the Table. Therefore,
I am putting this question,

Mr. Speaker: She says that It tas
becn put on the Table of the House.
He might now put his second
question.

Shrl M. L. Dwivedl: Only some
recommendations and not all.

Mr. Speaker: She says that there
was no report,

He might put his second
now.

ot wo w0 fipily : & arrn W
£ 5 v afafy ¥ go fod fer o
fear, ot Iu% gt & aqerc 3w
A wrwy faen, oY wiverd dare o, aw
ot s oAy AT #
et ?

Shrimatl Nandini Satpati: The
Committee worked for two Yyears
from October 1962 to October 1964
and the recommendations are being
looked into,

question
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w1 IEr o Wed e &, aft

#t § aYwar ag vaT F @& A )

The Minister of Information and
Broadcasting (Shri Raj Babaduor):
There is a glossary prepared by AIR
consisting of about a thousand words,
but not by the committee ag such.

Bhri P. C, Borooah: Since language
is a developing thing, may 1 know
whether Government have under con-
templation the constitution of a stand-

ing committee of the Members of

Parliament and other language
expertg to review the question of the
language to be used by AIR from
time to time In the light of the public
opinion?

Shri Raj Bahadur: The House may
remember that the Sri Prakasa Com-
mittee was set up in pursuance of the
recommendations made by a commit-
tee composed of the Members of Par-
liament, and I think That that was the
nain purpose behind the Sri Prakasa
Cammittee. Otherwise, the hon.
llember's question is a suggestion for

wction,

St WA WY WY : §GT WTEI-
Aot &Y WreT W ¥R WA 9% qers
arft &, f& et w1 wfew fewre @),
w1 ag wonr 1 Aify § ar awlt wERT
a1 T¥-aF Wity ar sgrades A ?
WX A7 AT &Y A § & 7@ wg-
T a7 7% =iEaT # ur ¥ ag T
wi wre g 7

st w wgrye: 9 Aifa @ w"
¥aw @ oo Ay ¢ e
i gt dfeE ¥ & | Sak sl
% fifa &1 erfrwoor g1 % § A
#ifs # orf ofadw ar 3@ & 7 @
AT |
Shri 8. C, Samanta: May I know

whether according to the observations
made by the committee, common
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words having Sanskrit origin in
different languages have been collect-
ed, selectei and used in AIR, and if
g0, the reactions of the listeners?

Shri Raj Bahadur: The attempt has
been to have common words not
merely from the Sanskrit language
but from all other sourceg as well,
and that hag been done in respect of
about a thousand words.

sft wo WMo fuwmeiwre
sweTe $HE HWT AR ¥ W
neamrwfrmas i w
TefE erer aragre gra fafe
A ) TGT, I TF JHE C€ & F
fararz ST wERE AT T ?

|

o ow wgye : 7l wowwT
T 3, fad &1 g O Wi 1 g
g feft w1 o faww froae €
wm, @ g § felt w1 e wwfa

gt g wfed

Shri Bakar All Mirza: Will the hon.
Minister be pleased to state whether
any sample survey has been conduct-
ed in the Hindi regions of the coun-
try to find out how far the language
policy is in conformity with the
objective realities and how many
people in the Hindi region really
understand the language that is broad-
cast by AIR?

Shri Raj Bahadar: From time to
time, this exercise has been under-
taken, and that was why a committee
of Members of Parliament was consti-
tuted as far back as 1962, and then
there was the Sri Prakasa Commitiee.
A review is also made from time to
time. In fact, the Sri Prakasa Com-
mittee wrote about ffty letters to
eminent Hindi and Urdu writers,
scholars ete. to elicit their opinio’,
They expressed their satisfaction. Th'
difficulty arises when a Sanskrit won
is used for which, of course, there is
no other alternative word in *urrency,
and naturally, in such cases perhaps
some technical concepts or technical
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terms might be objected to, but that
sannot be helped.

Shri Bakar All Mirza: I am not
against Sanskrit words, but I want to
¥now whether any sample survey has
been undertaken,

Shri Raj Bahadur: Thére is listeners’

research also. ™ -

oft e ey gl : = sroeTe
Tt fe @ & goe oy ofedw
ot &, urermamft & el s §
Tga Wil g1 Tk § o IEaT W oY
wng g mE &, Jafs e g A
#frr, fomm, v wifs sarr s@
o A s g & 1 & S S
§ & 3% wrier wat o= oy o §
o T v e W Fy g E ?

ot Tw wyyx ;¥ oEEW A Oy
T 7Y wrk fe 37y W Wy wf
i, W T e ok gfan S
T # gren €, Su% W w6 e gk
¢ o 3 W et A

&t %o o wrewia : T wWdY BT
W& A 9¢ 6 fawrfor € of § w0
T a7 A euwdT 0w v F Q@
¥ FT HAT /A TAT, WIT WTEAT AN
W ag % safen g aY A
AT w1 W | afs feerfoR
WeT § wex & WY WX QAT AWQ A
it |

st oo wgrge ¢ o1 Y, fewtor
g & | T WA o
Hwm R Tk few
fawfan ar wgt o o gur §
W 1964 ¥ WA AW [E-HW
oty fray a1 IR aw wefy
wn gt A% SvOw IR W
Fear 4
@0 (ai) LS—2
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ot %o o wreniin : waT 7y 2w
wRE )

& o Wy : g fafies Afae
¥ fodr &fem wdy 41

Shri Hanumanthalya: Does the hon.
Minister keep in mind not only the
requirements of the people in mnorth
India but also those of the people of
south India in the matter of evolving
this national language, Hindi? Many
2 time in north India since Urdu is
more familiarly used, Urduised Hindl
is gupposed to be the national langu-
age whereas to people of the four
southern States of Indila who are
more familiar with Sanskrit, Sans-
kritised Hindi " would be acceptable.

Shri Raj Bahadur: Broadly speak-
ing, the objective is to find out the
maximum common Mmeasure of
understandability and feasibility
Sanskrit would no doubt provide the
base for that.

Shri Bakar Ali Mirsa: My guestiom
wasg not answered.

Shri Rajaram: I understand from
his reply that the Committee has said
that the Hindi used should be
Sanskritised Hindi. Has the Commit-
tee thrown any Tight on the Dravidian
languages and adopting words from
those languages?

Shri Raj Bahadur: We will certain-
ly persuade the protagonists of both
Hindl and Dravidian languages te
adopt ag big a measure of common
words as possible, Certainly Dravi-
dian languages can also be the gource
for common words.

wft e wroraw - & qoeTe f aeen
wgen § e v o w0 X gEpT 9T
fear & wYe o fet & first
qr off At fear § 1 ww &Y
]

-r
ft aw ege : SR 6 fawfal
g T w@

i

k.
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WTTH WOATL ¥} wew wramt ¥ Gt &
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=t wwrire wrefh ;g SATeT W
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e asfed iy oy T & o
Tfmm s sc s frem?
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1 FaT welt wEH Wt % I ToaT
w1 qre w3 oy # o A, & v
wrgar g—ife s wr dw war @
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uravar ¥ & 37 % € oAt Wy v



9175 Oral Answers

Wi Wk § afew gu R ot e
w1 s w0 §—fF gw wodt W
1 4T WY A e A & fay o W
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“whether any scheme has been
formulated in this comnection or
the offices are at liberty to work
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Shri Eandappam:  would like to
know whether there is any provision
made to reply to communications re-
ceived in Tamil in the same langu-
age; if not, why not?

Dr. Sarojini Mahishi: Sorry, tnere is
no provision for replying in all the
Indian languages. Hindi and Englizh
are the official languages,

Shri J. B. Kripalani: I have also re-
ceived such’a letter signed by the
authoritiegs that because the applica-
tion was mot signed in English, it
ocould not be considered.

APRIL 4, 1066

Oral Answers o178

Mr. Speaker: Now that he has ssid
it, if it is passed on, she will make
enquiries.

Manufacture of T. V. Cameras and
Transmitters

+
*928. Shri Yashpal Singh:
Shri Bagrl: .
Dr, Ram Manohar Lohis:
Shri Vishram Prasad:
Shri Utiya:

Will the Minister of Defence be
pleased to state:

(a) whether Government propose to
manufacture low cost T.V. cameras and
small power T.V, Transmitters in the
country; and

(b) if so, the broad features there?

The Minister of State in the Minks-
try of Defence (Shri A, M. Thomas):
(a) and (b). Proposals have beem
invited from various countries for the
manufactture in India of televisiom
transmitting  equipment including
transmitters, studio equipment,
cameras and mobile equipments, Some
proposals have becn received and are
being studled.

ot owqre fag : g foAr
ey # feamm feawaite gar & o
g % gW 0 A Farew o qu W
asyd ?

Shri A. M. Thomas: As far =
Piloni Institute is concerned, they have
made some attempts to develop TV
transmitter, camera tube, ete, but they
have not come up to the standard
expected for this sort of televisiom
equipment. As far as receivers are
concerned, they have attained consi-
derable success. For the receivers the
Bhagavantham Committee's report is
to the effect that the indigenous manu-
facture is to be made and we need
not go in for any foreign collaboration
but as far as transmitter and studie
equipment are concerned, it would be
necessary to go in for foreign colla-
‘boration.
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oft ovarw foy : £ oo wiT @
oWy § W wgi % g9 SE%! U w97
R EEH I TR U AY ?

Bhri A. M, Thomas: That would
depend upon the programme that is
put out by the Ministry of Informa-
tion and Broadcasting.

WRITTEN ANSWERS TO
QUESTIONS

Lorg Attlee's Statement regarding
Eashmir

*924. Dr. Bam Manochar Lohla: Will
the Minister of External Affairs be
pleased to stale:

(n) whether Lord Attlee’s statement
about independent Kashmir represents
the views of the Labour GGovernment
m UK,; and

(b) whether it presages any new
move by Britain to persuade India to
give up Kashmir?

The Minister of External Affairs
(Bhri Swaran Bingh): (a) The British
Government have expressed no such
views,

(b) Does not arise,

_merTwit o W e sy et
*920. = FEW WA wATY :
ot awarw fay :
sft fired :
w1 gwa ot merew Sd@ g
T # F AT e
(%) wv ¥w # Wromwi ot awr
W @i% firm @ ¥ fad woee X
®E =TT g T
(w) afz g, @t sweT AT =g
wrg; W
() W@ T F AW w ¥
wrw frft aperar freft & 7
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Coardination st Highest Level

932, Shlri. Harish Chandra Mathor:
Will the Prime Minister be pleased to
atate:

(a) whether need for strengthening
the agency for coordination and imple-
mentation at the highest level has
been examined; and

(b) if so, what are the conclusions?

The Prime Minister and Minister of
Atomle Energy (Shrimatl Indira
Gandhl): (a) and (b). At the highest
level the agency consists of the Cabi-
net, and a number of Committees of
the Cabinet with specified functions in
important flelds of Government busi-
ness, 'which are set up as and when
the need is felt. Committees of the
Cabinet have been reconstituted only
recently keeping in view the present
needs, At the official level there are
similar Committees of Secretaries. The
implementation of decisions of the
Cabinet and its Committees and of the
Committees of Secretaries is regularly
watched. ‘These arrangemients are
generally  working satisfactorily; and
improvements are effected whenever
required,

German Democratic Republic

*p38. Shri Vasudevan Nalr:
Dr, Bam Manohar Lohia:
Shri Warlor:
Wil the Minister of External Affairs
be pleased to state:

(a) whether GQovernment are aware
that the German Democratic Republic
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has applied for membership of U.N.O;
and

(b) if so, the attitude of Govern-
ment towards this request?

The Minister of External Affalrs
(Shri Searan Siogh): (a) Yes, Sir.

(b) According to established proce-
dure an application for new member-
ship of UN, has to be considered by
the UN. Security Council. India is
not a member of the Security Council
and will therefore not come into the
picture for some time. Meanwhile we
will study the guestion carefully,

Defence Team from Malaysia

*934. Shri Himatsinghka:

Shri Rameshwar Tantia:
Shrl Onkar Lal Berwa:
Shri Bagri:

Dr. Ram Manohar Lohla:
Shri Vasudevan Nalr:
Shrli Warior:

Shri Ram Harkh Yadav:
Shri Indrajit Gupta:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that de-
fence team of Malaysia errived in
India to discuss the prospects of pur-
chasing Indian made ammunition for
the - armed forees of Malaysia;

(b) it so, the outcome thereof;

(¢) whether any agreement has been
reached; and

(d) if so, the broad details thereof?

The Minister of Defence (Shri Y, B.
Chavan): (a) and (b). A Malaysian
Defence delegation visited India to
explore the posslbilities of obtaining
Indlan assistance, specially for train-
ing. The delegation had preliminary
discussions with us in this regard and
visited Defence training and other
establishments. The requirements of
the Government of Malaysia will be
considered when they have formulat-
ed their proposals

(c) and (d). Do not arise.
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Indians in Indonesia

*935. Shri D, C. Sharma: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the situation has now
improved for Indians residing in“Indo-
nesia; and .

(b) if so, in what ways?

The Ministey of State in the Minis-
try of External Affairs (Shri Dinesh
- Singh): (&) and (b). There has been
a general improvement in the . gitup-
tion. There have been no reports of
any difficulty being experienced by
the Indians in Indonesia,

New Weapons and Military
Equipment

*936. Bhri Linga Reddy:

Shri 8, M, Banerjee:

Shri Daji:

Shel Ram Harkh Yadav:
Will the Minister of Defence be
pleased to state:

(a) whether research is going on in
the Defence Laboratories for mofer-
nising military weapons and for dis-
covery of new weapons and mjlitary
-equipment;

(b) whether Government have been
successful in the manufacture.of mis-
siles, rockets and radars for defence
purposes; and

(c) if so, the broad details thereof?

The Minister of State in the Minis-
1ry. of Defence (BIIHA.‘I.MJ:
(a) Yes, Sir.

(b) and (c). Various types of equip-
ment mentioned are either in the cur-
rent manufacturing programme or in
the future manufacturing programmes
of our Defence Production Establish-
ments, It is not in public interest
to disclose details thereof

Alloy Steel Plant at Eanpar

*§37. Shri Firodia: Will the Minis-
ter of Defence be pleased 1o state:

(a) whether it is a fact that Gov-
ernment propose to set up an alloy
steel plant gt Kanpur in collaboration
with Russian assistance;

(b) whether it is also a fact that
the same plant is propased to be set
up in the private sector; and

(c) the progress made with regard
to the plant mentioned in part (a)
above?

The Minister of State in the Minis-
try of Defence (5hri A. M. Thomas):
(a) to (c). A proposal to set up an
alloy steel plant in collaboration with
the USSR is under consideration of
the Government. A site at Kanpur
is one of the locations being consider-
ed for this purpose, The comparative
economics of different patterns of pro-
duction and locations etc. are under
examination,

There is a private sector unit licens=
ed to set up an alloy stee]l plant in
Kanpur, but that plant is differént
from and in addition to the proposed
plant now under consideration.

Indians awaiting Deportation
at Colombo

*938. Shri Muthiah: Will the Mints-

_ter of External Affairs be pleased to

state:

(a) whether it is a fact that the
Indians awaiting deportation at the

_ detention camp at Colombo are being

ill-treated by guards as reported by
the political secretary of the Ceylon
Workers' Congress to the Controller
of Emigration on the 11th March, 1988;

(b) whether one of the detainees was
badly beaten by the guards and died
in the hospital because of the injuries;
and

(c) the steps Government propose
to take to put an end to such ill-treat-
ment being meted out to them?
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The Minister of State in the Ministry
of External Affairs (Shri Dinesh
Singh): (8) So far as Government are
aware, Indians awaiting deportation to
India in detention camp are pot sub-
jected to ill-treatment.

{b) One detenu is said to have died
in hospital due to natural causes, viz,
“peripheral circulatory failure due to
massive lobar pneumonia”, as revealed
in the coroner’s inquest.

{c) Officials of High Commission of
India at Colombo pay periodical visits
to the detention camp, and request the
Ceylonese authorities for ameliorative
action, where necessary.

Presence of Shri Biju Patnalk in Chief
Ministers' Conference

*939., Shri Surendranath Dwivedy:
Shri Hem Barua:

Will the Prime Minister be pleased
to state:

(a) whether her attention has been
drawn to the statement of the Orissa
Chiet Minister in the Assembly on
the 10th March, 1966 categorically
atating that he had not suggested to
the Prime Minister that Shri Biju Pat-
naik should represent him at the last
Chief Ministers' conference on Food in
Delhi on the 13th February, 18966;

(b) the capacity in which Shri
Patnaik attended the conference and
whether any other non-official was
invited and attended the conference;
and

(¢} whether it is a fact that the
Deputy Chief Minister of Orissa
attended the conference ag a représen~
tative of the Chief Minister and the
reasons for which Shri Patnaik's pre-
sence was considered necessary?

The Prime Minister and Minister of

Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir,
(b) ani (¢). Shri Patnalk was

invited by me in his personal capa-
eity because of his knowledge of the
food situation in Orissa. ‘The Chief
Minister of Orlssa had earlier sug-
gested thet Shri Patnaik might be con-
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]

sulted gbout the food situation ~in
Orissa, Shri Patnaik wag present in
the discussions held at Jaipur and it
was thought that his presence in the
conference at Delhi also would be
useful. No other non-official was
invited. The Government of Orissa
wag represented by the Deputy Chief
Minister,
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Assault on Civillans by some
Naval Persomnel

*041 Shri Hari Vishnu Eamath:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that recently
some naval personnel assaulted eivi-
lians and policemen at Cochin Har-
bour Raflway Station;

(b) if so, the details of the incident;
and

(e) the action taken in the matter?

The Minister of Defence (S8hri ¥, B.
Chavan): (a) and (b). There was
an altercation at Cochin Harbour Ter-
minus Railway Station over the ques-
tion of reservation of seats in which
oertain naval personnel were involved.
A board of inquiry is in progress and
their findings and recommendations
are awaited.

(e} Action as necessary will be
#aken on completion of investigation.

Military Hospitals

*842. Dr, Ram Manohar Lohla: Will
#he Minister of Defence be pleased
to state:

(a) whether Government's attention
has beepn drawn to the inadequacy
of equipment and lack of sufficiently
qualified gtaff in the military hospitals
in Amritsar and other border areas
in the West, North-West and North-
Fast of India; and

(b) if so, the steps Government pro-
pose to take to remove these inade-
quacles and insufficiencies?

The Minister of State in the Minis-
try of Defence (Shri A, M, Thomas):
(a) and (b). No report of any inade-
quacy of equipment and lack of quali-
fled staff in the Military Hospitals in
the border areas has been brought to
the notice of Government. Adequate
reserves of medical stores and eguip-
ment are provided to meet unforeseen
additional requirements resulting from
active operations and these can be
positioned at strategic points at short
motice to serve operational needs, The
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oresent posted strength of staff of
Hospitals in the border areas is suffi-
clent ior their effective functioning.
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Workers of C.0.D., Jabalpur

*g45, Shrl §. M, Banerjee:
Shri Daji:

Will the Minister
pleased to state:

(a) whether it is a fact that some
workers having more than six months
continuous service working in the
C.0D,, Jabalpur were retrenched on
the 31st March, 1866;

(b) if so, number of such workers;
and

of Defence be

(c) the steps taken by Government
to provide them with alternative jobs?

. The Minister of State In the Minis-
Ary of Defence (Shri A. M. Thomas):
(a) to (c). Yes, Sir. 36 employces
.of C.0.D., Jabalpur, having more than
gix months continuous service were
due to be retrenched on 3lst March,
1066. They have, however, all been

" offered alternative appointments,

Treaty on Spread of Nuclear Arms

Will the Minister of External Affalrs
be pleased tp state:

{a) whether the Soviet Union, the

. United States and Britain have reject-

ed India's plea for a balanced treaty
on the gpread of nuclear arms;

(b} it so, whether any reasons have

) been advanced them; and
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(c) the further efforts likely to be
made in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c).
The United Nations General Assembly
recently adopted a resolution which
prescribed inter alia that a nom-pro-
liferation treaty should embody an
acceptable balance of mutual responsi-
bilities and obligations ¢f the nuclear
and pon-nuclear Powers. India and
other mnon-nuclear Powers have pro-
posed that, if such an acceptable bal-
ance is to be achieved, the nuclear
Powers should undertake a reasonable
degree of nuclear disarmament in
return for abstention commitments by
the non-nuclear Powers. While the
Soviet Union, the United States and
Britain recognise the need for nuclear
disarmament, they are opposed to the
inclusion of provisions for nuclear
disarmament by the nuclear Powers
as part of a non-proliferation treaty
on the ground that this would com-
plicate and delay the conclusion of the
treaty. India and the other non-
aligned non-nueclear Powers are per-
sisting with their efforts to secure
acceptance of their approach to this
question.
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*48 Dr. L. M. Singhvi: Will the
Minister of Defence be pleased to
state:

(a) whether Government have been
able to provide alternative assign-
ment for released emergency com-
missioned officers and for terwitorial
army officers; and

(b) if so, the number of such
<officers who have been absorbed and
are likely to be absorbed and over
what period & time?

"Fhe Minister of Sinte tn the Bimis-
try of Defence (Shri A. M. Themas):
(a) and (b). According to the pre-
sent programme, Emergency Commis-
sioned Officers are due to be released
in ‘batches during the next 4 years
commencing from January 1867. 'As
already stated in reply to Unstarred
! Question No. ‘2003 dsted Mth March
* 1968, Govermrment have declded to re-
' serve certain percemtzges of perman-
" 'ent -vacancies for the relemsed
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Emergency Commisrionay Officers
‘ every year as under:
For Engineers €07, in the Class I and

and Doctors  Class I1 I:_; and Medical
Services the Govern-
ment of India.
- For Others 20%, in the IAS/IFS

30% in the I.P.S.

25% in Class I Central
Services and posts (non-
technical)

30% in Class II Central
S:r\riu:l and posts (non-

technical)
Ag regards the Territorial Army
Officers, their engagement in the

Territorial Army is on a part time
basis. It is only in a grave national
emergency and even then for the
minimum essential period that they
are embodied for whole-time gervice.
On disembodiment, those of them who
were previously either holding civil
employment or were self-employed,
go back to their civil vocations, As
regardg others, who were not: pre-
viously employed, as a clop-gap
measure employment has been pro-
vided to 70 TA Officers in the Na-
tional Cadet Corps till they  find
regular civil jobs for themselves. To
facllitate the employment of un-
employed TA Officers in elvil jobs,
they have been allowed priority III
for nomination by the Employment

"Exchanges to wvatancies in Govern-

ment departments llke retrenched
‘Government  employees,

Peage Mission in Nagalang
*949. Shri P. C. Borooah:
Bhri Hem Barua:
Shri P, Venkaiasubbalah:
Dr. Ram Manthar Lohla:

Will the Miniser of External Affairs
be pleased to state:

(a) whetfiet"the Prime Minister has

Ntsnhnd for strengthening the Peace
Mission by appointing one more mem-
ber on it from outside the Nagaland
‘and India; and

(b) if so, Government's
thereto?

reaction
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The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Bingh): (a) Yes, Sir; a communica-
tion to this effect has been received
through the Peace Mission,

(b) The Government of India have
informed the Peace Mission that the
present negotiations with the under-
ground are a purely domestic matter
with which no outside agencies or
persong can be concerned, The Gov-
ernment cannot agree to the addition
of any more foreigner to the Peace
Missi

Criticism of India by Soclalist
International

*950. Dr. Ram Manochar Lohia: Will
the Minister of Extermal Affairs be
pleased to state:

(a) whether Government's attention
hag been drawn to the fact that the
Socialist International, an organisation
with  considerable influence in
Northern and Western Europe has
condemned India for having crossed
the international frontier;

(b) whether this Socialist Inter-
national hag been influenced by Mr.
Wilson's statement or vice-versa; and

(¢) it so, the steps taken by Gov-
ernment to counter the mischief caus-
ed by this Pakistani attitude of the
Socialist International?

The Minister of Extefnmal Affairs
(Shri Swaran Bingh): (a) and (b).
The fortnightly publication of
Socialist International called *“Socla-
list International Information™” of 18th
September 1985, containg a commen-
tary on the Indo-Pakistan conflict. It
also quotes a statement made by the
British Prime-Minister on September
6/7. The Government have no In-
formation about the factors that in-
fluenced the writer of the com-
mentary.

{e) Our Missions have widely dis-
seminated information explaining the
facig about the conflict
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Collection of Nathonal Defencs Funé€
in Schools in Keraly

3176, Shri A. K. Gopalan: Will the
Prime Minister be pleased to state:

(a) whether it is g fact that evem
Primary School students in Kerala
are not exempted from collection of
the National Defence Fund;

(b) whether the reports appearing
in papers that students are turned out
of schools for not being able to con-
tribute to the National Defence Fund,
have come to the notice of Govern-
ment; |

(c) if so, whether Government have
made any enquiry on these reporis;
and

(d) whether Government propose to
take stepg¥ to stop such methods of
collection?

The Prime Minister and Minister
of Atomic Engrgy (Shrimati Indira
Gandhi): (a) No, Sir. Contributions
to the National Defence Fund are en~
tirely voluntary. There is no com=
pulsion to contribute,

(b) Government have seen sime

such press reports,

(c) Enquiries made by the Govern—
ment of Kerala indicate that thesse
reports are without substance.

{(d) Does not arise.
International Film Festival

3177. Shri Ram Harkh Yadav: Will
the Minister of Imformatiom and
Broadcasting be pleaged to «tate:

(a) whether an Internationa] fim
festival will be held this year in New
Delhi;

(b) if so, the details of the date and
the venue of the festival; ang

(c) the countries participating im
the festival?

The Minister of Information and
Broadeasting (Shri Raj Bahadur): (a)
to (c). Government haye under eom-
slderation a proposal to organise the
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Fourth International Film Festival of
India in October, 1966. The final
decision hag not yet been taken and
hence the details have not been work-
ed out.

Military Jeeps

3178. Shri Hanmanth Rao: Will the
Minister of Defence be pleased to
state:

(a) the number of military jeeps
which are required fo be disposej of;

{b) the number out of them dispos-
ed of up-to-date and the number
whict remain to be disposed of; and

(c) the criterion followed for fixing
the prices of these jeeps?

The Minister of State im the Minis-
try of Defence Production (Shri A, M,
Thomas): (a) 6,688 jeeps have been
declared for disposal upto the 26th
March 1988.

(b) 3,544 jeeps have been disposed
of and the balance awaiting disposal
is 3,142

(c) A statement is laid on the Table
of the House. [Placed in Library,
See No. LT-5088|88).
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AILR, Engineers
3181. Shri Jagdev Singh Siddhanti:
Shri Sldeshwar Prasad:
Shri Kashi Ram Gupta:
Shri Hem Raj:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) how many A.LR. engineers took
Telévision training in foreign coun-
tries;

(b) whether they are doing work in
television unit at present; and

(e) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
13.

(b) Eight are associated with the
existing TV service froi Delhi as
well as TV planning and development,

other i .

{e) All India Radio fas at present
only one TV Unit operating at Delhi
ang the number of posts availabie are
limited. Cther schemes are in the
planning stage. The services of the
trained engineers would be used to a
greater extent ag and when these pro-
jects are taken up.

Technical Posts im AIR.
82 Shri Jagdev Singh Siddhanti:
Shri Sidheshwar Prasad:
Shri Kashi Ram Gupla:
Shri Hem Raj:
Will the Minister of Information and
Broadcasting be pleased to state:
(a) how many new posts of higher
technica] cadre have been createy im
All India Radio from 1961 to date;
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(b) Bow many are still vacant;

(c) how many posts of lower tech-
nical cadre are lying vacant in ALR.;
and

(d) fhe reasons for keeping them
vacant?

‘The Minister of Information  and
Broadcasting (Shri Raj Bahaduor): (a)
and (b). 28 new posts in the Class I
Engineering Cadres have been creat-
ed in All India Radio during the sear
from 1st March, 1065 to 2Bth Febru-
ary, 1966. Out of these, 10 posts were
lying vacant on lst March, 1966, As
regards the earlier period from lst
March, 1961 to 28th February, 1965,
the requisite informatoon s being
collected and will be laid on the Table
of the Sabha.

(c) 503 posts in the lower Zngineer-
ing Cadres ie. in the Class II Engi-
neering Cadres and in the Class III
Cadre of “¥ngineering Assistant were
lying vacant on 1st March, 18686,

(d) Difficulties in recruitment of
suifably qualified candidates.

Recommendalions of Second Pay..
Commission
3183, Shri Jagdev Singh Sidahantl:
Shri Sidheshwar Prasad:
Shri Kashl Ram Gupta:
Shri Hem Raj:

Will the Minister of Information and
Broadcasting be pl d to state:

(a) how far the recommendations of
Second Pay Commission regarding
confirmation of Technical Staff in the
All India Radio have been imple-
mented;

(b) how many representations have
been received from Technical staff
regarding delay in confirmation; and

(c) the reasons for not implement-
ing the Pay Commission's recommen-
dation?

The Minister of Information and
Broadcasting (Shrl Eaj Babadur): (a)
80 per cent of the temporary techni-
cal posts in existence In  All India
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Radio (excluding Planning and Deve-
lopment Unit and Project (Circles)
for more than three years as on lst
April, 1960, 1st October, 1061 and 1st
March, 1963, and which were requir-
ed for work of a permanent nature,
were declared permanent. Confir-
mations of the eligible persons against
the posts made permanent on the
basis of the review as onr 1st April,
1860 and 1st October, 1961 have since
been made and confirmations against
the posts declared permanent on the
basis of review as on 1st March, 1963
is in progress,

In regard to the Planning and Deve-
lopment Unit and Project Circles of
All India Radio, gimilar review was
made on the basis of the position as
on lst March, 1963 and confirmaticns
have been made @against the posts
made permanent. In their case, 50
per cent of the temporary posts which
were in existence for more than three
years and were required for work cf
a permanent nature, were made per-
manent, in order to provide for some
fluctuation in the strength of these
offices,

Another review of the position as
on lst March, 1985 in respect of the
Planning and Development Unit and
Project Circles, and as on 1st March,
1868 in respect of other offices/
statfons of All India Radio hag been
taken up.

(b) 14 representations were 1ecelv-
ed since 1960.

(e) Does not arise,

Production of HF-24 Jets

3184. Shri Indrajit Gupta: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Questiori No. 1021 on the 22nd Nov-
ember, 1965 and’ state:

(a) whether any U.S. assistance, or
promise thereof, hasg since been re-
ceived for the development and pro-
duction of the HF. 24 (Mach-1) air-
craft af Bangalore, in accordance with
earlier requests by Indim;



9199 Written Answers

(b) if not, whether Government
consider such aid to be indispsnsable,
or whether alternative methods are
being explored; and

(c) the present position —egarding
indigenous development of the HF.24
(Mach-I) and (Mach-2)?

The Minister of Defence (Bhrl Y. B.
Chavan): (a) and (b). U.S. assist-
ance for increasing the rate of pro-
duction of HF-24 aircraft in H.AL.
(Bangalore Division) has not been re-
ceived so far. It is proposed to re-
commence discussions with the U.S.
authorities on the requests made
earlier for the supply of plant and
machinery etc.

(¢) The developmen{]production of
the HF-24"Mach I aircraft is in pro-
gress. The development of a modified
version of the HF-24 aircraft is glso
in hand at HAL, Bangalore Division.

Violation of Test Ban Treaty

3185, Dr. Ram Manchar Lohia: Will
the Minister of External Affalrs be
pleased to state:

(a) whether ag a signatory to the
Moscow Test Ban Treaty, Government
have kept themselves informed about
the last year's controversy between
US.A. and USSR about the alleg-
ed violafion by the Tatter of the Test
Ban Treaty; anf

b) if*¥5, whether the U.S.S.R. was
guilty of violatlon of the treaty or it
Was onur a case of defective under-
ground testmg resulting in a fallout?

‘The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Reports inficafe that, after ex-
changes with the Soviet Union, the
United States came to the conclusion
that the underground test conductéd
by the Soviet Union on the 15th
January, 1865, did not constitute a
violation of the Partial Test Ban
Treaty and that the resultant leakage
of radicactive material into the
atmosphere appeared to have been
accidental.
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Transmitting Stations for Tribal Areas

3186, Shri P. C. Borooah: Will the
Minister of Informaton and Broad-
casting be pleased to state:

(a) whether there is any scheme to
set up a number of transmitting
stations to cater to the tribal areas;

(b) ¥ go, the details thereof; and

(c) the stations, if any that will be
set up in the North-East, including
N.EF.A and Nagaland?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes, Sir.

(b) and (c). A statement is lald on
the Table of the House . [Placed in
Library, See No. LT-59G9|66].

Canteen Employees in Defence
Establishments
3188. Shri Shree Narayan Das:
Shri 8. M. Banerjee:
Shri Daji:

Will the Minister of
pleased to state:

(a) whether Government have re-
eeived any memorandum on behalf of
the Defence Installalions Canteen Em-
plovees Association listing their griev-
ances;

(b) if so, whether it has been consi-
dered by Government; and

(¢) if so, the result thereof?

The Minister of Defence (Shri
Y. B. Chavan): (a) to (c). Yes, Sir.
The memorandum submitted by the
Defence Installations Canteen Em-
ployees  Association lis'ing thelir
grievances has been recelved by
Government. It has been examined
and a reply sent to the Association.
Their demands are not acceptable to
Government.

House Rent and City Compensatory
Allowance to HAL, Employees
3189, Shri 5. M. Banerjee: Will the

Minister of Defemce be pleased to

state:

() whether it is a fact that newly
recruited employees in the Hindustan

Defence be
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Aeronautics Ltd. at Kanpur are not
glven house rent and city compensa-
tory allowance;

(b) if so, the reasons therefor; and

{c) the steps taken to remove this
~discrimination?

The Minister of State in the Minis-

try of Defence (Bhri A. M. Thomas):
(a) Yes, Sir.

(b) Payment of house rent and city
compensatory allowance to Industrial
workers of Engineering Industries is a
specific issue for consideration by the
Wage Board for Enginecring Indus-
tries and the award is awaited.

(c) Payment of house rent and city
compensatory allowance to HAL,
Kanpur employees will be considered
on receipt of the award of the Wage
Board. However, an ad hoc accom-
modation compensatory allowance
has been sanctioned to HAL em-
ployees, not provided with accommo-
dation, drawing pay upto Rs. 375 p.m.
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N.C.C. Cadets in Punjab
3191, Shri Daljit Singh: Will the

Minister of Defence be pleased to
state:

(a) the total number of NCC.
Cadets (both senior and junior Divi-
sions separately) in Punjab;

(b) the number of girl cadets im
each Division; and

(¢) whether the scheme has been
made compulsory in all schools and
colleges?

The Minister of State Iy the Minis-
try of Defence (Shri A. M. Thomas):
{a) and (b). On the 31st December,
1965, the strength of N.C.C. Cadets in
Punjab was as follows:—

Senior Division junior Divisiom
N.C.C. N.C.C.

No. of N.C.C,
Boy Cadets, 71,620 49,500
No. of N.C.C.
Girl Cadets. 9,400 4;2¢c0
{c) Except for certain exempted

categories, N.C.C. training is compul-
sory for all able-bodied male under-
graduates in Colleges and Universities.
For the rest it is voluntary.
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Radio Stationy at Banchi and
Darbhanga

3193, Shri Shree Narayan Das: Will
the Minister of Information and

Broadcasting be pleased to state:

(a) whether it is a fact that Ranchi
is going to be provided with a more
powerful transmitter than at present;

(b) if so, the precise nature of the
proposal;

(c) whether the question of seiting
up a station of All India Radio at
Darbhanga for effective broadcasts

60(Ai) LS—3.

APRIL 4, 1966

Written Answers 9204
for the areas north of Ganga and the
territory of Nepal has been considered;
and

(d) if so, the nature of the decision
reached?

The Minister of Information and
Broadcasting (Shri Raj Bahadar):
(a) and (b). Yes, Sir. The Draft
Fourth Five Year Plan for All India
Radio which has yet to be approved
by the Planning Commission, includes
a scheme tp set up a High Power
Medium Wave transmitter at Ranchi
to improve the coverage.

(¢) and (d). Yes, Sir. The Draft
Fourth Plan includes a proposal to set
up s Radio Station at Darbhanga to
serve North Bihar and associateq bor.
der areas.

Loans by Film Fimance Corporation

31%4. Shri Ramachandra Ulaka:
Shri Dhaleshwar Meena:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given {o Unstarred Ques-
tion No. 325 on the 8th November,
1965 and state:

(a) whether the question of giving
subsidies, besides the loans advanced
by the Film Finance Corporation to
selected producers to encourage the
production of quality fllms has since
been considered by Government; and

(b) if go, the details thereof?

The Minister of Information amd
Broadeasting (Shri Raj Bahadur): (a)
and (b). In view of sufficient funds
not belng available at  present the
consideration of this proposal has been
put off for the time being. However,
the larger question of how to anre
the film producers against possible
losses and hazards at the Box-office
and thercby encourage to produce
films with higher standards and pur-
pose and improve the quality of films
generally is receiving serious atten-
and film artlstes have also been asked
to make proposals aimed to achieve
this objective.
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Second Atomic Power Statlom,
Rajasthan

3196. Shri Hari Vishou Kamath:
Will the Prime Minister be pleased to
slate:

(a) whether any new difficulties
have cropped up between Canada and
India over the setting up of the
second Atomic Power  Station in
Rajasthan; and

(b) if so, the nature of these diffi-
culties?

The Prime Minister and Minister of
Atomdc Energy (Shrimat] Indira
Gandhi): (a) and (b). No, Sir; nego-
tiations are in progress,
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Fire in Office of the Atomic Energy
Commission, Bombay

3188. Shri Vishwa Nath Pandey:
Shri Rameshwar Tantla:
Shri Bagri:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that fire
occurred in the Office on the Atomic
Energy Commission at Bombay on the
25th February, 1966;

(b) if so, the causes thereof;

(c) the total amount of loss caused
as a result thereof, and

(d) whether any enquiry has been
conducted and if so, with what result?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): (a) Yes, Sir.

(b)Y The fire which occurred in a
spiral wooden staircase ang a small
wooden tower at the top was acciden-
tal and appears to have been caused
hy careless smoking.

(c) The only articles destroyed
were some collection of waste paper,
about half a dozen uniforms of Class
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IV servants and a few small pieces
of timber.

(d) Yes Sir, the conclusion reached
was that the fire must have been
caused by careless smoking. Various
measures have been taken io prevent
recurrence of such incidents.

Consultative Meeting beiween India
and Japan

3199. Shrimati Maimoona Sultan:

Bhri P. C. Borooah:

Shri M. Malaichami:

Shri Himatsingka:

Bhri Rameshwar Tantia:

Dr. Ram Manohar Lohia:
Bhri R. 8. Pandey:

Bhr] Kolla Venkalah:

Bhrl Yashpal Singh:

Will the Minister of External Affairs
be pleased to state:

(a) whether a Japanese delegation
visilted New Delhi to attend the first
copsultative meeting  between the
Governments of India and Japan in
March, 1966; and

(b) if so, the matters discussed at
the meeting and the result of the
negotiations?

The Minister of External Affairs
(Shri Swuran Singh): (a) Yes, Sir.

(b) The meeting was the forum for
an exchange of views on wide range
of international affairs. Among the
subjects discussed were the situetilon
in South, South-East and East Asia
the respective positions of the iwo
countries on various international
issues particularly those affecting Asia
the question of nuclear weapuns and
international economic problems. The
two delegations also discussed ways
and meang of promoting friendly re-
lations between the two countries es-
pecially cultural and scientific ex-
changes.

These discussions have contributed
to better understanding of each other's
point of view and to the strengthen-
ing of friendly relations between the
two countries. It was agreed that
the next meeting of officials shculd

take place towards the end of this
year in Tokyo on a date 1o oe
mutualy agreed upon,

Praga Tools Limited

3200. Shri Yashpal Singh: Will tne
Minister of Defence be pleased to
stule:

(a) whether his attenlion has ocen
drawn to certain remarks of the
Labour Minister made in the Andhra
Assembly on the 22nd March, 196€
against the Praga Tools Linuted, und

(b) if so, the reaction of Govern.
ment thereto?

The Minister of State in the Minis-
try of Defence (Shri A, M. Thomas):
(a) Yes, Sir,

(b) Since the Statement In guestion
was made, a settlement has been
reached between the Management ol
Praga Tools Limited, and the concern-
ed Employees’ Union through the
goog offices of the State Chief Minis-
ter and Labour Minister,

Transfers of Defence Service OMcers

3201, Shri Hem Barua: Will the
Minister of [Defence be pleased to
stale:

(a) whether it is a fact Lhal a large
number of officers belonging to the
Defence yervices manage to stay al
Delhi far in excess of the prescribed
period of three years of their teaurc
by having themselves posted from on«
post to the other in succession or by
getting themselves reposted to Delh:
after spending a very brief period at
an out station;

(b) whether it is g fact Lhat there
are increasingly frequent instances
where orders of their transiers ou!
of Delhi were successfully evaded by

such officers on one pretext or the
other; and
(1 if so, the steps Government

propose Lo take to check the practice
of evading transfers, which is dcteri-
mental to discipline ang eMclent
adnsinistration?
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The Minister of Defemce (Shri Y, B.
Chavan): (a) No, Sir. The stay of
officers at Delhi is generally belween
three to five yearg though a small
number of officers have beecn permit-
ted to serve for longer periods be-
ceuse of their possessing specialist
qualifications/ knowledge| experience,
non-availability of suitable appoint-
ments of appropriate rank oulside
Delhi, extreme compassionate grounds,
and officers being on the verge of
retirement.

(b) No, Sir.

(c) Does not arise.
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Marine Diesel Engine Industry

3203. Shri Balakrishnan: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that an
agreement has been made with a
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Japanese firm to start Marine Diesel
Engine Industry at Madras under
joint collaboration;

(b) if so, the details of the agree-
ment; and
(c) when the work will begin?

The Minister of State in the Min-
Istry of Defemce (Shri A M
Thomas): (a) The Ministry of De-
fence have not entered into any
agreement With a Japanege firm to
start Marine Diesel Engine Industry,
at Madras. They already have an
agreement with Ms. MAN of West
Germany to produce Marine Diesel
engines. A final decision regarding the
site has not yet been taken.

(b) and (c). The question does not
arige,
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Displaced Persons from East Pakistan

2205, Shri P. C, Borogah: Will the
Minister . of External Affairs be
pleased to state:

(a). whether there is a proposal
under Government's consideration to
restrict the entry of displaced persons
from East Pakistan only to those who
possess valid travel documents;

(b) if o, Government's decision in
the roatter;.

(¢) the total number of migrants
from East Pakistan since the fresh
exodus began 3 years before; and

(d) the overall excess of displaced
persons who have migrated from
Paldstan to India since Independence
over those who have migrated to
Pakistan from India?

The Minister of External Affairs
(Bhri Swaran Singh): (a) and (b). It
wag decided by the Government that
from the 1st of April, 1965, entry into
India from East Pakistan will be
restricted to those holding valid
travel documents,

(¢} The total number of migrants
from East Pakistan since the fresh
exodus began in January, 1864, is
8,01,878 upto the end of February
1968, ~ )

(d) The overall excess of displaced
persons  who have migrated from
Pakistan to India since Independence
over those who have migrated to
Pakistan from India is 30,82,166.
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Passports for Nepal, Bhutan and
Sikkim

3206, Shri Lakhmu Bhawanl: Will
the Minister of Extermal Affalrs be
pleased to state:

(a) whether Indian nationals need
any passport for going to Nepal,
Bhutan or Sikkim on a private visit;
and

(b) if so, the details thereof?

The Minister of External Aftalry
(Shri Swmran Bingh): (a) No, Sir.

(b) Does not arise.

Non-lethal Military Supplies to
Pakistan by U.SA,

3207. Shri Yashpal Singh:
Dr. Ram Manohar Lohla:
Shri Maurya:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri Basumatarl:
Shri Shree Narayan Dass:
Shri . C, Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether India hag sought clari-
fications from the United Stateg over
its decision to resume ‘“non-lethal”
military supplies to Pakistan; and

(b) if go, whether a reply hag been
received?

The Minister of Defenice (Shri
Y. B. Chavan): (a) and (b), No
formal approach hag been made to
US Government but we have been
informed by US authorities that
Pakistan is not being provided with
lethal weapons.

Ohinese Missile Bases in Pakisian
3208, Shri D, C., Sharma: Will the

Minister of External Affairs be
pleased to state:

(a) whether it is a fact that China

has been allowed to build up missile
bases in East Pakistan; and
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(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Government have no information
that China has been allowed missile
bases in East Pakistan. .

Guards of Honour by N.C.C. Cadets

3209, Shri Chandak:
Shri Wadiwa:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Yudhvir Singh:
Shri Shiva Dutt Upadhyaya:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 2082 on the
I4th March, 1966 and to lay a copy
of the current orders containing de-
signations of wvarious dignitaries to
whom Guard of Honour are presented
by the N.C.C.?

The Minister of State in the Min-
istry of Defence (Shri A. M. Thomas):
A copy of the current orders on the
subject of provision of ‘Guardg of
Honour by the N.C.C'so is laid on the
Table of the House. [Placed in Librar-
. See No. LT-5870/66].
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Tashkent Agreement

3211, Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shri D. C, Bharma:

Will the Minister of External
Affairy be pleasad to state:

(a) whether Government have
registered the Tashkent Agreement
with UNO. ag an International
Agreement; and

(b) if so, the necessity for doing
s0?

The Minister of External Affairs
(Shrl Swaran Singh): (a) Yes, Sir.
The Tashkent Declaration has been
registered with the United Nations
on March 22, 1968,

(b) Since the Tashkent Declaration
sets forth binding international
obligations between India and
Pakistan, it is a legal document,
Hence it has been registered with
the U. N, as provided under Art. 102
of the U. N, Charter.
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Heaurs or Crevamy MumMBERS 1IN
DerenTioN—Contd.

Mr, Speaker: We shall now take up
the Calling Attention Notice,
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Certain Members in 9218
Dentention (C.A.)
Shri Hiren Mukerjee.
Bhri 8. M., Banerjee (Kanpur):
Only the reply is due today.
Mr. Speaker: All right. The Home

Minister,

The Deputy Minister in the Min-
istry of Home Affairs (Shri P. S.
Naskar): Sir, according to a report
received from the West-Bengal Gov-
ernment, Dr. Saradish Roy has some
minor ailments but there is no cause
for anxiety regarding hiz general
nealth. In January 1965, he com-
plained of rheumatic arthritis while
in the Puralia District Jail and he
was transferred to Midnapore Central
Jail on 6-8-65 for further medical
attention. There he. developed pain
in the knees, No abnormality was,
however, detected upon X-ray eXami-
nation of both his knees. Later, he
complained of pain in the chest on
the right side and a feeling of heavi-
ness, palpitation and occasional
tremour. Chest X-ray and other
investigations were done in the Mid-
napore hospital "and he wag trans-
ferred to Dum Dum Central Jail
where further investigations includ-
ing an electro cardiogram were done,
but no abnormality was found. He is
being given infra-red treatment and
does not complain of any pain now,
His conditions is reported to
normal - 4d

Sri Niren Ghosh is reported to be
suffering from chronic pyorrhoea for
whieh he ig under the treatment of
Dental Specialist. He is also suffer-
ing from some skin infection in his
right foot for which necessary treat-
ment is being given. Except the ail-
ments mentioned above, his general
health 1s satisfactory.

Shfi Dasarath Deb who is now
lodged in Dumka Jail, Bihar was

detained under orders of Government
of Tripura on 30th March, 1966 We
have been getting frequent reports
on his general condition which is
satisfactory. He was given specialised
treatment for sciatic nerve gyndrane
which sometimes results In pain at
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Members in Detention
the back. His weight which was 148
pounds at the time of admission ig 156
pounds now

There has been no report on any
ailment in respect of Shri Biren Dutt.
He has been fully examined twice in
the past fortnight and his health is
normal. His weight has remained
constant at IU8 pounds,

I need hardly assure the House
that immediate action ig taken by
the concerned State Governmcnts to
have even minor complaintg about
the health of detenus investigated by
highly qualified and competent
doctorgs and there should, therefore,
be no cause for anxiety on this
score.

Shri 5. M. Banerjee: It appears from
the statement that there is a gene-
ral deterioration in the health of
tne DIR detenus. Previous ¢to this
also, ex-MP, Shri Parulekar, died
while he was taken to the hospital. I
want to know whether these deten-
tions without trial can be safely com-
pared to slow poisoning during the
British regime, in respect of the de-
tenus, and, if so, whether the Gov-
ernment contemplates to release all
the detenug or try them before the
courts of law before they are dead?

Mr. Speaker: Order, order. There
should not be a speech.

Shri 5. M. Banerjoe: Shri Parule-
kar died like that.

Mr. Speaker: We are asking about
the health of the detenus, He might
answer only in mespect of the ques-
tion whether they would be released.

Shri 8. M. Banerjee: Or whether
they would be tried in a court of law.

The Minisier of Home Affairs (Bhri
Nanda); In dealing with the siate of
health of theee detenus, their condi-
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Privilege
cided to release them or whether
they would decide to iry them in a

court of law, than slow poisoning.

Mr. Speaker: Order, order. He says
there is no such proposal. What can I
do? )

Shri 8. M, Banerjee; Let him say no.
Mr. Speaker: He has said that,

12.08 hrs.
RE. QUESTION OFf PRIVILEGE

Mr. Speaker: Shri Heda.

Shri Heda (Nizemabad): I move for
the lesve of the House that the fol-
lowing telagram recaived by me be
referted to the Commitiee of Privile-
ges.

The text of the telogram is as fol-
lows:

'"People's wrath will be upon you
if you persist in attacking SSP
Members who are the conscience
of the nation. Bastar murders
by D. P. Mishra's Government
most dastardly act which will be
avenged sooner or later., Why
should you identify y Ives

with worst dregs of society like

Mishra and his gangsters? Dig-

nity of Lok Sabha would have

been raised by open discussion
of Bastar murders which vio-
late dignity of human life.

George Fernandez, General Se-

orelary, Hind Mazdoor Pancha-

yat”,

This telegram seems to have been
sent to me asg I and four other hon.
Members of this House gave notice to
you demanding a secret scasion of the
House 1o discuss the evenilg that iook
place on the 30th March. Sir, the no-
tice that 1 had given has nothing to
do with the Bastar events as such. On
that date, those events had taken
place after vou disallowed the motion
and those Members were suspended
from the House for two weeks. The
events that took place that day agita-
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[Shri Heda]

ted our minds and had adversely
affected the dignity and decorum of
the House, and it was the talk of the
entire country. Our country is looked
upon not by all our countrymen alone
but also by people all over the world
who watch this country as a stable de-
mocracy working in the whole of
Asian continent. If we look at the
fate of the countries in Asia and Af-
rica, people think that if there is any
hope for democracy in this part of
the world, it is in India, and therefore,
the eventg that had taken place had
agitated our minds. What is pertinent
is that three hon. Members of this
House insisted on disobeying your or-
ders. When, you sent the Marshal they
defied him, (Interruption).

Mr. Speaker: He need not go into
those details, He should confine him-
self to the telegram. (Interruption).

Shri Heda: With these opening re-
marks, I move that leave be granted
to me and thig telegram be referred
to the Committee on Privileges, as it
causes a serious breach of privilege
and interferes in the normal working
of Members of Parliement.

Mr. SBpeaker; Shri Daji.

Some hon. Members: What is the
telegram?

Mr. Speaker: Order, order. He has
read the telegram. I shall also read it.
It says:

“People’s wrath will be wupon

you,"—

This is addressed {o Mr. Heda and
to Mr. Mahida.

Shri Hari Visbnu Kamath (Hoshan-
gabad): Addressed to them by name?

Mr, Speaker: By name,

“Peoples wrath will be upon you
if you persist in attacking SSP
Members who are the conscience
of the nation. Bastar murders by
D.P. Misra's government most das-
tardly act which wil] be avenged

APRIL 4,1906

vf Privilege 9222

sooner or later. Why should you
identify yourselves with worst
dregs of society like Misra and
his gangsters. Dignity of Lok
Sabha would have been raised by
open discussion of Bastar murd-
ers which violate dignity of hu-
man life.

George Fernandes, General Se-
cretary, Hind Mazdoor Panchayat.”

1 have also received a long
gram, not identical, but in
terms.

Shri Hari Vishnu Kamath: Will you
kindly read it out?

tele-
similar

Mr. Speaker: Yes. It says:

“Congressmen Heda, Basappa
and Mahida's suggestion to have
secret session of Lok Sabha to
consider the question of maintain-
ing the dignity and decorum of
the House exposes the mental de-
generation of these so-called re-
presentatives of the people. Par-
liament must learn to defend the
dignity of human life. Bastar mur-
ders are further proof that under
Congress rule human beings are
shot down as though they were
stray dogs. Urge you, ag Spea-
ker, to defend the socialist mem-
berg who are fighting in defence
of Peoples of the House can be
raised higher by discussion of
Bastar murders by Congress Gov-
ernment of Madhya Pradesh.”

This telegram also is from the very
same person, George Fernandes.

Shri Dajl (Indore): Sir, I know I
may be speaking against the general
opinion and sentiment of the House
and I request you and the House to
bear with me. One may totally dis-
agree, as 1 do, with the tone and te-
nor of the telegram and also with the
necessity of sending such telegrams to
individual members. We are not con-
cerned with that. What we are con-
cerned with is whether the telegram
is a breach of privilege. The only sen-
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tence which can be remotely connect-
ed with breach of privilege is the
sentence “People’s wrath will be upon
you”, Apart from this, there is noth-
ing which can even be remotely con-
sidered as breach of privilege.

A breach of privilege can be said to
have been committed if the communi-
cation either threatens a member
with consequences for his acts in Par-
liament or casts a reflection upon his
conduct with ulterior motive, The
second is out of question. Does Mr.
Heda really believe or want the
House to believe, and does the Housc
really believe that this sentence “Peo-
ple's wrath will be upon you” |is
meant to threaten Mr. Heda or any
member of the House with any con-
sequences?

Some hon. Members: Yes, (Inter-
ruptions).

Mr. Speaker: Order, order, The hon.
member’s opinion must be heard.

Shri Daji; By referring such a mat-
ter to the Committee of Privileges,
you are giving undue importance to
such telegrams, which should be
treated as they deserve. To take the
wordg “People’s wrath will be upon
you" very seriously is to import a
seriousness to it which it does not
deserve. Therefore, having read it, the
intention of the House should be clear
and the matter should rest there.

Shri M. R, Masani (Rajkot): Sir, I
wish I could agree with the hon.
member who has just spoken. There
can be no two opinionsg on the fact
that a telegram of this nature sent to
any member of this hon. House and
much more so to you, as the Speaker—
now that your telegram hag been read,
I think both the telegrams are belore
the House—is a most objectionable
and offensive thing to happen. That it
should come from somebody who has
some place in public life, like Shri
George Fernandez, makes it even
more deplorable. It is not necessary
for Parliament tp make up its mind
here and now that a breach of privi-
lege has been committed before a
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matter can be remitted to the Com-
mittee of Privileges, The correct posi-
tion under the rules is that, as soon as
you are satisfled that there is a prima
facie breach of privilege, then that
prima facie breach is enough for this
House to remit the matter to the Com.
mittee of Privileges. If Shri Daji's
contention is correct that in fact no
breach of privilege has been commit-
ted, then the Privileges Committee is
perfectly competent to tell this House
that, however objectionable this con-
duct was, there is nothing that the
House should do about it. It is for the
Committee of Privileges, in a cool and
dispassionate manner, as people who
are entrusted with this particular
subject, to deal with this and not an
open debate in this House, I, therefore,
support the idea of the proposal that
both these telegrams, particularly the
one sent to you, should be sent to the
Committee of Privileges for investi-
gation as tc what the correct position
is,

Shri Daji: I would like to know, Sir,
what is the motion before the House,
whether it relates to the telegram sent
to you or the telegram sent to Shri
Heda?

Mr. Bpeaker: All the three tele-
grams I have got—the one sent to Shri
Mahida, the other to Shri Heda and
the third one to me.

8hri Surendranath Dwivedy (Ken-
drapara): Sir, I generally agree with
Shri Daji that such telegrams should
be treated with contempt, But, at the
same time, I would also llke to urge
that Parllament must eee that thiy
does not become a habit with some
persons. Sir, I would like you to read
the telegram sent to you. So far as I
recollect, there ig also a sentence
there that these murders might be re-
peated—the word used there is “av-
engd”. I do not know whether it
means that Government will avenge
it or the person who has sent the
telegram threatens that it will be
avenged in some way or other, It
may implicate the Members of Par-
liament.
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Mr. Speaker: He says: “these acts
will be avenged sooner or later.”

Shrl Suremdranath Dwivedy: That
is sufficlent. I think that is g suffi-
cient warning. It really amounts to
intimidation, s0 far as I am able to
judge from what you have read
Secondly, there is also g reference to
Members of Parliament, that they
suffer from mental degeneration.
These are sufficlent for our purpose.
Therefore, I would like that the tele-
gram sent to you and the telegrams
sent to our hon. friends should be
sent to the Privileges Committee, Let
the Privileges Committee consider
this matter ang decide,

Shri U. M. Trivedl (Mandsaur):
Sir, 1 wish that the telegrams were
not read before the House, They are
stupid telegrams. There is nothing in
them. But since they have now been
read before the House and the words
have been conveyed to the ‘House' the
language of the telegrams as such
reveals that there is a prima facie
case of showing contempt or, in other
words, as we call in law, intimidation
of those who are here, As there is in-
timidation of all those who are here,
working in our capacity as Membeérs
of the House that intimidation is
sufficient breach of privilege prima
focie and I should say that the case
must be referred to the Committee
of Privileges to consider the matter
and take & decision,
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What he has said
member we are not to digcuss that.

Shri S. M. Banerjee (Kanpur): Sir,
I want to say something on this.

Mr. SBpeaker: No, Sir. Now I want
to know the view of Government.
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Mr. Speaker: What i{s the view of
Government?

The Minister of
Affalrs and Communications (Bhri
Satya Narayan Sinha): After you
have read out these three telegrams
1 wonder if it requires any discus-
sion. If there ig a prima facie case,
such telegrams are sent to the Pri-
vilcges Committee. . (Inierruptiuns) I
think that is the least that you cam
do, Otherwise, the House should
stroightway discuss and decide the
breach of privilege. I certainly agree
with some of my hon. friends who
have observed that it should be sent
to the Privileges Committee. We will
meet there, discuss it and submit a
report to the House.

Mr. SBpeaker: The only question
that' I have to decide at this moment
is whether it needs any inquiry into
the allegations.

An hon. Member: Yes.

Mr. Speaker: If it needs an inquiry
then it should be semt to the Pri-
vileges Committee. That is exactly
what I am saying. To find out whe-
ther they are sent by the same per-
son they will call the person con-
cerned and enquire whether he has
sent those telegrams. Therefore, I am
sending all these telegrams to the
Privileges Committee for inquiry
whether any breach of privilege has
besn eommitted.

—
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12,25 hrs.
“"RE. BUSINESS OF THE HOUSE

Shri Harl Vishnu Kamath (Hosh-
angabad): Sir, when will the House
discuss the Bastar events? Have you
made up your mind at all?

Mr. Speaker: Yes.

The Minister of Parllameatary
Affairs and Communications (Shri
Satya Narayan Sinha): Probably, on
the Tth. Tth has been fixed in con-
sultation with you, Sir; so, it will be
on Tth morning immediately after the
Question Hour and the zero hour.

Shri Harl Vishnu
whose motion, Sir?

Kamath: On

Mr. Speaker: On Shri Ranga's mo-
tion. Papers to be laid.
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12.254 hrs.
" PAPERS LAID ON THE TABLE

PETROLEUM AND NATURAL Gas
(Amenoment) Rures, 1968

The Deputy Mimister in the Minis-
try of Petroleum and Chemicals (Shri
Igbal Singh): Sir, on behalf of Shri
O. V. Alageésan, I beg to lay on the
Table a copy of the Petroleum and
Natural Gas (Amendment) Rules,
1968 published in Notification No.
G.S.R. 3Tl in Gazette of India dated
the 18th March, 1966, under section
10 of the Oilflelds (Regulation and
Development) Act, 1948. [Placed in
Library. See No. LT-5864/68.]

ANNuAL REPORT OF THE BHARAT EARTH-
MOVERS ITED

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
Sir, I beg to lay on the Table a copy
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Salaries of University

Teachers (C.A.)
of the Annual Report of the Bharat
Earthmovers Limited, Bangalore for
the year 1064-65 along with the Audi-
ted Accounts and the comments of the
Comptroller and Auditor General
thereon, under sub-section (1) of
section 619A of the Companies Act,
1956. [Placed in Library. See No. LT-
5085/66].
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12.28 hrs.

STATEMENT RE. SALARIES OF UNIVERSITY
Teachers

The Minister of Education (Shri
M. C. Chagla): Mr, Speaker, Sir 1
am glad to announce that the Govern-
ment has decided to accept the recom-
mendations of the University Grants
Commission for revision of scales of
pay of University and College tea-
chers, and to give special assistance tc
the State Governments for implement.
ing these recommendations with effect
from the 1st April, 1966, The special
assistance from the Centre will be
given for a period of five years. The
pattern of Central assistance in res-
pect of University teachers will be
the same as in the last two Plans
namely 80 per cent of the additional
expenditure involved, It has been
decided that this pattern ghould be
extended to the scheme for College
teachers also. In the past, the Central
assistance has been 50 per cent for
men’'s colleges and 75 per cent for
women's colleges.

The increased assistance from the
Centre in respect of College teachers
should enable the States to adopt uni-
formly the University Grants Com-
mission scales now recommended for
al] the affiliated colleges whether run
by Government or by private bodies.
The State Governments are required
under this scheme to bear the entire
balance of expenditure and not 40 pass
on the liability for any portion of it
to the management of the private
colleges, Even with this arrangement,
the proportion of additional expendi-
ture that would now devolve on the
State Governments will be less than
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what it was before, The experience
of the last two. Plans shows that
private colleges are unable to under-
take financial liabilities for improve-
ments of scales of pay and this has
resulted in the situation that many of
the colleges have not been able to
adopt the U.G.C. scales.

The State Governments will be fur-
ther required to give an assurance
that at the end of the five-year period,
they will take over the entire respon-
sibility for the additional cost of the
scheme.

It will be necessary to work out in
consultation with the Universitles and
the State Governments the detailed
mechanics of application of the revis-
ed scales to University and College
teachers, Steps will be taken in this
connection without delay.

Some hon, Members rose—
Shri Vasudevan Nair

puzha): Sir, it is a very
statement.

(Ambala-
important

Shri 8. M. Banerjee (Kanpur): We
have already tabled a calling-attention
notice.

Mr Speaker: Shri Vasudevan Nair.

Shri Vasudevan Nair: I would like
to congratulate the hon. Education
Minister for this gesture, but I should
like to know as to what has happened
to certain recommendations for salary
scales to university and college teach-
ers made already many years back.
When they were not implemented by
many  universities and colleges, 1
should like to know as to what ig the
snecific guarantee now that these new
recommendations will really be im-
plemented by the State Governments
and universities.

Shri M. C. Chagla: As I pointed
out, the present pattern throws much
less of a burden upon the States.
Under the old scheme, as far as colleg-
e1 were concerned, the Centre only
bore 50 per cent of the expenditure
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(in the case of women's college, 73 per
cent). With regard to university
teachers it was B0 per cent by the
Centre and 20 per cent by the States.
The result was that in many of the
colleges the scales were not introduc-
cd because the State was not in  a
pasition to undertake the 50 per cent
burden. Therefore we have now res-
tricted the burden only to 20 per cent
and I hope that most of the States will
be able to contribute 20 per cent; we
will contribute 80 per cent,

Shri Priya Gupta (Katibar): We
are grateful for this decision, but
there are a number of teachers, whe-
ther in the university or the college or-
school, who are clogging at the maxi-
mum of the grade for a number of
years, May I ask whether while im-
plementing the new scales of pay in
the case of these people gome weight-
age will be given of the total number
of years of service rendered for the
purpose of enhanced increments for
fixation in the grade?

Shri M. C, Chagia: As I pointed
out to the House, the mechanism of
application of these scales with regard
to particular cases will have to be
worked out in collaboration with the
U.G.C,, the University and the College
concerned.

Shri Barrow (Nominated-Anglu
Indians): If 1 understood the Minis-
ter aright, he said that after five years,
the States will have to accept the full
responsibility for the payment. May I
know how many States are in a posi-
tion to accept the full responsibility?
This will become a dead-letter because
the State are not in a porition to ac-
cept the full responsibility.

Shri M, C. Chagla: That is not so.
There is the Finance Commission
After flve years, if the States tell the
Finance Commission that it has be-
come the committed expenditure, the
Finance Commission will recommend
to Government perhaps Increased sub-
sidy. All throughout, that hag been
the pattern, The Centre bears the



9233

[S8hri M. C. Chagla]

share for five years and then the
States take it over,
Shri P. Venkatasubbaiah (Adoni):

We welcome the stalement made by
the hon. Minister for Education which
will give a great incentive and en-
couragement to many of our teachers.
Our past experience, unfortunately,
has been that the State Governments
were not able to go-ahead with it. T
want to know from him whether he
has taken the State Governments into
confidence. Now the pattern of assis-
$ance is 80:20, 1 want to know whe-
ther even 20 per cent they are able to
bear ......

Mr. Speaker:
said just nmow.

That is what he has

Bhrl M, C. Chagla: The higher
secondary education stands on a sligh-
tly different footing from higher edu-
cation. These scales were recommend-
ed by a statutory body, the University
Grants Commission, and in a sense we
have a constitutional responsibility
for higher eduration. If the House
look at entry 66 in List I, Seventh
Schedule, to the Constitution, the
question of coordination and the main-
tenance of standards is the Centre's
responsibility. Upto a point, we have
got to help the States to maintain the
standards. Primary education and
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secondary education are the States’

subjects and the position is different
from the case of higher education.

Shri Bhagwat Jha Azad (Bhagal-
pur): While appreciating the decisiom
of the Government, may I know whe-
ther, keeping in view that some of the
State Governments in implementing
the three-year degrees course where
also the Central Government had
given o major share for a few years
could not implement it properly, the
Government will, along with this de-
cision, take some precaution or safe-
guard by which it should be possible
for the State Governments or it will
be obligatory on the parts of the State
Governments to meet it after five
Yyears.

Shri M. C, Chaglia: As far as West
Bengal is concerned, the situation ix
most acute. They have agreed to
bear 20 per cent, I have not heard
from any other State, I wish to as-
sure this House that the expenditurc
involved in giving effect to these sca-
les, on th basis of 20 per cent, is not
a very large amount and I hope that
other States will also be able to fall
in line with West Bengal.

Shri N. Sreekantan Nalr (Quilon):
In view of the fact that thé non-
teaching staff is slso an equally im-
portant factor in the conduct of the
Universities, may 1 know whether the
scheme includes some increase in the
remuneration of this section of em-
ployees who have been neglected since
very long? )

Shri M. C, Chagla: As far as  the
present announcement is concerned, it
concerns only the academic staff ia
the Universities and the Colleges
where upgrading of scales has been
recommended by the U.G.C. We have
not considered the other staff.

Shri S. M. Banerjee: The hon. Minis-
ter has declared that the Government
hras mccepted recommendations of the



9235 Sularies of University CHAITRA 141388 (SAKA)

Teachers (Sit.)

U.G.C. The other day, the hon. Minls-
ter was in Calcutta and had a talk
with the Principals of the various
Colleges. 1 would like to know whe-
ther he had a talk with them and
whether, after this  announcement,
they have agreed to withdraw the
boycott movement fhat was going on.

Shri M, C. Chagla: Of course, I
could not tell them what the decision
was. But I told them that it was
wrong for teachers to boycott or to
adopt an agitational approach. I am
sure that this was the only demand of
the principals and of the university
and college teachers, Now that we
have agreed to it, they will withdraw
their agitation.

Bhri Muthlah (Tirunelveli): Has the
Ministry of Education or the UG.C.
made an assessment as to how much
this 80 per cent will cost and also
whether it will include the oriental
institutions?

Shrl M. C. Chagla: I have got the
assessment here ag to how much it
will cost. I will give the House the
figures.

The proposals of the U.G.C, involve
an expenditure of Rs. 27:50 crores for
the flve-year period, 1st April 1968 to
31st March 1871, on both the college
teachers—Rs. 26 crores—and on uni-
versity teachers—Rs. 1'50 crores. If
all the State Governments give effect
to this proposal of revised pay scales
from Ist April 1966, the Centre'v
share, calculated at B0 per cent, wi'l
amount to Rs 22 crores; this works
out on an gverage to a Central ex-
penditure of about Rs. 4'40 crores per
year. That means, out of a total out-
lay of Rs. 27'50 crores, our share wilk
be Rs, 22 crores in five years, leaving
the States to meet about Rs. § crores
in flve years and {hat is also to be
divided among 16 States.

Shri §. Kandappan (Tiruchangoda):
1 am afraid, fixing of a time limit for
this assistance from the Centre will
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Committees
make the State Governments think
twice before accepting this enhanced
payment, Once the State Govern-
ments enhance the pay of the college
teachers and university professors, it
will be very difficult for them to go
back. They have got to keep it up.
So, would it not be better for the
Government not to fix any time limit
and consult the State Goverrrments
later after the scheme is imple-
mented?

Mr. Speaker: A suggestion.

12-38 hrs.
ELECTIONS TO COMMITTEES

(i) CENTRAL ADvisory COMMITTEE FOR
THE NATIONAL CApET CoRPs

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
Omn behalf of Shri Y. B. Chavan, [ beg
to move:

“That in pursuance of gub-sec-
tion (1) of Section 12 of the
National Cadet Corps Act, 1048,
the members of Lok Subha do
proceed to elect, in such manner
as the Spesker may direct. two
members from amongst themselves
to scrve ag members of the Cen-
tral Advisory Committee for the
National Cadet Corps for the next
term commencing from the Ist
June, 1986, subject to the other
provisions of the gaid Act and the
Rules made thereunder.”

Mr. Speaker: The qucstion is:

“That in pursuance of sub-sec-
tion (1) of Section 12 of the Na-
tional Cadet Corps Act, 1948, the
members of Lok Sabha do pro-
ceed to elect, in such mannecr as
the Speaker may direct, two mem-
bers from amongst themselves to
serve as members of the Central
Advisory Committee for the Na-
tional Cadet Corps for the next
term commencing from the Ist
June, 1966, subject to the other
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provisions of the said Act and the
Rules ‘made thereunder.”

The motion was adopted.

(ii) Joznr ComMITIEE on JUDGES

(Inqumy) Bmy

Shri Krishnamoorthy Rao: (Shi-

moga): I beg 1o move:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do appoint three members of
Rajya Sabha to the Joint Com-
mitteg on the Judges (Inquiry)
Bill, 1964, in the vacancies caused
by the retirement of Sarvashri
Akbar Ali Khan, G. 5. Pathak and
K. K. Shah from Rajya Sabha and
communicate to this House the
names of the members s0 appoint-
ed by Rajya Sabha to the Joint
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Rajya Sabha and communicate to
this House the names of the mem-
bers so appointed by Rajya Sabha
to the Joint Committee.”.

Mr, Speaker: The question is:

“That this House recommends to
Rajya Sabha that Rajya Sabha
do appoint two members of Rajya
Sabha to the Joint Committee on
the Delhi Administration Bill,
1065, in the vacancies caused by
the retirement of Shri L. N.
Mishra and Kumari Shanta
Vasisht from Rajya Sabha and
communicate to this House the
names of the members so appoint-
ed by Rajva Sabha to the Joint
Committee.”.

The maotion was adopted.
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(iv) Joint COMMITTEE ON PATENTS

Committee."”, BrL

Mr. Speaker: The question is: Shri Krishnamoorthy Rao

“That this House rccommends (Shimoga): I beg to move:

to Rajya Sabha that Rajya Sabha
do appoint three members of
Rajya Sabha to the Joint Com-
mittee on the Judges (Inquiry)
Bill, 1964, in the vacancies caused
by the retirement of Sarvashri
Akabar Ali Khan, G. 8. Pathuk
and K. K. Shah from Rajya Sabha
and vconrmunicate to this House
the names of the members so
appointed by Rajya Sabhe to the
Joint Committee.”,

The motion was adopted.

(iii) Jornt Commrrree oN DeELmr
ADMINISTRATION Brin

Shri  Krishnamoorthy Raoe (Shi-

moga): I beg to move:

“That this House recommends
to Rajya Sabha that Rajya Sabhu
do appoint two members of Rajva
Sabha to the Joint Committee on
the Delhi Administration Bill, 1965,
in the vacancies caused by the
retirement of Shri L. N. Mishre
and Kumari Shanta Vasisht from

“That this House recommends
to Rajya Sabha that Rajya Sabha
do appoint six members of Rajya
Sabha to the Joint Commnittee on
the Patents Bill, 1965, in the
vacancies cuused by the retire-
ment of Sarvashri Arjupn Arora,
T. Chengalvaroyan, R. S. Doogar,
Shyamnandan Mishra, M. R. Sher-
vani and R. P. Sinha from Rajya
Sabha and communicate to this
House the names of the members
so appointed by Rajya Sabha
to the Joint Committee.”.

Mr, Speaker: The question is:

“That this House recommends to
Rmjya Sabha that Rajya Sabha do
appoint six members of Rajya
.Sabha to the Joint Committee on
the Patents Bill, 1985, in the
Vacancies caused by the retire-
ment of Sarvashri Arjun Arora,
T. Chengalvaroyan. R. 5. Doogar,
Shyamnandan  Mishra, M. R
Shervani and R. P. Sinha from
Rriva Sabha snd communicate to
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this House the names of the
members so appointed by Rajya
Sabha to the Joint Commiitee”,

The motion was adopted.

v) Jomt CoMMITTEE ON OFFICES OF
ProrrT

Shri G. N. Dixit (Etawah): I beg to
move:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do elect three members of Rajya
Sabha according to the principle
of proportional representation by
means of the single transferable
vote, to the Joint Committee on
Offices of Profit in the vacancies
caused by the retirement of Shri-
mati Sharda Bhargava, Shri Hira
Vallabha Tripathi and Shri Loka-
nath Misra from Rajya Sabha and
communicate to this House the
names of the members so appoint-
ed by Rajya Sabha tu the Joint
Committee.".

Mr. Speaker: The question is:

“That this House recommends to
Rajva Sabha that Rajya Sabha do
elect three members of Rajya
Sabha according to the principle
of proportional representation by
means of the single transferable
vote, to the Joint Committee on
Offices of Profit in the vacancies
caused by the retirement of Shri-
mati Sharda Bhargava, Shri Hira
Vallabha Tripathi and Shri Loka-
nath Misra from Rajya Sabha and
communicate to this House the
names of the members so appoin-
ted by Rajya Sabha to the Joint
Committee.”.

The motion was adopted.

12-41 hrs
DELHI HIGH COURT BILL
EXTEINSION OF TIME FOR PRESENTATION
oF REFORT OF Sriect CommrrIee
Shri KErishnamoorthy Rao:
(Shimoga): 1 beg to move:
“That the time appointed for
the presentation of the Report of

D.G. 1966-TT 9a40

the Select Committee on the Bill
to provide for the constitution of
a High Court for the Union Terri-
tory of Delhi, for the extension
of the jurisdiction of that High
Court to the Union Territory of
Himachal Pradesh and for matters
connected therewith, be further
extended up to the 18th April,
1986.”.

Mr. Speaker: The questivn is:

“That the time wappointed for
the presentation of the Report of
the Select Committee on the Bill
to provide for the constitution of
a High Court for the Union Terri-
tory of Declhi, for the extension
of the jurisdiction of that High
Court to the Union Territory of
Himachal Pradesh and for matters
connected therewith, be further
extended up to the 18th April,
1966.".

The motion was adopted.

12-41 hrs.

DEMANDS* FOR GRANTS—contd

MinisTrRy oF Law—contd

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Law. The
hon. Law Minister may continue his
speech now,

Shri 8. M. Banerjee (Kanpur): Be-
fore the hon. Law Minister starts, I
bave a submission to make. After the
Demands for Grants under the con-
trol of the Ministry of Law, we shall
be having for discussion those ynder
the control of the Department of
Purllamentary Affairs and then those
under the control of the Ministry of
Transport and Avlation. So, the

“*Moved with the recommendation of the President.
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[Shri S. M. Banerjee.]
Demands of the Ministry of Transport
and Aviation may come up today....

Shri U. M. Trivedi (Mandsaur):
‘They may not come up today.

Shri 8. M. Banerjee: They might
come up. On Friday last, some of us
had made & request to the hon, Minis-
ter of Transport and Aviation; Shri
Nath Pai, myself and some other
Members had requested that the hon.
Minister of Transport and Aviation
should make some statement about the
Air India strike, because we want to
know what the position is.

Mr. Speaker: I shall find out......

An hon, Member: The Leader of the
House is just coming.

Mr. Speaker: 1 would like to tell
him that a request has been made that
some =tatement should be made about
the Air India strike.

The Minister of Parllamentary
Affairs and Communications (Shri
Satya Narayan Sinha): As I have said,
the Demands for Grants relating to
;hat Ministry are being taken up to-

ay....

Mr. Speaker: Before the Demands
are taken up, they want a statement
to be made,

Shri Nath Pal (Rajupur): We would
like to know the position,

The Minister of Law (Shri G. S.
Pathak): On the last occasion, when
1 was addressing the Chair and the

House, 1 was speaking of changes in
the election laws,

12-42 hrs.

[Mr. Drpury-SrEAKER in the Chair]

I had stated before the House that
the election petitions should be tried
by High Courts and that the election
tribunalg be abolished. That was the
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decision of Government. It ig true, as
has been pointed out by some hon.
Members, that delay was caused by
various factors in the disposal of the
election petitions, and that there were
still some election petitions pending.
I accept the criticism and I agree that
that is something which we must pre-
vent at once. The delay was caused
for various reasons, either by the
transfer of the district judges or by
applications made for transfer of cases
for the purpose of securing the trans-
fer of case from one tribunal to another
and so on. Delay was also caused by
the filing of writ petitions in the High
Courts arising out of interlocutory
orders. It the High Courts deal with
the election petitions, these delays
will be eliminated and there will be
no question then of interlocutory
orders being appealed against in the
High Court, because the High Court
itself will be dealing with the election
petitions.

Shri Hari Vishnu Eamath (Hoshan-
gabad): Will it be a single High Court
judge? That is not-decided yet?

Shri G. §. Pathak: I &m obliged to
my distinguished friend Shri Kamath
for making this observation whether
it would be a single judge or two
judges. That is a matter of detail
which the House will consider at the
time when the Bill which is under
preparation will be introduced in the
House and comes up for consideration.
It the election petition is to be decided
by two judges straightway, then an
appeal could lie only to the Supreme
Court, subject to the law that the
House.might make here for the pur-
pose of the Supreme Court entertain-
ing the appeal; it is open to the House
to make the law that the Supreme
Court may grant leave to appeal
against the orders of the High Court
both on questions of fact and on
questions of Jlaw in special cases.
But these are matters of detail. My
hon. friend, Shri Kamath, will appre-
ciate that this question may be
deferred for consideration til] the Bill
itself is before the House.
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Bhrl Harl Vishau Eamath: No more

retired High Court Judges to deal
with the matter.

Shri G. 8. Pathak: There has been
pome criticism against retired High
Court Judges dealing with these
matters. If I remember aright, one
of the Members said that some retired
High Court Judges themselves are
averse to sitting on tribunals in elec-
tion matters. 1 need not detain the
House on a point like this. But one
thing you will permit me to say and
that is that in such cases, electoral
morality and public education are
something which we have to develop,
I may inform the House that in
England, although contests are in-
creasing, the number of election peti-
tions is decreasing.

8hri D. C. Sharma  (Gurdaspur):
Very good.

Bhri G. 8. Pathak: It has been ob-
served that in England bribery and
treating have almost become a thing
of the past. Election petitions are
really the barometers of electoral
morality. Therefore, what is needed
is to develop electoral morality, be-
cause here it is not an ordinary per-
son who may not know the law or
who may not know what hig electoral
responsibility is that is comcerned; it
is the legislators themselves who are
concerned, those who want to be legis-
lators or those who become legisla-
tors.  Therefore, there is a
standard of rectitude which should be
demanded of them. They should lay
down some standards; they should lay
down those standards on a higher
wcale,

Shri Harli Vishnn EKamath: Physi-
cian, heal thy own party first.

Shri D, C. Sharma: I do not know
why he is making that observation.
Electoral morality is very very high
in India.

Shri G. 8. Pathak: As Shri Sharma
has just now observed, it is high in
India; although there is....
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Shri Harl Vishne Kamath: Lapses
here and there.

Bhri G. S. Pathak: ..
literacy, yet there is considerable
wisdom in the elector. I have seen
people being defeated, although they
are rich,

..not much of

Shri Har{ Vishnn Eamath: He has
not been defeated.

Shri G. 8. Pathak: My hon. friend
is very well versed in May's Parlia-
mentary Practice aswell aithe rules
of this House, but somehow or other,
rule 349 has escaped his attention,
that there should be no running com-
mentary when a person is speaking.

Shri Hari Vishno Kamath: There is
no such phrase in the rules,

8hri G. B. Pathak: Therefore, the
details of what the law will be will
be considered at the proper time, and
I am not detaining the House on those
details, although I assure the House
that I will bear in mind all the obser-
vations made by my esteemed friends,
Shri Trivedi and others, ip regard to
this law. Government is accepting
most of the recommendations made
by the Election Commission. That
probably the House already knows.

One word about the Languages
Commission. The criticism against
the working of the Languages Com-
mission is that the work has been
slow and it has not been adequate.
The terms of this Commission have
been clearly specified, and it is not
necessary for me to make any obser-
vation with regard to the work in
hand. The Central laws, regulations,
Acts and other rules have got to be
translated into Hindi; arrangement
has to be made for translation of
Central laws into reglona] languages
also; arrangement has to be made for
translation of laws in regicnal langu-
ages into Hindi. This u wa pre
gramme befcTe this Commusmon, anea
it can easlly be appreciated that in
its initial stages there was bound te
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be some time taken before the whole
work was put on a proper basig. The
States had to be consulted after the
translations had been made, and there
were other difficulties too, but after
the experience was gained, after the
knowledge of the working was ac-
quired, the pace has become quicker,
and this Commission has already pub-

lished tramslations of several Acts,
has also published a glossary. We
propuse to reconstitute the Commis-

sion, and we hope that better progress
will be made by this Commission.

Bhri Daji (Indore): The translation
is more difficult than the original

Shri G. 8. Pathak: That Is why the
time is taken up, because there are
representatives of various interests,
as my distingulshed friend -would
agree, and in the course of the dis-
cussion we do not arrive at quick
results, and therefore in the (nitial
work more time was taken than was
absolutely necessary.

I will now come to the Law Com-
mission. 1 appreciate the criticism
regarding the working of the Law
Commission. 1 also appreciate that
the Chairman should not be burdened
with duties other than those which
are required by the Law Commission.
The Law Commission, since its incep-
tion, has submitted 29 reports.

Shri Hari Vishnu Kamath: Quite a
large number.

Shri G. S. Pathak: The last report
is one in which the House will be
particularly interested. This js &
report on socio-economic offences. It
deals with eight subjects, and the
nreparation of the report involved a
study of more than 70 Central Acts
and case law on those Acis, and laws
of foreign countries too. It deals
with offences calculated to prevent or
obstruct the economic development of
the country. misuse of the position by
public servants in certain matters,
evasion of taxes, profiteering, black-
marketing, hoarding, etc. This report
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when it is considered by this House
and by the public outside, if this
House chooses to consider it later,
will prove to be very instructive,
very interesting and very useful.
Therefore, the Law Commission is
doing useful work. We will try to
improve the method of its working,
but jt canmot be said that the Law
Commission has not produced ade-
quate work or has not done useful
work.

1 may be permitted to meake an
observation or two on the question of
expensive litigation or poor aid. Mr.
N. C. Chatterjee was quite right when
he gaid that some years ago a scheme
was framed—he said it was a Bill,
it was really a scheme—for rendering
ald to the poor. The difficulty, I must
take the House into confidence on
this question, has been financial diffi-
culty. The administration of justice
at the lower level is 2 State subject,
and we had to take the assistance of
the States. The States require finan-
cial gronts and so on, and the delay
in implementing what we wanted to
produce by way of provisions for poor
ald js due to this fact.

Dr. L, M. Singhvi (Jodhpur): The
central question ig whether the
Government js prepared to accord it
a very high priority. The matter of
providing legal aid must be given
high priority and then alone alloca-
tion can be made. What is the prior-
ity they are prepared to give?

Shri D. C. Sharma: How can they
do it? They are creating more States;
therefore, they want more finances.

Shri G. §. Pathak: Dr. Singhvis
observation I appreciate, and 1 do see
that we must do something about
this matter, so that the common man
must get justice and it should never
be said in this country that justice
was denied because somebody was
poor.

In this connection, I wish to poimt
out a fact which is not ordinarily
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known. There js voluntary aid given
in such cases in some Bar Associa-
tions. I know of the Supreme Court
Bar Association. If a poor person
goes to the Committee which is in
charge of this work and satisfies the
Committee that he {s not able to
defray the charges of the litigation,
it is open to the Committee to select
any member of the Bar. [ know
names of senior persons who had to
do the work free not for a day or a
few hours, but some days. If volun-
tary effort is made, then immediate
relief could be given, and I hope that
the profession will extend voluntary
aid in larger and larger measure,

Mr. Khadilkar made some observa-
tions regarding the dynamics of social
change. I entirely agree. Law is not
just bare dry bones, law must be
animated by dynamic philosophy, or
dynamic social philosophy, to be more
correct, and in a Welfare State that
is of the essence of the matter, I
may point out to Mr. Khadilkar and
other friends of mine that if you have
a look at the statute-book, you will
get the idea of how law is being
socialised The concept of priority is
not the same today what it was many
years ago. There are growing limita-
tions on the use of one's own property,
there are growing limitations on free-
dom of contract and so on and so
forth. 1 do not wish to detain the
House on the details with regard to
this matter, but there j& no doubt
whatsoever that the Jlaw iz being
socialised and the law has reflected
the current thoughts on how the law
should take its shape from the social
changes which are prevalent today.

Shri D. C. Sharma: What about the
concept of marriage?

Shri G. S. Pathak: Some frustrated
people—not my friend here—think of
marriage sometimes.

Shri Kapur Singh (Ludhiana): I am
glad you made it clear.

Shii G. S. Pathak: So far as simpli-
fication of laws is concerned, we have
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to remember that the law reflacts the
national lite. If the affairs of life

are becoming complicated the laws
have to be complicated. I can give
one jnstance. The Income-tax Act,
for ex le, was idered by the

first Law Commission, of which I had
the honour to be s member, and we
tried our level best to simplity it as
much as possible. We simplified it
to a considerable extent. Yet it can-
not be said that it is a very simple
law because there is always a contest
between the tax collector and the tax
evader and provisions have got to be
made in order to prevent tax evasion.

About administrative tribunals, ob-
servations have been made by hon.
members. . ..

Shri Yashpal S8ingh (Kairana): What
about heavy expenditure in elections?

Shri G. S. Pathak: I have already
sajd that the Bill is coming. You can
discuss it at that time. I have also
said that there are some  matters,
some mischiefs which cannot be re-
medied by law. They can be re-
medied only by development of pub-
lic morality. There is no limit fixed
for the expenditure, only the ceiling
is fixed. You canmot spend above a
certain sum, but il is open to every
member or person or candidate to
spend ag little as possible. There are
practical difficulties, This is a very
big country with about five hundred-
million people and the constituencies
are very large. All these practical
difficulties have also to be taken into
consideration. When this  mischief
cannot be remedied—if there is mis-
chief in this respect—by mere enact-
ments, we have got lo regulate it by
our own conduct.

Sg far as administrative tribunals
are concerned, I submit that that hasx
been considered by the Government
on a number of occasions at Law
Ministers' Conferences and so on. [
do see that there are some difficulties
which have got to be remedied. I
assure this House that the writ juris-
diction of the High Coudly and
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Supreme Court has given great relief
%o the people and have rectified many
errors although 1 concede that the
scope of the jurisdiction is very limit-
ed,

Now, Sir, I do not think I should
take much more of the time of this
House on this matter. I again repeat
and I assure the House that I shall
take into consideration all the obser-
vations made by the distinguished
members of this House. It is immate-
rial whether I have touched them or
not. 1, therefore, conclude by saying
that the cut motions ghould be reject-
ed and the demands for grant should
be accepted,

An hon, Member: Cut motions re-
jected, if not already withdrawn.

Shri G. 8. Pathak: Thank you I
accept it.

Shri U. M. Trivedi: I want to put
a question to the hon. Minister, I
have specifically referred in the
debate to the question of appointment
of judges of the High Court being
taken up by the Law Ministry to
which a reply in the House was ex-
pected.

Shri G. 8. Pathak: I gave a reply.
Probably may esteemed friend was not
in the House at that time, What I
stated—I repeat {t—was this; Whether
& particular subject is to be assigned
to me aps a Law Minister or not is
not a matter within my power or
jurisdiction. 1 appreciate the force
of the observations made by my
friend Mr. Trivedi. But this is =
matter with which I am not directly,
as Law Minister, concerned. Mr.
Trvedi’s observations were repeated
by four or five more members. But
as I said, I have to express my help-
lessness in this matter.

Shri U. M, Trivedi: The difficulty
is this: It is collective responsibility
of the Government, The Minister of
Parliamentary Affairs i here,
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Mr. Deputy-Speaker: You have ex-
pressed your views.

Shri U, M. Trivedi: He is the Leader
of the House. It is for him to put up
before the Cabinet for consideration.

Mr. Deputy-Speaker: 1 will now
put the cut motions to vote,

Shri Shinkre (Marmagoa): Before
you put the cut motions to vote, I
want Lo muake one point, I was not
present during the debate on the Law
Ministry. There are one or two points
which I would like to put before the
Law Minister. He has said just now..

Mr, Deputy-Speaker: Not now. He
has finished his speech,

Shri Shinkre:
nection.,

Mr. Deputy-Speaker: Not now. I
will put cut motions Nos. 14 to 18, to
vote

This is in that con-

All the cut motions were put and
negatived,

Mr. Deputy-Speaker: I ghall now
put the Demands to vote.

The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
papers, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1967, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 75, 76 and 77 re-
lating to the Ministry of Law".

The motion was adopted.

[The motions for Demands for Grants,
which were adopted by the Lok
Sabha gre reproduced below—ed.]

DemAND Ns. 75—MmNISTRY OF Law

“That a sum not exceeding
Rs. 50,55,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967 in respect
of ‘Ministry of Law.”

Demanp No. T6—ELECTIONS

“That a sum not exceeding
Rs, 2,8253,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967 in respect
of ‘Elections”.

Demanp No, 77—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF Law

“That a sum not exceeding
Rs, 39,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967 in respect
of “Other Revenue Expenditure of
the ‘Ministry of Law'"

DEPARTMENT or
AFFAIRS

PARLIAMENTARY

Mr. Deputy-Speaker: We will now
take up the Demand in respect of the
Department of Parlamentary Affairs.

DxmAnD No. 105—DpARTMENT Or Par-
LIAMENTARY AFFAIRS

Mr, Deputy-Speaker: Motion moved:

That a sum not exceeding
Rs. 413,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1867, in respect of
‘Department of Parliamentary
Affairs’,

8hri U, M. Trivedi (Mandsaur):
How many hours?
Mr. Deputy-Speaker: Two hours.

Shri Eapur Singh (Ludhiana): I
have great pleasure, to rise....

8hri Daji (Indore): 'This is an in-
teresting subject of an interesting
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Minister and you are giving only two
hours.

Shri Shinkre (Marmagoa): At least
when the Parliamentary Affairs De-

partment is being discussed in the
House, there should be quorum.
Mr, Deputy-Speaker: The quorum

bell is being rung....Now there is
quorum.

Shri Eapur Singh: Mr, Deputy-
Speaker, Sir, it is a pity that my
speech had to be interrupteg for lack
of quorum and it is a further pity
that quorum was challenged because
this is such a fragrant subject that it
can be discussed just as well even
when there is no quorum, I presume
that it will be common ground with
the hon, Memberg of this House that
whatever might be the constitutional
position, the department of parliamen-
tary affairs is really the Minister of
Parliamentary Affairs. The debates
on the subject last year will amply
confirm my observations and I would
therefore begin by making a few
observations which relate to the hon.
Minister of Parliamentary Affairs
personally. For sometime past, the
Members of this House, have noted
with growing dismay that certain fun-
damental changes have come over the
hon. Minister of Parllamentary
Affairs. We have seen, during the re-
cent times, that the ubiquitous red
rose has been replaced by a light
yellow rose and sometimes we also
notice that it is altogether missing.

8hri C. K, Bhattacharyya (Raiganj):
Are we having a debate on roses?

Shri Kapur Singh: This is a very
rosy subject,

Bhri C, K. Bhattacharyya: Let there
not be a war of roses.

Shri Kapur Singh: Not a war of
roses. The subject itself is rosy.

For some days past, we have also
noticed that his presence, or his pre-
sence in the immediate past, does not
affect or excite the nerves of the hon.
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Members as it used to in the past; it
has been doing so ever since the living
-1:mory of man extends, This has
stopped with such suddenness that it
cannot be taken but sy of noticeable
significance,

An hon. Member, just now, inter-
rupted me when 1 mentioned flowers,
are, botanically, characteristic of the
highest form of plant life and though
classjeal and modern theorists are not
agreed ag to whetheritisonly a modi-
fied and abbreviated shoot or it is
homologous with leaves or whether it
is a product of parallel evolution,
about its aristocratic distinctiveness
there is no disagreement whatsoever.
The hon, Minister, by discontinuation
of its use, or by making a sudden and
fundamental change in its colour, has
brought about a feeling that he wants
to set up a socialist pattern of society
in this country somewhat prematurely.

Asx regards the smells to which we
were accustomed and used in the pre-
sence of the hon. Minister they not
only excite or affect the factory
part but they also excite the respira-
tory part of the nose in which both
these sensitivities are situated. In the
absence of the scents which he nor-
mally emits, there is now neither
nausea nor sneezing in his presence, or
when he has just left the spot. These
two acts of omission and commission
of our hon, Minister are a source of
[ t and di tation, and 1
suggest early remedial measures,

Coming to the report of thisdepart-
ment, I find that on page 1, there is
a formidable list of sixteen items con-
stituting th mifin functions of this
department under arirle TT(3) of the
Constitution. The appellation  ‘de-
partmeht’ not only goes ill with these
all important and fundamental assign-
ments which have been made to this
department. but iz also not in keeping
with the native dignity of the hon.
present Minister. The sooner thi; de-
partment ig exalted into a full-fledged
ministry, the more gratifieation it is
likely tp afford to all sections of the
House. I can say this with a great
deal of certanty.
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Of these, item 16 appears to me to
be the most significant and fundamen-
ta] assignment of this department. I

will read out this item; it
says that this department has
to deal with “matters connec-

ted with powers, privileges and
immunities of Members of Parlia-
ment”. It is g job not for an efficient
parliamentarian merely but it is 4 job
of dealing with 500 human beings in
this House alone, not to speak of the
other House. It is g job which aims at
preserving the rights of the individual
back-bencher of the tiniest minority,
ag well as of ensuring that the majo-
rity prevails. It is a job which re-
quires the skill of gn artist and a te-
chnician. 1Tt devolves upon the Mi-
nister of Parliamentary Affairs, the
duty to influence and indirectly to
shape the moods, the tempers and the
sub-conscious aftitudes of the indivi-
duals and groups in this House. In
this matter I wish 1 could say that the
minister hasg been a conspicuous suc-
cess,

I will try lo explain what 1 have in
mind by referring to the phenomenon
of prohibitive interruptions  which
sometimes take place in this House. It
was in April 1965 that Mr. Frank An-
thony was prohibited by unceasing in-
terruptiong from giving the facls
about the troubles of hig people at the
hands of a group of majority commu-
nity at Calcutta. Likewise the hon.
Mr. Badrudduja was prohibited from
saying in the House what the Consti-
tution entitles him to say. Again, 1as}
year the hon. Member Mr. Mazani,
the General Secretary of my Party,
was prohibited, by unceasing interrup-
tiong from referring to the contents of
a book; Delhi to Peking by Patterson,
wherein the leader of the ruling party
was painted in unfavourable colours.
Lastly, only recently an hon. fair lady
Member of this House, belonging 10
the wpposite benches peremptorily, not
anly interrupted me but bade me nOE
to use the words ‘majority community
and ‘communalism’ in my speech and
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1 obeyed, not because I was in the
wrong but because I have an innate
weakness for cowardice in the pre-
sence of the opposite gex. It iy the
duty of the hon. minister of Parlia-
mentary affairs to bring home to all
<oncerned that important as it is that
a member of this House should not
use the forum of this House except to
enhance the cause of truth, it is even
‘more important that he should have
the freedom to do so. May I remind
the House of what John Mill said in
his, Essay on Liberty, in the year 1858,
which is not yet out-dated in a free
democratic India:

“The whole of mankind has no
right to silence one dissenter”.

‘This should be the moto of the hon.
Minister and his ambition and goal in
life should be to ger that the saying of
Mill is honoured in word and spirit in
this House as well ag outside.

Item 15 of the main functions of this
department refers to “officially-spon-
sored visits of Memberg of Parlia-
‘ment"”, Paras 35, 36 and 37 of the re-
port detail as many as nine dclega-
tiong of Members of Parliament sent
abroad including 7 Prime Minister's
delegations in the wake of Indo-Pak-
istan conflict. I wish to point out that
in not a single one of these delegations
was g single Member of the first and
premier Opposition group of  this
House—that is, my party—included.
‘This shows a right royal fashion e
conducting the affairs of the State,
reminiscent of Louis XIV who said ‘1
am the State’. May I, with your per-
mission, Sir, salutg the hon. Minister
of Parliamentary Affairs, who himself
is the Department. I now conclude by
mentioning my last point.

Tsrael iz g full member of the Inter-
Parliamentary Union, of which India
is also a member, T don't undestand
the hesitation on our part in recog-
nising Israel ag guch. After all, the
Inter-Parliamentary Union does not
indulge in politics. It is meant for pro-
motion and strengthening of Parlia-
mentary democracy in various count-
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ries of the world. Like our owa.
country, when 1sreel also fully be-
lieves and practises parliamentary
form of Government then, why
should it not be possible for us to
strengthen our own democratic faith
by according such simple recognition
to Israel? 1 understand that, just now,
two Members of Israeli Parliament are
in our country. The Parliamentary
Affairs Minister should have seen to
it that opportunities are provided to
us to meet them formslly in this
House. With this, I conclude.

3
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g, afe o=@ &7 ¥ TW gy wT
*1d I qF |

A W AW AT qEA A
aAY §, T %A F w@a wy A §,
foraet SromHe TR &, .

Shri Kapur Singh: We are all as
appreciative of the personality of the

hon. Minister as those hon. Members
on that side.

sfrom wEra medy : i, 5EA IR
AT 1 otar gt wqw fag o &
ITH FAT FY, IAFT gy F gwAr
1, 71 7 FW AT gfer ¥ ow a7
#t afo e sfaesr # fads 5 o
9 TR F7 OF g gn ¥ ww a7 fw
T gmw @5 5 gmre afafsla
W Efged T HF AFCH T @
Eifaitam v arg Wt g AT
FaT cqrT v@T §, A€T FY @A T 7R,
afie & wrodr 72 frdes w7 2w §
f& w19 gaeed A9, wWitE et 2w
w1 a1 7 & faig o @ 1 & oF ST
ﬂ’\i‘mari}aﬁi—-—
Ig W1 AT T ATHA E A ¥ AR G,

g g TR AR T e

I FT 9T AT WA W AT &
arwar TR

Y AT FEATTAY AT £ S
ATEw W9 1, TEE! gF KT AW TE/Y
T —

ITE! TT FT A9T T AN,
FAET HEwRT SMA AT |

faidt a5 sig®) 1@ 7 =71 2,
wfed gw oy o7 e 43 gy &
uTak wE¥ S § wefad tv gr
uvA FIW faw g ¥ @ oA @
Lach il
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Shri Dajl: Mr. Deputy-Speaker,
Sir, we gare discussing this Ministry
thig year which is the last year of the
life of this Parliament, and therefore
the pertinent question, the most im-
portant query, is, have we added any
new dimension to the authority and
worth of this Parliament during our
tenure, T think il js from this crite-
rion that the work of this department
should be viewed. I want to make one
thing absolutely clear at the outset,
and it is this: That I and my party
do not agree with some of the tactics
sometimes indulged in by certain
Mrembers because we do believe that
the parliamentary institvtions, limited
and halting as they are should, be de-
fended and broadened and should not
be broken. It wouid be a dangerous
precedent, it would be 5 dangerous
day for the country and the nation
when the enlire institution of parlia-
mentary democracy is brought inte
disrepute because that would be
throwing the flood gates open for any
person or group who would like to
usurup the power and curtai] the
function of parliamentary democracy.
tInterruption). 1 want to make this
absolutely clear. At the same time, the
worlt of this House, this Parliament,
should really reflect the mood, the
temper, the tempo and the needs of the
masses, and by mere disciplinary ac-
tion alone the tendencies to which 1
referred cannot be curtailed. It is in
this respect, I  submit with pgreat
respect, that we have largely falled
and we should do much better. It is
for the  Minister 'of Parliamentary
Affairs to so arrange the work of the
House that we are able to better re-
flect the moods of the people.

Sir, the work of thig Ministry or
Department broadly speaking, (falls
intp two parts: one is a sort of mans-
geria] work, the work of arranging
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the business which has been catalo-
gued in the report. 1 do not propose
to deal with that aspect of the work,
because I want to devote the little
time at my disposal to another aspect.
But I must say that the Minister has
given thought mainly and only to this
aspect of the work and now he must
broaden his, vision As the manager
of the business also, he has not been
very efficient; the business slacks
sometimes; they arc run through. 1
think he must gdd 2 new dimension
to hig own porifolio, and as a Minister
of Parliamentary Affairs. it is his duty
to enlarge the functions, the power
und the authority of Parliament, and
he should address himself to this as-
pect of the matter.

How is the work of Parliament pro-
ceeding? We get so little time to
discuss anything of importance in
this country. Most of the time is
taken, up by Government work. In
regard to laborious legislative work,
even in that, we find that for import-
ant legislative measures we get only
a couple of hours or three hours ia
which we have to hurry through the
amendments; we hardly get any time
1o speak on the amendments. We
hardly are able to examinc some of
the amendments, Then, it becomes
very, very abnoxious when a Bill has
not emerged from the Belect Com-
mittee, Therefore, 1 had pleaded
sometime back and T again repeal
that a sort of standing legal commit-
tee of the House should be appointed
at the beginning of every  session,
which can go through such measures
as do not go through the Select Com-
mittee, not for examining the princi-
ples but for examining the Bill ax
such and finding out the lacunae, But
apart from that this House shall not
get the authority which it should
command in a parliamentary demo-
cracy in the country if we continue

to neglect the urgent issues of the
people.

1 want to pose this question: the
Monopaly Commission’s report  ha+

come. Have we discussed it? The:
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third Five Year Plan hay ended; have
we discussed it? The Fourth Five
Year Plan has not been drafted; have
we discussed it?

Bhrimati Tarkeshwari Sinha
(Barh): The fourth Five Year Plan
is not resdy yet.

Shri Daji: That is what I say; have
‘we discussed this serious lapse How
many proddings were required to
bring the Dalmia-Jain Enquiry Com-
mittee Report for discussion? How
many other important issuey that
face the nation today have been
steamrolled in the routine business of
the House? How do you expect this
House to be taken seriously by the
people outside iff on any technical
ground or any other reason we fail
to discuss those issues which really
speaking affect the masges? If we
submerge ourselves in details and for-
.gel those important issues that face
the nation, we forfeit the claim of
being the conscience of the nation,
the voice, the tribune and the forum
of the nation. Unless this Parliament
is able to rise above mere government
business and plodding through govern-
ment business and become the real
forum, the rea] voice of the people
unless that is done, the decorum will
certainly fall. I most regretfully
submit that vis g vis the powers of
this House, the powers of the execu-
tive have increased, and are increas-
ing and are not decreasing. It is &
serious danger; a serious inroad is
being made daily, during every sit-
ting, an inroad upon the sovereignty
and the sovereign power of this
House, More and more powers are be-
ing usurped by the executive flats and
more and more impression goes round
into the country that the Parliament
is being made or is merely a rubber=-
stamp of the decision that the execu-
tive takes. How often have we heard
the very goorl and amiable Minister
of Parliamentary Affairs standing up
-and saying, "T have been chasing the
~assurances from day to day but to mo
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purpose?” He himself has said it. Shz)
Pandey quoted some figures in  res-
pect of the assurances. But what gbout
the delay? He has forgotten the
amount of delay for getting those 94
per cent of the assurances fulfilled.
What was the delay? On many other
important occasions we find that the
tone and tenor of the debate in this
House have decreased, and the main
fault lies with the Government and
the Government flats, The way the
questions  are parried; the way the
issues are avoided, the way the rep-
lies are given, the way in which im-
portant issues are just brushed gaside
and the voting machinery utilised, the
way the voice is drowned or the vote
is drowned in the voice of yes and
no, are not the ways of democracy.
Democracy iy not counting of votes.
Democracy is government by discua-
sion and deliberation, and unlesg we
have the feeling that all the wvaried
points are made, are clearly and open-
ly made. and unless improvements ars
made, undoubtedly s sense of frusira-
tion grows. The sense of frustration
leads to decrease in decorum, with
which we do not agree, but which
is inevitable if the authority of Par-
liament is to be slowly taken away.

The most important task about th's
ministry, which is faced both by the
minister and the House during the last
vear of the life of this Parliament, »
to consider seriously the growing di-
minution of the power of this House
and the increasing encroachment by
the executive. Unlegs we are able to
turn the whole tide in the reverse di-
rection and bring fuller authority to
this House, the authority to correct.
discuss, warn guide and amend in »
really effective way the actions of
the executive, the authority of the
House will nct be what the Constitu-
tion meant it to be but will be only
a shadow of that.

shweh ATt frogy : TTTw

AR, WITd qW 9T T qgIArr A
ot 8 WA f T F I AR "
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very brief. I just want to bring to
your notice and, through you, to the
noties of this House, the unparlia-
mentary methods wsdopted by the
Minister of Parliamentary Affairs in
dealing with the CPI(L) Group in
this House. The Department of
Parliamentary Affairs have refused
to call the Members balonging o our
group while arranging meetings with
the Prime Minisier etc. We have got
14 Members in our group. We are
not even invited by the informal Con-
sultative Committee. They do not
send any notice to us. Our Group is
not recognised and given a place in
their list or nmmes of groups to whom
notiee is to be sent. I want to bring
to your notics, Bir, that if this prac
tice s continned we will have to
resort to undemocratic methods to
ventilite our grievanoss. No doubt,
the leader of our Group, Shri A K
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Gopalan, and also Shri Nambiar and
others are in jail; but still there are
4 Members left. We are not invited
at any time. Even when important
matters are being discussed we are
not invited Even minor parties are
invited to attend the meetings arrang-
od with the Prime Minister, but we
are not called This sort of diseri-

tary Affairs did not invite ws. When
we came to know about it, we wrote
a letter to the Minister of Parliamen-
had not the de-
. Bir, ours is the
Opposition Group in

Tt this sort of discrimi-
is continwed, T want to tell the
er we will ave to resort
to unparliamentary practices just as
he is following  unparliamentary
practices towards us.

Another important aspect which 1

over by
There s no Legislative
Assembly in that Btate. The Advisers
and Governor are resorting to various
methods by which they want to cur-
tall the rights of the people of
Eerala. As the people of Kerala have
got g lot of grievances, we have a
lot of demands to bring to the
notice of this House. I, therefore, re-
quest that at least seven days should
be given for discussing the Kerala
Budget in thig House.

Sir, the Whips' Conference took a
decision. On page 57, para 20(v)
they say:

“The Conference while appre-
tiwting the action taken by the

D.G. 1968-67 CHAITRA 14, 1888 (SAKA)

D.G. 1966-67  g276

Department of  Parliamentary
Affairs at the Centre in respect
of affording opportunities to Mem-
bers of Parliament to broadcast
from A.LR. felt that mare oppor-
tunities should be provided to
representatives of the recognised
opposition groups and parties in
Parliament and State Legisla-
tures.”

Our Group is the only party which
has been branded by the Home Min-
ister ae traitors. We have no
been given an opportunity ip refutl.
the charges. If any parly requires
an opportunity {o speak ouver the
ALR. it is our purty. Therefore, 1
request that the Minister of Parlia-
mentary Affairs should invite Mem-
bers of our Group to speak over the
ALR and to refute the charges that
‘have been levelled against them by
the Home Minister. Ours is not an
insignificant party. Ours is the single
largest party in Kerala. We have the
right to be heard and we will make
our voice heard mnot only by the
Minister but even by the Government
of Indin. With these words T con-
clude.

14 hrs.

Shri Harl Vishou Eamath: Mr.
Deputy-Speaker, after a more or less
consistently euphonic shower of gdula-
tien and encomiums, T hope the House
will pardon me if 1 strike a different
note. The Minfster of Paramentary
Affoirs, Shri Sstya Narayan Simha..

The Ministér of State in the De-
pirtments of Parllameatiry Affairs
ang Comimunifoitions (Shri Jagnatha
Rao): Sinha.

Shri Harl Vishng Bamath: Simha
is the correct word; Sinha ix neéither
here nor there.

He has a double-barelled designe-
tion, the Minister of Parliamentary
Affairs and Commumications. But 1t
is a curious anomaly that he presides
over no Ministry but two departments;
both are departments—the Department
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of Communications and the Depart-
ment of Parliamentary Affairs.

I fing that the Department of
Parliamentary Affairs has the unique
distinction of having no cut motions
in its honour,

An hon. Member: hear, hear.

Shri Harl Vishnu Eamath: It is not
a matter for “hear, hear”, May I say
that it is so not because we have
nothing to say against it but because
it is the smallest wvotable Demand
before the House, Rs. 4 lakhs and odd
for the whole department. The
only other Department whose
Demands in this little booklet is
smaller than that is that of the Secre-
tariat of the Vice-President. That is
the smallest Demand. This is a small
Demand. That is why we thought
that it would be a thousand pities if
even a small Demand of Rs. 4 lakhs
wag subjected to a cut motion of
Rs. 100, Re. 1 or something like that
So, we left it at that. But we have
a whole lot to say about and against
the Department of Parliamentary
Affairs,

The last discussion on this Depart-
ment was, 1 believe, in 1963, soon
after this Third Lok Sabha came into
being. We are now having the second
discussion in the last year of the
Third Lok Sabha. During this in-
terregnum, this period of three years
and more, much water has flowed
down the Yamuna and the Minister
of Parliamentary Affairs has become
the Leader pf the House and he has
had an addendum to him, that is, the
Minister of State for Parliamentary
Affairs. Whether the work has in-
creased or not, it is for the House
to judge.

Here is the little Report. This year
I think we have a different colour

for all these reports, a slightly more
pleasing colour; not only for this Re-
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port but for all the Ministers reports.
Puge 1 lists the functions of the De-
partment of Parliamentary Affairs.
Curiously, there are certain things
listed among those 16 items which
rather baffle my poor understanding.
“President’s Address to Parliament”,
that is one of the functions of the
Department of Parliamentary Affairs
I do not know whether somebody in
his Department ghost-writes the
President's Address to Parliament or
whether he collects material from all
Ministries and puls them together in
a connected way. We do not know.
Let him throw some light on that,
because it is shown as being one of
the functions of the Department of
Parliamentary Affairs.

Arother curious item is “Govern-
ment’s stand on Private Members'
Bills and Resolutions", T remember an
incident here when during the dis-
cussion of a Private Members' Reso=
lutions Shri Hathi and Shri Shukla
spoke in discordant voices, two differ-
ent voices; Shri Shukla rejected it
and Shri Hathi accepted it ultimately.
I do not know whether it was the
fruit or the result of thé advice given
by Shri Satya Narain Sinha on this
particular Resolution, or whether he
had given any advice whatsoever or
whether he had given them free
choice, to both the Ministers, to speak
as they liked. 1 do not know what
happed on that occasion. Let him
throw light on that.

Another item is “Salaries and
Allowances of Members of Parlia-
ment Act”. I know the original Act
was piloted by him. But the amend-
ment of the Act, | remember, was
left to a private Member, Shri Raghu-
nath Singh. I do not know why he
fought shy of piloting that amend-
ment to the Act. It needs some ex-
planation, he owes some explanation,
to the House as to why he refused to
pilot that amendment to the Aet.

While on that subject I might state
straightway that it is rather curious
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that while officers in Government offi-
ces who hold a first-class pass are
allowed to travel air-conditioned on
payment of one-third of the difference
in fare between first-class and air-
conditioned accommodation the Mem=-
bers of Parliament who are supposed
to be the representatives of the peo-
ple and members of the highest insti-
tution in the country are not allowed
this facility. 1 am not asking for
air-conditioned travel for more, com-
fort. But, certainly, when Govern-
ment officers enjoy it, when pass-
holders enjoy it, ] am sure the Mem-~
bers of Parliament also should have
the same facility especially when they
belong to the highest institution in
the country, not free air-conditioned
travel but on payment of one-third of
the difference belween first-class and
air-conditioned. I am not pleading
for free air-conditioned travel for
Members of Parliament but what
applies to other pass-holders should
apply with justice to Members of
Parliament also.

Then | would refer to another
matter. Ome of the functions of the
Department of Parliamentary Affairs
listed here is “Matters connected with
powers, privileges and immunities of
Members of Parliament”. 1 do not
know what he means by this. I do
not know whether he arrogates to
himself the powers of the Speaker.
The powers, privileges and immuni-
ties of Members of Parliament are
looked into by the Speaker and he
decides them, not the Decpartment
of Parliamentary Affairs. So, I do
not know what he means by this. Let
him throw some light on this matter.

The other thing is, the Minister
seemns to have inadvertently perhaps—
1 am not saying deliberately, I am
saying inadvertently—appropriated to
himself—I do not wish to say mis-
appropriated—the eredit for work that
belongs to others or has been done
by others. For example, take pages 3,
5 6 7 and ® of the Report. If all
these had been eliminated, the Re-
vort would have been a little slimmer:
but, perhaps, to make it bulkier all
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these have been included. It may be
for that pumpose. Now, pages 3 to §
show the legislative output. I suppose
legislative output is not exactly the
work of the Department of Parlia-
mentary Affairs, The Minisiries bring
their own Bills. He only chases them
and gets them properly presented to
the House in time.

Then the most striking thing is
about non-legislative work, Private
Members' Bills and Resolutions. Even
that is listed in thig Report. I do
not know whether the Minister should
take credit for Private Members' Bills
and Resvlutions also in this House.
He is sometimes even absent from the
House when they are discussed, If he
had at least been present we could
have given some eredit to him for
that.

Then there is a reference to alloca-
tion of time for various items of busi-
ness of the House and planning and
co-ordination of legislative and other
official business in both Houscs. But
there is not & single word of reference
to the Business Advisory Committee.
It is not that in this Report he cannot
refer to this function, but, certainly,
this work is done by the Busincss
Advisory Committee. The Minister
does not allocate time; it is done by
the Business Advisory Commitiee, not
by the Department of Parliamentary
Affairs. In connection with that may
1 say one word?

Shri Bhugwat Jha Azad (Bhagal-
pur): He is thc kingpin.

Shri Hari Vishnu Kamath: Let
him be the pin but not the king. The
Minist of Parli tary Affairs
also deals with, according to the
Whips' Conference, the question and
summoning of sessions of Parliament.
1 think rule 15 of the Rules of Proce-
dure invests the Speaker with ‘th.at
right, to enlarge or extend the sittings
of Partiament. I will not go int? that
rule in detail. In that connection, I
would also agree with what the other
friends of this side have said, namely,
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Parlisment is too short.

I have been pleading for this thing
since 1956, sinoe the First Lok Sabha,
and Shri Mavalankar, the then Speak.
eriagreed with me that if Parliament
has got to transact national and legis-
lative business in g serious manner,
thé: minimum amount of time that
sh#{fid'be allocated for parliamentary
h\ﬁh‘l’e‘-hs, for parliamentary sessions,
shBlild be not less than seven months
in "' enr.

Take for instance, this particular
ses¥ion Of course, tragedy overtook
at Tashkewt and Lal Bahadur Shastri
pacsed away., But that is not the only
refson wny this session was summon-
ed late after we had been promised
that it would be called early in Feb-
ruary. THe Jmpur session of the
Congress Party came in-between.
Party was giveg ‘precedence and par-
liamenrary ‘supymons Were adjusted to

surt the J‘npuzmseman. Parliament
shodltt Huve beéen summoned earlier;
it must heve been'in early February.

Now, on Thursdsy wé shall have a
discussion- onr ‘Bastar “whd, ‘naturally,
it w¥l mean that the guiletine will
be appled to sé tnhny: ralhistries—
three four & five thinistries, perhaps
—at the ed of April Bteryding is
husfled and fhe golioties falls. Is
that the way Parliament’ showlddunc-
tion? I would submit, if at all it is
to b u seridte,’ rekl!gemnne Parfid.
ment, it must be an instrumentidf tHe!
natippal will and.a microx of national
opinien. Is.it 8o toddy

T am entirély In agreement when
my hon. friéna said- that partaienc
tary nstititigny should be saved. thill
parliamiepiary demoeracy shoild . ‘lu
saved, gugrdea, protecren. bithbse "
untortugately, Bl forbd, it %Ry Here
the, onlv Alterrytive that faces nd Wil
be either & vicioms, Wide dRtsaridD
or aparchy and chuos it ths eoufitryt
Therefore it 1% up o us, ¥R of s, fo
see to it that parliamentard Fhmocrany

fu effectively in the country.
The Govesrmmment has got a very
serious responsibility in this matter,
If they do not give adequate time for
discussion of the nation’s business,
then instead of counting heads here,
people outside will start breaking
hends. If Parliament does not fumc-
tion in g proper manner, instead of
counting heeds here people will start
breaking heads outside. That is what
will happen., That is why I will again
plead with the hon. Minister to sec
to it—please do not ring the bell; I am
aware of the time; that is rather dis-
concerting—to ensure that Parliamen!
sits at least for seven months, if pos-
sible even T4 or 8 months, in the year.
That is the first thing that should be
done in India in order that democracy
may rucceed.

Another item in this booklet—even
to refar to various items I have no
time; otherwise, I would have refer-
red to all the items that are not in his
province, which are in somebody
else’'s province—is sad issue, mamely,
obituary references. Obituary refer-
ences are also listed on pege 23 of the
report of the Department of Parlia-
mentary Affairs as among the func-
tions, as having been done by his
Department. I do not know whether
he is responsible for obituary refer-
encea in this House or it is somebody
else—the Speaker or the Secretarint
of the Lok Sabha.

Then there is a curious item on
page 23. Among the parties repre-
sented in the House there is one party
called the Nominated Party. The
party is called “Nominated”. Is there
any party like that? T do not know
Idunotlmow‘vhommthisn-
port, Under the heading Party’, Lok
Sabhe' and Rejya Sabha’, there are
names of about 21 parties according
to the!report of the Department. The
other.parties are fairly accurately
mertiored but smong the 21 parties
they.'mre;. parties like Independent,
Nominatedt:. Please do not ring the
bellin-F - s} ;90TTY.
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Mr, Deputy-Speaker: He has al-
ready taken 15 minutes,

SHri Harl Vishnu Kamath; 1 will
finish in two or three minutes.
Finally, the last one is the most
amusing party. What is that? Can
you guess?

An_ hon. Member: No.

Shri Harl Visimo Kamath: Vacan-
cies... ... (Interruption). Whoever
prepared the report betrayed vacahcy
of mind, vacancy of thought., Here
listed as the lust party is vacancies.
Flease take up the report, page 23.

Shri K. C, Sharma (Sardhana): It
is nol worth taking up.

Shri Hari Vishnu Kamath: Is therc
such a party in this House? You must
tell us because you are in the Chair.

Mr. Deputy-Speaker The heading

is “Composition of Parliament"”.
Shri Jaganatha Rno: These are
vacant seats.

Shri Harl Vishnu Kamath: What
is this? You shake your hand like
this. Is it worthy of g Government
department? It should have been a
different column, not in the column
of ‘Party’. Nominateq Party, Vacan-
cies Party,,....(Interruption). You
are also certifying that. It is very
unseemly. How can you defend such
gross carelessness, remissness. ... (In-
terruption)., Take it seriously.

Now just one or two more things,
and I have done. There was the
question of quorum raised by my
hon. friend, Shri R. S. Pandey. Some
of us pleaded in the Constituent
Assembly that the provision of quo-
rum should not be inecluded in the
Constitution, but pseudo wise coun-
sels prevailed among the Congress
leadeérs and they saw to it that the
artiole of quorum became a part of
the Constitution. That is the original
gin they committed; that was the
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blu.]::der. Now it is up to them to.
rectify it and to see to it that the
article is amended or deleted or what-
ever else may happen. You cannot,
as Shri R. 8. Pandey did, compare Lok
Sabha with the House of Commona,
'I_'here is no written British Constitu-
tion. Here we have gol a written
Constitution. There is g provislon in
the Constitution, and'itis too late for
them in the day to say that because it
i there in the House of Commons we
can also indulge in it. The only thing
!orhimtodoistobnngfommﬂia
Bill, a5 wag done in 1856 when 1
raised this question and Shri Mava-
lankar, the then Speaker, directed the
Government to bring forward a Bill.
They brought forward a Bill in 1058
but because Parliament was dissoived
the Bill lapsed and in the Jast Lok
Sabha nobody raised that question. 1
raised it again and asked him to bring
forward & Bil] but he fought shy of
bringing forward a Bill.

One word more, and I have done.
The question of assurances has becn
raised, and friends on the other side
have said that 95 per cent or 88 per
cent of the assurances have been im-
plemented. This is very misleading.
You know the story of a poor traveller
who, when he saw a little rivulet in
front of him, asked a passerby, “What
is the depth of the water here?” He
was told, “The average is 4 feet or 5
feet”. Thiz man was 6 feet tall; so,
he venitured into the water and in the
middle of the stream he got drowned
because it was 7 feet deep there while
on the bank it was only 2 feet deep.
So, percentage can be as misleading ac
averages, very often. The Minister
should tell us how many assurances
since 1962 and perhaps even before—
even among those given in the last
Parliament, one or two are pending
today—are pending and what he has
done to chase them, pursue them and
even blacklist those ministries.

One word more and 1 have done.
Shri'C, K. Bhattacharyyn: So early!
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Shrl Hari Vishou Eamath: There
has been a suggestion that the Depart-
ment should be elevated. .. ...

An hon, Member: Upgraded.

Shri Harl Vishnu Eamath; s Up-
graded, elevated or promoted. I am
not in a position to support this at
present, because there is not enough
work, from the Report itself, for a
full-fledged ministry. Even Commu-
nications is not a ministry; it is a
department only. When that is not a
ministry, I do not think there is any
justification  for upgrading this
Department. But the suggestion has
been made for a full-fledged Secretary
or a better Secretariat for him. In view
of the many solecisms, blunders and
mistakes committed in the Report—
perhaps because the Secretariat is not
adequate to cope with the little work
that they have got—perhaps that sug-
gestion may be considered. But there
is no case made out for a Ministry.

Mr. Deputy-Speaker: You must

close now.,

Shri Hari Vishou Kamath: One last
word about the Whips' Conference
that was held in Bangalore, your own
home State. There are some state-
ments made here, A resolution
was also accepted—that is  what
the Report says. T do not know
why he says, at one place, that one of
the reasons for the disorder in the
Legislatures is the fact that Ministers
ang Heads of Departments do not
reply promptly to the letters from
Members of Parliament. That is a sad
fact, I think, after the death of Prime
Minister Shri Jawaharlal Nehru, this
bad habit is becoming aggravated and
it is becoming worse amongst the Min-
isters of the Government of India.
Sometimes even an acknowledgement
of a letter is sent three or four days
after the letter reaches the Minister
concerned. I would, therefore, urge
the Minister to effect some improve-
ment in this direction, He has sug-
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gested some remedies for curing the
disorder in the Legislatures. But the
responsibility lies as much on his
Party, hig shoulders—the blame lies
at his door also—as on this side of the
House,

Mr, Deputy-Speaker:
Bhattacharyya.

Shri C, K Bhattacharyya: Mr.
Deputy-Speaker, Sir, this is one of the
best Reports. ...

Shri C. K,

Shri Harl Vishon Eamath: I will
plead with him to consider all these
matters and see to it that when he
comes before the House again, next
time, there will be improvement in
all matters concerning this Depart-
ment.

Ajp hon. Member: Why should two
Members speak simultaneously?

Shri C, K, Bhattacharyya: When
the Chair calls upon a Member to
speak, the Member has a right to
speak. That should be apparent to
any Member of Parliament and no
comments should be made on that.

Sir, this is one of the best Reports
that I have séen. It is one of the best
publications. I say this just after Mr.
Kamath's  dissatisfaction. . (Interrup-
tion). You call him by whatever
To call him Kamath is always

name,
sweet, I do not know why it jars
upon his ears.

Giving the information as it does
and the arrangement of the informa-
tion that it has given in this short
Report, I congratulate the Department
which has brought out this Report and
the way it has been brought out, It
ig not only a Report on the working
of this Department itself but, in fact,
anybody, having this Report in his
hand, will be able to follow how the
whole House works, That is the par-
ticular merit of this short Report that
has been brought out. That should be
particularly mentioned in any discus-
slon over this Report and the Depart-

ment, '



9287

The Minister of Parliamentary
Affairg is, as my friend Mr, Bhagwat
Jha Azad was stating, the kingpin. He
is in the position of a manager of a
joint family who is to look to the in-
terests of all the different parts of
the whole family and manage it as a
family to the common good, to the
common interest, and the common
service of all concerned. As the Min-
ister for Parliamentary Affairs, he not
only looks upon what we need but
he also looks upon what the Parties
just now represented by Mr, Kamath
needs. We must give this much due
to our Minister of Parliamentary
Affairs. I know Mr, Kamath will not
deny it that he has given his con-
sideration to that side as much as to
our side, I believe he has given more
to that side than to our side. I won=-
dereq why Mr, Kamath was saying,
that he was not always satisfled, He
must express his dissatisfaction,

Shri Bhagwat Jha Azxad: He is
over-generous to the Opposition, for
which we have no grudge.

Shri C, K. Bhattacharyya: Unless
he has made it into a mental habit
that he must always express dissatis-
faction, while there is no need for
doing it, there is no other explanation
for the speech that he has just now
delivered,

The question of quorum was raised.
I also feel keenly upon it. Just now,
when my friend, Mr. Pandey was
speaking, there were interruptions
from that side that out of 500 Members
you cannot produce a quorum of 50
Members, I say, yes, but that number
of 500 Members includes this side as
well as that side. So, the obligation
for maintaining a quorum is not only
on this side of the House but also on
that side of the House.

Shri Shinkre:
obligation.

Shri C. K, Bhattacharyya: We come
to the House on the same election,
We become Members of the House
accepting and acknowledging and
putting our seal to the same oath that

I want proportional

D.G. 1866-67 CHAITRA 14, 1888 (SAKA)

D.G. 1966-67 9288

we shall help in the conduct of the
business of the House, After having
done that, no Member has any face to
say that the obligation to maintain
the working of the House is more on
one side than on the other unless you
change the oath,

‘There is another complaint that the
Minister does not provide sufficiont
time. At least on some occasions I
feel that undue demand is made upon
the Minister. I remember, on a par-
ticular subject, there was no time to
discusg it but a demand was made
from that gide that he should provide
time for a discussion and he not
having been able to do it within the
session—almost his head was demand-
ed on a charger. When the next session
came, I came prepared for a fire-
works. I do not know what happened
behind the screens, but when the
sesslon began, there was all quiet on
that front, on that side, and that ques-
tion was not raised by anyone of the
flery speakers. They all kept quiet.
They must be knowing the subject,
the matter, to which I refer.

@ & Aw oo fin fwr fea
Srewmgw  wtiw gy wxedt W faar
mr § 1w & froet wEei @
MmN gy wmemdwr ) W
W ¥ e, ofmr e e #
fory w1 § T gen e
b @ aE o AR Ay aEe §
¥ o oft aoer Farheit it & ¥ g
o § 1 o 37 Aver witw 0
&) & oxiog Aewm o ? & oA
ug wga1 wigar § & o o ¥ av
o stemge AT By faddY gEY &
. wEEl ¥ wifey, wife ¥ &
T T ERT LT W A g A
I AW E, T oW vt T oA
ot agt ¥ & ag @ &g T o
ot gty & Ay awt Wy 0 Afew
frddY  weEw A1 oy WE fF g
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[t si¥wre amer a<am)
dat wet wgt o @ &, WSt qv
g & a de wr T & ar A

gadt @ oz & fr oeht o & am
& wifersfes oY ot 3 6 Y g
W wiw? s Tt § @ T o o
T @tk § ag o wh ¥
w5d fif 97 ¥ AT 7 Ifew 1 wiwE
forerdy g4 off 31 ¥ orema TEY 2 Wi
Jae ¥ § &t oY edE S
g fr omewe @ Q@ & o WY
W@ E PR wae dae w8 A

ol anr oz & fv ofermiie grow
& Towel ¥ ey o & e e
qet  Zw &) ard oFer, W SAan
ot et ¢ 1. afw o A ¥ AR
<ty forwy T § oy v fow
g
g1 %W www W aw g fw e
ww o qfeante & Tt # fa
w1 qfcey st # fomr @1 1 O Ty
Tt ol i W A e @
W g g A ey ¥ frar amg
arfe a9 W |

<Y ariy o ¢ e e wirfegt
WY % S AT 62, 63 I 64
% geh & wgh o Ree o gl
& R wiw o off amefr ) W
wifrat  aiftar¥e o Wi g § 7
& fr aifeeiie €Y b § wife ol
it ot oy e d ¥
wgt famtz i faegw afomr &3 3
wifiw | R daT WY et om e
q¢ ¥t wiltwdt @ A @ Wk
e & fowm ¥ ol g S
§1 @ e A geT AT wTfeT)

«ft WY /T WA G WTEE-
LG
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st o W doay ;o A
F ag v wrgan g e dat ot oY
wer, fs aga wrw w1 wEw faondY
if & Fox geT wfrma # ot
7y w1 S fF fadedt & £ A
Imi § feoemd g, fam ol s
qieew §, 0% T § A—ar gl

#

| WA 100 W ¥ A

T ga A oA g 9w oFQ
T, W T 10—15 T FICH
T RETE IHAT Y, T I s R o
Fow ®Y FATY vaw #r farherd wermwer
o A g, Afew g R A <
arft & 1 galad drow ®Y @ @
TEN §, W W Al g W

oy gl e A ST e af-
@ A g 2w 9 gae fe,
warm ¥ e o AT ger Wk
e & g ¥ frdw ¥ frdelt ww ¥
et A o wemErd aEet o Wedy
quwmy fz¥ 1 g\ W aeee &
w A agiy wA s A R
qeer wt wew & fAg qETT om g
Tw o o Al TR, o A oW S
RET W ETAT AT | W AT et



9291 DG. 1966-67 CHAITRA 14, 1888 (SAKA) D.G. 1966-67

& a@ W FEU—aAW &
aRH | gETE w1 ww Ay g Age
At § Iwe A} ¥ ¥ o g
T wE

h
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aur i A= w7 9fawr a g, A g
sreaw A sg AT geA | K@ X
wa fr e e aff 2, & ggw
Fag qg ST

el T § oy aw w6
ded wat W aga @ Forad §
GTL T WY Haery et § wrer 9%
wETA WY | OF ST AT EeT AT
Wt ¥ ww W qrww ¥ o gy &
waET wat & vy wy fin g et &
wwt § i wgt o¢ Fararelft wher & saw

‘wer T fowrr arie & ) F ST e

Ty W grAAT § ) owerw i gAY
foredmrér wft & wie & 3 e Py
wr dur, fiorwy warery # e forsdmét
wr o ¥ wrER ¥ | qaAiw oy
ERT wEE ST R ¥ o ol
t, wfer o W <k amwefy ag fae
faeaitz @ w Fredt | forg we Y
warey i i A s, SEd weenk
A gk, Y e e W g
& a grewrd w1 wmw Fa A gk .
WY ¥, oy wed goar | ww e
wofty woret wt #X R I,
oF o 7§ aae § fir o oft A g,
ot SrEA-wE frer xw § frwet §,
&t g7 & wrr qut fwan, IAEy
st e & <an for @7g, d1 398 &
Hag AOTAT Wez g1 ATEAl, A gy
ey | Sadm o ot & Br o
o TR A &F T gARTATY | WyFgeaf
g 79 o qd vy ¥ A fear g
wrT w7 a7 &Ry § s S o al,
e & Ay ard wg oY fer IaF at
# w7 AV ST F AAAAT &7 § q9
T ¥ W0, 79 AT /Y S oagt
3% AARAT AMAT A AT AR
T, & qg ALY AW | W §F q9TEAT
w1 fa=1 g §, a1 91w o e,
@ %w ¥ gurw ® 4me g §, ewT
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[ ammt]
SaTa wEt g § IAT RN, § @waAr
& i § T A @, T T NG
&fF7 Wt Tw a1 #) o 7 oA
at faindt 2= =1 Qa1 fagme a7 *6)
FEA A [ AT

%, SuTenw wEEd, AT wEET &
¥F w5y & gy fraga w=m 5 59
wead fawd wx feat & g & w' o
alik & JuwT 9w fomr @ &Y
arar & % ¥ B ¥ =@ w7 Swy
¥O TFATT G0 &, 9N 7S @1 G
o, ¥few 39 & §9 T T
W FE ST wiey AW ag ¥ ot &§1 IEe
1€ 7% "E q¥ar, Ffer dmaw ¢ e
I W FT T IT FGT TG TEAT |
B wfer #1 7w W 1 O '™
AT & o1 THERT W 9T GTET WL q¥AT
8, afeT wiwrars o=, s gy oY
T FIH FTAT §, N IEHTHL IW T
TR AU AT TA Y W AT WY
wadr wet Ft @@ar arfgg oW
qEIC FI A %1 O oifa, IEw ey
agt Twr gavn gw, wfew aft awx
T HTHAT % § AT &Y AT 41 9
T g

Mr, Deputy-Speaker: The hon.
Member may not go into that,

Shri Shinkre: He is just illustrat-
ing.

ol WITER W WY FE ¥
CHET graew TEt ¥

ot apwt ;. GuLg g & wEaew
Luvdmwr A Fma i@
a3 %14 57 & FT@0 g a1 q6 4 FEd
gommamrr g Earaser ¢ 1

wt yeeitw feg (S97) : Wi WY
@ @ & gfafafa nea 3%
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staft X aFTag e &
wfafafoae= & 78 ma1, & v o, &few
®q g A A frmrar i ew H
AT TH K OF WD &) Ve &
fog wewemme arg A wgrar 0 & ¥
&z v w1y 7 fors fem , w0
FTET &Y st FawT faw A3 T

& ot fagwa # wof 2 @ ar
fe & ag =Y ®gar f& @< # w0
Tordt, Bfew & oz @ v g oot
T aEe FOF F A EE g,
qg AT AT AIE | €F %7
T v g feardiew e &
T AT R AT TR B OF & T
¢ fr sus foqg wn e o

T werey fay e € | a8
e § T ewdi someT S AET T
g T wwET & 1 wfew ww AW fe
WS aF AT AEY AT I § a9 oaw
T fammr d @ Ad grv ¥
o W 5 §EdT Wt #1 owEr
FIT T AT | UF B ¥ TW
& W Wt WY Ugdfa wgRd ¥
e &) wwid T waw @
T AERT & a0 ¥ THg a@W
frera faar s § f ogafa wgiew
Fad s agwa w7 | wEERT ¥
W g wE T ¥ FAE W AEC
TEH F wC GgF @rafaee e ¥
FeaT 9T w1 agafa wgeg & fad a@
IR 77 vy fo g8 el s e
WA R F am § v awl
N W s § Ay g0 a9 ¥ e
gt b W AT W WEnw A
Wt w1 I e  feoag
wEC & | WA o ¥ D oW AE wET
X ww fRf ¥ d v fr ag At
wET o wwATE .



9295 D.G. 1968-67
IAEM BT ¢ WY FT AHG
g g

sl aTTEr : FAT &H  wrRiHEl
wEHE 1 W WEHIGg qar g A ?

™ mm ¥ AT Y A
wrE A F @ wk  ag s
qATE 47 | AR A FWT ATH
gé @1 woEr aTE &, T gf oW
R A IR ER AR E ) W
qr & fadmfogt &1 & & fw
¥Q ACE ¥ wrd a9 qr gy oar
% ggm fe ag swd qome § fag
FH GATATE 909 §, IAEET IW TA
a9 & ot fF wToEr avE & R E
wET & 39 wWTEH 91 8, 9 ¥ wiem-
wret wrEdy A § I AE & A
wE 79T A9 AT E @Y Ay e &
far war wAeE aw g afram
7 ara ¥ ot fif OF ST et
ath & g & gt wmefaai sy
frwres o7 aw g ol g A A
& @ daem waar faar om0 w0
weer f Ag ger 1 wAer fre
feqrmar 1 aget faam aret o Y
oY | TF HEAT A WY 9T A 9T FHAT
g U ue awar g

At Ao WMo frad (g )
w ¥ fag gt ot geow ww@ §

st amfl ;. gEroEw Amard fs
5% a1 wfrer #Y #@w @ g
Wt on Afer et 1w
WEITT A FAET T9TAT AT | gAY e
A9 TTEHF AN F | I e W
I =W w T e T
e A f 73 B aemr Y mar
WE W1 RAET § 7 ag s e
wg? v ook wfew s
@ a7 T AKX G ——
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s gamew feg . A0 @
TG IR qwd A qer T

of wrmt . IWETw wERT W
Wt o W feer & fifer qaet
ar aga aft foredard Sy § e
aowt W IW A & W T ¥
¥ W am gt WReT 1w
wag-sTd 5t §

# wgar amga § e dwdim soret
®! WAT EH a9 K W Ag § 1
W waw & wae ft farg o w=d
T E A i Sl womst wY W
dur Af rewar & ww g &
thgra & 357 ST 3@ N 1 WY
ot aga 93 fod &, aga fo &
w1 et 3w Y, IA% awEa W g
* wxt et fawg o s=f § =@
tr i gwr & ZRWT A qEw
F oaa w agd T A v
form gt e grar g 99wy a= i aaa #
¥7 Affwdr g At mAm dm g &
a1 g ¥ ST AT 9y aga g
qr TG A7 AT G wAAT & Afew
T ARy & o%aT & 1 WY ¥H 9T
TETET ¥ A | W9 SR 99
qEt SwTd | IA wATe A
dadty o sgTr g W -
Wit g o faeT e [z
farrYe g 1 W TET g AT IANr
forrary |9 ¥ waTEr wiwwTsT W

qT gri |

Fovam WG AT AT
fag 1

wt myrare fag(doAr ) @y
wpr wr w0 fam A
wn 7 %% wAg Ty Ay 1 R AR
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[&r gwr= fag]
wreh o ot agi o A ¥ qond @
Fgd dsar g, v frsar fzg
ot fedwe mum (A )
ArW wRx G 3 e Sy o

Jaream wgrEa ;. WYX §AT wgt
27

! omaw fay oy fer WX
T W AAE R

% gmdm T agE Qe ot ¥
qy Wt wenT wrEAr g W ofr I
TR RN TRy E Wl 7
T OF § ot wrowr A o T @, e
T AW gH o &yt oF &) fax
g1 W w
¥ ) ay fneffe o
for wgwTdr 8, ww & fred qEy A
%) R Ow ot T ag AR O W
%

¥ I G w A g oww W
ot & gew ™
& off ¢ agk dww fromw

-

¥ o gws T

wTET ARt TR aT § BF At wW
oF g mfufrgel, o a=
qiigmiizfam § & &% s
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T F o ww fog ow equfeert
®V I wwwT

% vo i qemr o & A
AT AR § | Tfeare w
g T g § W FE EE
¥ g § ag gk fag st At
g1 gt wfe &, pmy gt
¥ 9ral g wE vy fad w1,
59 e & fAu § IEwm ¥y &
YW IE A e

g Sfrwfr @<t ageme,
afrersy frwafafieg T
()

gRTL Wfwat & wat ot & foaw &
e oy T fF O o £ OF oF S
¥ I AW I wredt @ gt any
& my ot frgin & fawre &, @y
wrpwrergaT & | 78 vl # g awar
&, By & ff g wwar & ) wwwr
T ¥ ag I AT g iy v few
W 0 W 3R, few wade &
FaT fem w1 wwor g, few =ofes
% 39T 3 fewwn F wor we  fawr
7 3o ofte & 3 WA ¥ Ovw
fear g @Y, =% "W faemr afgd o
far aw gz o oW ¥ w=AE @
gt o A E o W ¥ F o
wH # g faear @ 0 gy welw
wE & Rrepe feers w20

ZEAT e ag & o e ¥ oY o

sl AT
aw e fade aE gl & e v gl
it gk 3 v Fedew W W o @Y
st §, qeelt fedew wer i AR 8
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arfydr fis oy ow freet ez g 7 @)
gt fiz s ar A dfm am &
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g § 6o A & 3R N o
™ agi ¥ g fear amg

Y WY ST wed A | AR
LR AL C L
A A 4G @ g T o
T EE T shn ) gl e
T W FT QAT § | T e
7w dwar @ 2 frar & 39 @
BE & wrN gH fr e gy
o ¥ T A N & wpm fr ag A
dar vy &1 5w w1 g
AW @ | 9T 6F O I8 O g AT b
fag wmew & | @W &% AW Wk iy
W o A Y & 1 oww ok
B0(Ai) LS—8.
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AT e as w1 fF U o Wi
T §T AT SEiE e # e 9
s mrey g A IEE oW A oA F )
AU g@ T fadnd 2= &t wmaw #
e w7ve Wy "y § Afe o g
wr§ i @ o Tifgd | aw oI
s giw 9 §, IR U 9T WY
et § @ § 97 aw A AT & Wi
wmar § 1 gfrr g e A ) gETh
day & gmfeas wr w0 ? ok A
wrf waw, #v€ 7 Frf swrear @ ww
gy wrfgdr fe o e o wagen
¥I T &7 IT A9 WY OF &H wSA
TEE F FL AR IRt fag W e
Ll

at g1 few 3 b w00 w1 a1 S
frat T afrsre 7 1 1 & g aw
wrf fafaqw s o7 A Faw oo
fafeas &Y & AfeT 3% vl W) @R
w1 wfawre 7 g1 | g8t g SuT
3, 39 dwrt w7 A T w7 wfawr A,
o waT ae A ¥ Ewar oY qerr
sifam ¥ w7 wraar § 1 X9 fAd s
waT & foir o7 At oy & a7 5 a7
CRET GTIHY FY THT HEAT 7 AT AT,
o x| & ol gw W S '
@ Wi Fifezam Wiy w1 @,
1 qg w T WY A S GHE
firar oy s Fard o T T A
waTaT T § I A & 6w gen
e 3w & e fry gq @Iw ¥ W
i § wwd, gaTA WA &1 saferd
T e | & F W) qE AT E
!';aﬁ.—.,m%mmﬁm
m§|mmaﬁmmm
@ s | & 0 Agm I A w0
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[ awar=r faz]

a1 T FTAT WIT HT EFW § | W X FH
T & fememm § s @ ofemriee
¥ ot wifeni & 39 €7 ¢ ¥ ERD £,
xaford xmer @ § | 9 g9 fafow
aifeamitz ¥ g & I & weaeper
7d A, WA F qET A AT § IAw
wHIRTT Ao w4, gt wfed,
afrdy, writ WY el ¥ amat AT
WA w7 ¥ avg o sfe dwg N
ot 3 ag agt www g wigd |

Y W% ww ¥ &1 angar § f
ww A% It faezw oA oW aw i
vAq Y wwar 1+ & ga aw@ w weav g
|
Party svstem of government is
not only not democracy, but it

strikes at the very root of demo-
cracy.

vafed aw a% o favzw 3w, o
¥ zewa ¥ gw OF T, 2w aower A
w1 | Rl guiewr Mg 3, TEen
et ¥ o e fewaTar ay qrdfaTh
¥ Fuv 35 ®7 frwwmwr | & 9@ oW
frdt ff, & wrw w1 fighdr § 1w
= v wier ¥, o ofeamiz
T & W Ry £ AT w7 garT W)
Shri Satya
Deputy-Speaker, Sir....

wg wTTT W g F afed

wwwlv IWa\w waew - A, g,
ham

ot gew Wy wEww (dAw)
i & T ¥ owr v A R

ot wr ATeraw fag ;e § A
§ ot firly w1 e et @ 1 Ao ofs
w9 WY gAT 8 oW SR 0 ¥ foe
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ot gen @ wowTT : gqATE &
forr ot mity =l g @ aw fiew fad
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8Shri Mohammed Koya (Kozhikode):
We cannot allow this. Let him speak
in English.

Mr. Deputy-Speaker: Anyhow
there is a translation, so that both are
coming through.

Shri Satya Narayan Sinha: Mr.
Deputy-Speaker, [ have heard with
attent.on and respect many of my
friends who have said king words of
me and my department.

Shri Kapor Singh:
them.

You deserve

Shri Satya Narayap Sinha: 1 have
received some poetic compliments also
from some of my friends which were
absolutely personal, and 1 accept them
with bowed head. I am grateful also
to those of my friends, whose number
has been wvery small no doubt, who
have criticised me and my depart-
ment.

You know-l have said this belore
also—that criticism from the Opposi-
tion or from any section is the breath
of parliamentary democracy, and |
have always believed in it. If I may
be permitted to quote the great saint,
Kabir:

“Frerw frad wfad, whr 528 g

I believg in that. If the criticism is
based on facts and not devoid of
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reasan. it becomes purposeful and use.
ful; but it it is otherwise, then per-
haps it does not serve its purpose. Any
constructive criticism coming from any
section of the House should be wel-
comed, and in that spirit whatever
has been said today, I would try and
translate into action angd rectify any
shortcomings or failings of my depart.
ment.

1 believe all Members, particularly
those who have taken part in the dis-
cussion relating to the demands for
grants of my department, have gone
through the Report circulated to all
hon. Members. They are aware of
the functions allotted and allotted to
this department.

My hon. friend, Shri Kamath, read
out some of the lists—I have always
said that he is a very talented person:
perhap; nobody in the House knows
him more intimately than I do.

8hri M. L. Dwivedl: Some people
know him really.

Shri Satya Narayan Sinha: But
sometimes all his talents ang brill’ance
are applied to something so insignifi-
cant and so trival that we laugh,
‘What ig this? This is absolutely im-
possible’. [ have talked to him In
private and also publicly. Whenever
anything comes from him, I do not
feel either hurt or gnnoyed or irritat-
ed, because 1 know that it is some-
thing temperamental and constitutio-
nal.

Shri Harl Vishaw EKamath: Come
to facts, brasstacks. Answer the points
raised.

Shtl Saiya Narayan Sinka: Other-
wise, he would not have raised this
point about ‘Party’. ...

Shri Hari Vishnu Kamath: That
15 only one point,

‘Shri Satya Narayan Sinha: It is a
printer's devil. But he waxed elo-
quent over it for five minutes.

CHAITRA 14, 1888 (SAKA)

D.G. 1968-87 9309
Shri Hari Vishnu Kamath: You du
not know how to count time. It was
just half g minute. After all, your
carelessness should be exposed, your
mistakes should be exposed,

Shri Satya Narayan Sinha: Do it
by all means.

Shri Harl Vishnu Kamath: Why
don't you correct it? Do not justify
1t.

Bhri Satya Narayan Sinha: [ do not
Justify it

Shré Harl Vishnu Kamath He must
be grateful and thankful for this
(Interruptions). T do not need any
adviece from them.

Shri Satya Narayan Sinha: My hon.
friend should not be annoyed, [ am
never annoyed. [ plead with him;
let him have some sense of propor-
tion.

Shri Hari Vishnu Egmath: I can
apply my mind to details g5 well as
big issues—which capacity he hag not
got. (Interruptions), You call him
to order, Mr. Deputy-Speaker.

Shrl Khadilkar (Khed): Have somc
patience.

Shrl Hari Vishnu Kamath: I am
silting ang listening. Let him come
to brasstacks.

Shri SBatya Narayan Sinha: 1 would
categories al] the functions of this
daepartment, There are four impor-
tant heads; there are also other lists,
but four are important. I do agrec
that many others have been mention-
c¢d, For instance, Shri Kamath refer-
red to ‘President’s Address to Parlin-
ment’. He perhaps thought that we
were drafting the Address of the
President also. The datc is fixed by
us, the date when both Houses should
be summoned. These litlle things arc
done by this department. We have
never said that all those functions
listed there are done by us.

As I said, there are only four cale-
gorles—if 1 may call them—of fune-
tions ynder this department; planning
and co-ordination of legislative and
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other official business in both Houses,
service of Members of Parliament,
implementation of assurances given
by Ministers in Parliament and advice
to Ministries on procedural and other
parliamentary matters. In  these,
other things which have been listed
there may come.

Taking the first, planning and co-
ordination of official business in this
House ang in the other House also,
the purpose of planning primarily is
to arrange the smooth passage of
government business. I do agree that
if the planning is not done properly,
the business of the House will not be
conducted smoothly. ...

Shri Harl Vishnu HKamath: It has
never been done properly.

Shri Satya Narayan Sinha: May be.
Nobody is perfect, nowhere is perfec-
tlon possible. We are trying......

Shrl Hard Vishnu Kamath: 16
years!

Shri Satya Narayan Sinba: I plead
guilty. As I said, I have not claimed
perfection. We are trying to improve,
His advice and goadings always make
us alert.

Shri Harl Vishnu Kamath:

BO.

Shri Satya Narayan Sinha: But I
hope what I say would also try to
improve him.

15 hrs.

Shri Harl Vishnu Kamath: Yes, it
is mutual, I do not mind.

Shri Satya Narayan Sinha: T am
prepared to accept his advice and try
to mend and improve myself.

8hri Satya Narayan Sinha: I am

advice is sane and sound, T will accept
it.

~ 8hrl Satya Narayan Sinha: Some
Members have said that proper pro-
portion should be maintained with
regard to the business of this House.
1 do not agree that this Parliament

1 hope
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should be a factory producing legis-
lative business only. I have explain-
ed it to my hon. friend Shri Kamath
outside ang perhaps here also more
than once. It may not be satisfactory,
but as I have said time and again, the
proportion which we have for non-
legislative business is not found any-
where in any demoeratic Parliament
in the world. I challenge.

Shri Harl Vishou Kamath:
not raise that point at all.

1 did

Shri Satya Narayan Sinha: Some
friends have done it. They say that
for the entire scssion of Parliament,
it is not enough to have six months
only, we should try to make it a little
more. I quite agrec. 1 cannot pro-
misc at once scven months. Now this
Parliament iz perhaps on its last legs,
the next Parliament will be coming,
but I can agree with him that more
time should be given, and six months
may not be quite sufficient. It that
is necessary, we will do it.

Shri Hari Vishnu Kamath: Not
less than seven months; Budget ses-
sion 34 months.

Shri Satya Narayan Sinha: Time
spent in the Lok Sabha has been 30
per cent on legislative business, 37
per cent on financial business includ-
ing discussion on the Budget Demands
of different Ministries, which throws
open to the Members the entire gamut
of Government activity for criticism,
and 33 per cent on non-legislative
business like debates on foreign
affairs, on food, on matters pertain-
ing to defence and on discussion of
important reports. As I have said I
think more importance should be
given to that, but I am simply plead-
ing that so far nowhere in any demo-
cratic country in the world so much
time is allotted for non-legislative
business.

My hon. friends will agree that
sometimes I have pushed out of the
calendar important legislative businesy
of the Government in order to make
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room, accommodate, some of the
important discussions. I am quite

conscious of that, and 1 have always
tried. Sometimes I cannot do it, I
feel helpless because of want of time.

Reference has been made to this
quorum business. Well, we all regret
the things which are happening here.
Sometimes the House is adjourned for
want of quorum, sometimes it has
happened that 15 or 20 times during
the day the quorum bell is rung.

Shri Bhagwat Jha Azad: Never,

Shri Satya Narayan Sinba: They
say. But I tell you that no Parliament
is free from this malady. When the
leglslative business is going on in the

House, some Members are busy else- |

where, They are reading in the
library, they are employing their time
much better. Why should we expect
all should be here to hear a particular
man’s voice?

An hon. Member: One out of ien.

Bhri Satya Narayan Sinha: Most of
my friends may be knowing that in
the House of Commons, the oldest
Parliament in the world—so long as
India was under their empire, it was
a very important part of the empire—
when the India Bill was being discuss-
ed, 12 persons were present and no-
body raised a point of quorum there,
1 quite agree that the keeping of
quorum ig our responsibility mainly,
but the Opposition cannot be absolved
of that responsibility,

Bhri Hari Vishnuo Kamath: It is a
constitutional obligation, not a qucs-
tion of party.

8hri Satya Narayan Sinha: It is by
the co-operation of the Opposition
and the whole House that this malady
can be cured, We had a convention
that during the lunch hour no quorum
question was raised. It is only Mr.
Kamath—he is an iconoclast that way
—whg sald no.

Shri Harl Vibna Kamath: Mr.
Mavalankay agreed with me, you know
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that, you were here. Mr. Anantha-
sayanam Ayyangar agreed with me.

Shri Satya Narayan Sinha: I have
not finished,

Shri Hari Vishnu Eamath: Why
don't you amend the Constitution?
Why do you waste the time of the
House?

Shri Satya Narayan Sinha: I am
coming to that point. My dear friend,
why are you getting impatient? I am
going to state facts, If I am incorrect,
you just correct me.

Shri Harl Vishnu Kamath: Wholly
incorrect.

Shrl K, C. Sharma: Why this war
against such a sweet manl

Shri Satya Narayan Binha: You re-
member that after 1857 till 1962....

Shri Harl Vishnu Kamath: Nobody
raised it, 1 know that,

Shri Salya Narayan Sinha: He is
perlectly right.

Shri G, N, Dixit (Etawah): I want
lo raise a point of order. Dozens of
times Mr, Kamath has violated rule
349. After all, these rules are for the
purpose of obedience and compliance,
not only to be kept in the Rules Book.
Rule 349 says:

“Whilst the House is sitting, a
member—

(ii) shall not interrupt any mem-
ber while speaking by dis-
orderly expression or noises
or in any other disorderly
manner,

{ix) shall not obstruct proceed-
ings, hiss or interrupt and
shall avoid making running
commentarics when spesches
arc being made in the Houss;"

These rules Mr. Kamath must observe,
because these rules are to be imple-
mented, not only to be kept in the
boolk,
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Shri Hari Vishnu Kamath: I plead
guilty, but the practice in this House
has been ¢ ferent. Everybody does
it, not T alone, and it is parliamentary.

Shri Dixit can have his own interpre-
tation,

Shri Satya Narayan Sinha: Mr.
Kamath is right when he says....
Shri Sheo Narain (Bansi): What s

the ruling?

Shrl Satya Narayan Sinha:, ... that
the mattey has been mentioned in ihe
Conastitution. That is our fault. Mr,
Kamath wns also a party to it. I was
also one of the Members. But once a
Bill was introduced in this House by a
private Member, Mr. Dwivedi,
Kumath opposed it.
al'owed ils passage,

He should have

Shri Harli Vishnu Kamath:
nol oppuse it.

I @ad

Shri Satya Narlyn Sinha: He
opposed it, it is in the proceedings.
(Interruptions) .

Shri Hari Vishnu NKamath: What
happened to vour Bill in 19567 (Inter-
ruptions). He should not go on mis-
representing. What happened to his
own Bill in 19567 He introduced a
Bill in Mr, Mavalankar's time,

Shri Salya Narayan Sinha: We a:e
poing 1o introduce that Bill, but I will
not be surprised if Mr. Kamath stands
up again to oppose that Bill.

Shri Hari Vishno Kamath: You get
il passed, we may oppose. (Interrup-
fions),

Shri Satya Narayan Sinha: A very
important duty of this department is
service to Members of Parliament. 1
think the most important service thut
can be rendered to Members of Par-
linment is to provide ample opportu-
nities for study of Government acli-
vities and for promoting specialisation
amongst interested Members on the
working of the various departments !

Mr,
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the Government, 1 would like
aclivities of my Department to b
adjudged on this score alone, It is
on:y then that the Members wili
realise what we have been able to do.
Some of my friends have pointed out
that entire budget of this Department
ig perhaps much less than many Min-
istries' items of stationery, but it is
there. With these meagre resources
we have been able to do what was
possible. [ think I ghould not feel shy
to say that we have done something
of which we feel proud.

the

Then 1 come to the consultative
committee meetings. In the consulta-
tive commitiee meetings, when we

started them, there used to be very
thin attendance. Now it has come to
this that, as many as 1,462 notes were
circulated to the members by the De-
partment. If you look at the contents
of these notes, the labours that have
gone 1o prepare them, it will be no-
ticed that those who would agrec to
digest those notes would certainly
land as experts on the working of the
many Mnistries,. We did not limit
ourselve; to this method of promoting
specialisation and closer under-

standing between the members and
the Government.
Apart from that, this Department

arranged visits of groups of members
to & large number of important nation
al projects and undertakings to pro-
vide to the members opportunities to
have studies on the spot and in those,
many a time, we have invited a suffi-
cient number of opposition members.
Some of the opposition members have
led those groups who have gone
round and invariably, without sxcep-
tion, the reports which I have receiv-
ed on these conducted tours—even
when some of our opposition mem-
bers were the leaders of those
groups—have described all that hap-
pened and how the whole thing was
conducted. I hope Mr. Kemath was
somstimes one of the members of

such groups.
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Shri Satya Narayan Sinha: My
friend will appreciate, I am referring
to Mr. Kamath because he has been
the only swallow in the whole group.

About the implementation of as-
surances, which Mr Kamath mention-
ed; the House will bear with me. I
would like to say that the primary
responsibility of assurances vests with
individual Ministries. It was, how-
ever, noticed that unless there was a
central co-ordinating agency, an
agency which might chase each indivi-
dual assurance io ensure fulfllment
and implementation, there was risk
of assurances being lost sight of.
Regarding these assurances, [ might
inform the House that during the
earlier part of the Second Lok Sabha
—Mr. Kamath will note this—there
were hundreds of assurances which
remained unimplemented and which
ultimately had to be dropped by the
Committee of Assurances itself be-
cause the delay in implementation
made those assurances absolutely usc-
less. But we took stock of the whole
situation and I specially formed and
geared up an exclusive section in my
Department to chase each assurance
individua'ly. As a result of the
efforts made, by the time the Second
Lok Sabha ended and the Third Lok
Sabha had run jts first year, we had
implemented about 99 per cent of the
assurances given by Ministers to the
Parliament., The statistics about im-
plementation of assurances relating
to the Third Lok Sabha have been
given in the Annual Report of my
Department. 1 may be permitted to
point out that up to the Thirteenth
Session of the Lok Sabha, out of
2,544 assurances, 2,315 have already
been laid on the Table of the House
and implementation reports of about
87 assurances which have been re-
ceived from the Ministrieg are being

scrutinised by my Department, which
! hope to lay on the Table very soon.
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Thus, 9442 per cenl assurances stand
implemented. This is a record which
has been achieved as a result of co-
ordination between my Department
and the various Ministries and this is
a record of which I am proud. I
have nothing to conceal from the
House in this regard. The position
nbout unimplesnented ASUrances
relating to 1963 is 6; 1964—28; 1985—
107. In 1962 it was only 1. In gpite
of over %4 per cent implementation,
these figures may seem to call for
criticism and scrutiny, I do con-
cede it. I can assure the House thai
my Department has not lost sight of
any one of them. Sometimes delay
has been caused because of reasons
beyond our control and beyond the
control of some of the Government
Mnistries, as for Instance, when =
case become subjudice, or when
statistical information is to be col-
lected from States in a sphere over
which the Centre has no direct control.
They have to write letter after letter
and send reminder after reminder.
But they do not respond.

Then about delegations which were
sent abroad, I woulg like to make it
perfectly c'ear that there is a con-
fusion among some of our friends, this
side as well gs that side, that it is
done entirely by us. There are cer-
tain delegations which are called
Parliamentary delegations over which
we have no control. It is absolutely
within the province of the Speaker
here and the Chairman there; for ins-
tance, the Commonwealth and Inter-
Parliamentary Conferences and so on.
There, I do not come into the picture
very much. Of course, the whole
thing is sponsored by the Speaker
who alwayg consults me, [ am only
indirectly concerned with that. T may
make some suggestions. But the
names come from him. Very often,
perhaps mostly, we have always
agreed. Now, regarding delegations
which are sponsored by the Govern-
ment for the first time, in the last
year, the late Prime Minister sent
sbout eight or nine delegations
consisting of 40 to 45 members. My
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friends have said that representa-
tion from the opposition was not
enough. Perhaps some of them may
not know that some of the leaders of
the opposition declined the offer made
to them. 1 have got names before
me such as Masani, Dahyabhai Patel,
P, K. Deo and Indrajit Gupta,

Shri Harl Vishnu Kamath: They
did not fare well

Shri Satya Narayan Sinha: 1 do not
think. Those whg have gone—some
party members also went there—
everybody said and the reports which
we rceived from those countries
where these delegations had gone
have also stated, that they made a
very good impact. That is in our re-
port. Government have the inherent
right to choose members for these
delegations because it has to project
its own policies and programmes. We
may include sometimes members of
the Opposition also. The late Prime
Minister sald that when we'send such
delegations we shall consult the
Speaker also. But the entire right
of sponsoring the delegation rests with
the Government. I would like to
make it clear here and now.

Some mention was made to the
‘Whips' Conference. I am very glad
. to tell you about the Whips' Confer-
ences on the last two occasions, When
we started this, we were inviting
only the Whips of our own Congress
Party either from the State Legisla-
tures or here, I thought it was some-
thing like a friendly match, We
thought that if it has to be effec-
tive we must invite all the Whips
of all the Parties from ull the
Legislatures. The last Whips Con-
ference was very important. It was
taken note of by the entire press of
India. They commented on it. Many
editorials were written in many im-
_portant English dailies. Perhaps my
friends will be glad to know of what
happened there. In the present
atmosphere of these political wrang-
lings everywhere, all Partieg were
represented there. Their Whips were
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there and all the resolutions which
we passed there were absolutely un-
animous. I wag so glad that this was
50, even though some of the resolu-
tions would affect some of the Opposi-
tion Party Whips because certain
resolutions were against their Parties.
In spite of that, this happened. It
is a great achievement.

Shri Maurya (Aligarh):
Party was not there.

Republican

Shri Satya Narayan Sinha: Repub-
licans have merged with SSP.

An Hon, Member He said all im-
portant parties, not Republican Party.

Shri Maurya: It is wrong to say
that Republicans have merged with
S. S. P. Outside this House I am a
Republican.

8hri Yashpal Singh: What about
Shashi Ram?

Shri Satya Narayan Sinha I have
nothing to do with him, Perhaps it
is within the province of the Lok
Sabha. I have received letters also.
Sometimes the Department of Parlia-
mentary Affairs is mixed up with the
Lok Sabha. That confusion is there.
There is this confusion in this matter
also. I have nothing to do with that
contract.

Shri Bhagwat Jha Asad: Who is
responsible for that?

8hrl Batya Narayan Sinha: I have
nothing to do with it. Your feelings
will be conveyed to the Speaker and
it there is strong feeling that he
shoulg be removed . . .

8hri Sheo Narain: There is great
feeling.

Shri BSatya Narayan Sinha: ....
action will be taken.

Before | close, I again thank all
those friends who said good words to
me and elso those who had criticised
me and I would like to appreciate the
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importance 8! the help which 1 have
received from my new colleague Mr.
Jaganatha Rao and oher Deputy
chief whips and also the members of
my department without whose <¢o-
operation it would not have been pos-
gible to do whatever little I have
been able to do.

Mr. Deputy-Speaker: There are
no cut motions, _.... (Interruptions)

Shri Satya Narayan Sinha: About
mir conditioned travel econcessions,
perhaps some friends do not know
that I am no longer the chairman of
that committee, the Members Salaries
and Allowances committee. In my
time glso it was raised. I think they
are entitled to it and they should have
it

8hri Bhagwat Jha Azad: Who is
the chairman now?

Shri Satya Narayan Sinha: Mr.
Raghunath Singh: 1 have nothing to
do with it. Therefore, this matter
will be conveyed to him . . .

off Ty fog : W gEW %
e ®Y ST g W e w §

Mr, Deputy-Speaker: Order, order.
ghall put the demands to vote now.

-

The question is:

“That a sum not exceeding
Rs, 4,13,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Department of Parlia-
mentary Affairs’.”

The motion was adopted,

MnrsTRY OF TRANBPORT AND AVIATION

Mr, Deputy-Speaker: The House
will now take up discussion and vot-
ing on Demand Nos. 88 to 93 and 137
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to 140 relating to the Ministry of
Transport and Awviation for which
five hours have been allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move.

The hon. Minister wanted to make
a statement on Air India and he may
make his statement.

Demanp No. 86—MrnisTry or Trang-
PORT AND AVIATION

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 1,13,83,000 be granted to the
President to complete the sum
necessary to defray the chargos
which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Ministry of Transpori
and Aviation'”

DEmanp No. 87—MrTRoOROLOGY
Mr. Depuiy-Speaker: Motion moved;

“That a sum not exceeding
Rs. 2,37,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which  will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Metcorology'.”

Demanp No. 88—CenTraL Roap Funp
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3.17,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Centrai Road Fund'”



3917 DG. 1866-67  APRIL 4, 1966  D.G. 1966-87 9318

DemaNp No. 89—CommuNicaTioNs DemMAND No. 93—Oruen Rrvenue Fx-

(INCLUDING NATIONAL HICHWAYS)
Mr. Deputy-Speaker: Motion moved:

“That a sum nol exceeding
Rs. 8,57,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Communications (in-
cluding National Highways)'."

Demanp No. 90—MERCANTILE Marowe
Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 1,34,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Mercantile Marine'."

9] —LIGHTHOUSES  AND
LIGHTSHIPS

Demanp No.

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,12.47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1987, in
respect of ‘Lighthouses and Light-

ships'.
DEMAND No. 92—AVIATION

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 599,70,000 be granteq to the
President to c¢omplete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3lat day of March, 1967, in
respect of ‘Aviation'.”

PENDITURE of THE MINIBTRY OF TRANS-
PORT AND AVIATION

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 2,88,08,000 be granted to the
Presid to complete the sum
necessary to defray the charyes
which  will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Trans-
port and Aviation'.”

Demanp No, 137—CaPITaL du‘mr oN

Roang

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 40.10,57,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Capital Outlay on
Roads'”

Demanp No. 138—CarrTal OUTLAY ON
PorTs

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,81,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1867, in
respect of ‘Capital Outlay on
Ports'"

DemAND No. 139—CarrTaL OUTLAY ON

AVIATION
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,10,21,000 be granted to the
President to complete the aum
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necessary o defray the charges
which will come in course of
payment during the vear ending

the 31st day of March, 1867, in

respect of ‘Capital Outlay on
Aviation'.”
Demanp No. 140—OtHER CAPITAL

OuTLAY oF THE MINISTRY OF TRANS-
PORT AND AVIATION

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,31.52,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Other Capital Outlay
of the Ministry of Transport and

Aviation'."

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): In my statement on
the 18th March 1966, 1 had given to
the hon. Members a brief resume of
the developments leading to the ille-
gal strike launched by the Flight
Navigators of Air India and indicated
the lines on which we proposed to
deal with the situation. The award
of the Tribunal became final on the
23rd March 1986 and is binding both
on the Management and on the em-
ployees of Air India covered by the
award. I had also made it clear that
the Government proposed to deal with
the situation firmly in the interest of
maintaining respect for judicial pro-
cesses, obedience to law and disci-
pline to the Corporation.

Shri Nath Pai (Rajapur): It is a
tall claim.

Shri Sanfiva Reddy: My friend
may feel differently but I have becn
allowed to make a statement. . (intcr-
ruptions).

1 hag then hoped that better sence
might prevail as a result of this clear
exposition of the firm determination

D.G. 1966-67 CHAITRA 14, 1888 (SAKA)

DG. 1966-67 9320

of both the Corporation and the
Government.

Briefly stated, the position under the
award is that two of the highly paid
categories, viz.,, the Pilots and the
Engineers who are technically called
“Workmen' under the Industrial Dis-
putes Act are covered by consent
award negotiated by agreement bet-
ween the Management and them-
selves and valid for a period of three
years. The Tribunal's gward, there-
fore. regulates the terms and condi-
tions of service of only the Flight
Engineers, Navigators and luwer
grade staff represented by the ACEU.
There is no indication at present thatl
the Flight Engineers are dissatisfec
with the gward. As I mentioned it
earlier, the Navigators are dissatis-
fied because of the equation of Fligh!
Engineers with them. They have
legal avenues of ventilating this dis-
satisfaction which they have refused
to utilise and have resorted 1o an
illegal strike knowing full well that
it would gdversely affect the opera-
tions of the Corporation and cause
substantia] injury to the country.
‘This has not merely affected them
but it has prompted some other sec-
tions of employees to exploit the
situation to their advantage notwith-
standing the illegality of the action
of the Navigators. The fact remains
that the award is a judicial one and
it would be wrong for thc award to
be upset otherwise than by a judicial
process for which it was open to the
Navigators to have sought legal and

constitutional means. They have
deliberately chosen the methods
which arv subversive of discipline.

deflant of the legal system relating
to the settlement of labour disputes
and gravely injurious to the interest
of the Corporation to which they owe
their loyalty and of the countrv of
which they are citizens. Even the
fact that hundreds of employees have
had to be laid off and are undergoing

* hardship on their account has not

moved them and even to-day they
remaim undisturbed and unrepentan’.

Shri Nath Pai: As you remain.
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Shri Sanjiva Reddy: This is despite
the assurance that I have them in my
statement that the status quo would
be maintained as regards their rank
and in spite of the indications clearly
given to them by the Management
that their genuine grievances would
be considereg sympathetically within
the limitations of the binding nature
of the award.

I had a mecting on the 2nd April
with the Chairman and the General
Manager of the Corporation in which
we reviewed the recalcitrant attitude
of the Navigators in the light of the
history of indiscipline in the Corpo-
ration, particularly in the recent past.
For some time, the wvarious catego-
ries of employees have made it a
habit of enforcing their demand by
acts of indiscipline, such as threats
of strike, ‘go slow' methods, ‘work to
rule’ and ‘work to trade' devices
resulting in delays or dislocation of
services. The Management has had
an occasion to temporise in order to
keep the operations going. It will be
recalled that only last May this very
body of employees had resorted to an
illegal lightning strike which threat-
eneg to dislocate the services. At thal
stage, the pilots actually operated a
flight without Navigators under a dis-
pensation given by Government to
operate the flights without Navigators
wherever it was possible to follow
the safety regulations laid down in
the Indlan Aircraft Rules and in ac-
cordance with the requirements of
the International Civil Aviation Orga-
nisation. In Junec last year, another
category of employees resorted to ‘go
slow' methods in December last year,
some other category of employees
resorted to certain practices which
delayed flights and upset schedules for
wecks. This is in spite of the fact
that the basic emoluments and other
allowances of the cockpit crew gene-
rally total anything from Rs. 4,200
to Rs. 6,640 p.m. in the case of Pilols,
from Rs. 3.200 to Rs. 3,600 pm. in
the case of Navigators and Rs. 3,200
to Rs. 3,600 pm. in the case of
Flight Engineers and even those of
the Ground Engineers in the union
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category vary from Rs. 1687 to
Rs. 2337. I am sure the House will
agree that such high-paid staff ghould
set better standards of discipline,
conduct and awareness of the inte-

rests of the Corporation and of the
country.

In the light of this history and the
patently illegal action of the Naviga-
tors, the Chairman and Genera’
Manager of Air-India decided to take
the following action: —

(a) the Navigators would be
called ypon to withdraw their
strike within 24 hours, and
report for duty so ms to ope-
rate  Air-India's flight to
London via Moscow on Tues-
day, the 5th April, 1966. I
am sorry to report that I
heard the latest news at 2
O'clock and they have not
responded to this call.

Shri Khadilkar: They would not.

Shri Banjiva Reddy: [ know there
are people to encourage them.
The Indian Pilot Guild would
also be called upon to operate
the flighty without Navigators
as on the last occasion;

(b) Should the Navigators fail
to comply with this demand,
action would be taken to
terminate their services and
the pilots would be called
upon to operate the said
flight with g complement of
three pilots, one of whom
would help them in the duties
of navigation.

(¢) should the pilots agree to the
course Suggested above ope-
rations would be resumed to
a substantial extent, the only
exception being the routes
across Allantic and to Aus-
tralia. If however, the pilots
do not agree, action would
be taken by the Corporation
to shut down the operations
altogether.

I understand from the Chairman of
Air-India this morning that the Navi-
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gators have refused to obey the call
and report for duty to-day. The
Indian Pilots Guild is meeting infor-
mally this afternoon to consider the
suggestion from the Management to
operate the flight without Naviga-
but with a complement of
three as against normal two pilots in
the cockpit and if the Guild agrces
to this suggestion of the Manage-
ment, it would be possible to operate
the flight to London wvia Moicow
scheduled to operate. If not, further
action would be taken in the light of
the decision referred to gbove.

I hope the House will bear with
me when I say that a conduct of the
type in which the Navigators have
indulged requires to be dcalt
with firmly as it constitutes the very
negation of the principles underlying
the entire law and convention of lab-
‘our relations and since it betrays a
wanton ang deliberate disregard pot
only of the interests of the Corpora-
tion but also of the country. The con-
duct is reprehensible even from the
point of view of their own labour
brotherhood because it has involv=
ed hardship to hundreds of employ-
ees mosily of the lower category, who
have had to be laid off on account
of stoppage of operations. Should
the conditions persist, it will in-
volve even a larger number of em-
ployees and the responsibility for the
consequences would rest squarely on
the small number of 41 Navigators
who have tried to hold the Corpora-
tion and the country to ransom. 1t
is an occasion when other employces
should think _hard whether they
should allow the present state of
affairs to continue to the prejudice
of their own interests and to the de-
triment of one of the nation's great
enterprises which has earned so much
fund of goodwill and good name for
the country. A special responsibility
lies on the pilots who alone can help
the Corporation to run most of ity
scheduled services. I hope that they
will weigh the situation in the light
of what I have said and come to a
sound and prudent decision.

. 1888 (SAKA) D.G. 1066-67

9324

Mr. Deputy Speaker: I am sorry
there is no Chairman, I have to ad-
journ the House for just a few
minutes. I will just come,

15-32 hrs.

(The Lok Sabha then adjourned for
five minutes).

(The Lok Sabha re-assembled at 37
minutes past Fifteen).

[MR, DEPUTY-SPEAKER in the Chair]

Shri S, M. Banerjee (Kanpur):
The Speaker ciated that the Minister
would be making his statement 1o-
day. Sir, questions also should be
allowed.

Mr. Deputy-Speaker: You wanted g
statement from the Minister before the
debate on the Ministry of Transport
begains and the Minister has now
made the statement. You can note
down your points and make them in
your speech.

Shri Harl Vishnn Kamath (Hoshan-
gabad): When you left the Chair,
Mr, Deputy Speaker, you sald some-
thing; it was not audible. We
vould not catch what yol said.

Mr. Deputy-Speaker: I told that
there was no Chairman and 1 would
adjourn the House for two or three
minutes.

Shri Harli Vishnu EKamath: Thare
was po Chairman gvailable In  the
House?

Mr. Deputy-Bpeaker: Yes.

Shri Harl Vishnu Kamath: Unprece-
dented it was.

Mr. Deputy-Speaker: Mr., Masani
will begin his speach.

Bbri M, E. Masanli (Rajkot): Mr.
Deputy-Speaker, Sir, I support my
Cut Motions 11 to 15. In the short

time that is availeble I shall try to
touch on three scparate toplcs—Road
Transport, Tourism and Aviation.
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Shri U, M. Trivedi (Mandsaurj: Sir,
Five hourg is insufficient. The time
should be at least six hours.

Mr. Deputy-Speaker: Let the debate
proceed. We shall see then. It is no:
going to be concluded today.

15:39 hrs,

|SHRIMATI RENUKA Rav in the Chair]

Shri M. B. Masani: In so far a5
Road Transport is concerned, I have
no time to go into the matter thor-
oughly except to say that it remains
the Cinderellg of Indian industries and
services, There are two points on
wnich I would particularly like to
draw the attention of the hon. Minis-
ter. One is the gross over-taxation
from which Road Transport suffers in
this country, Taxation is discrimina-
tory and it has reached such limits to-
day that, if a truck has to go from
Delhi to Calcutta or Bombay, taxation
borne by the operator through various
State comes to twice the amount of
the entire Railway freight! The re-
sult is that, thanks to over-taxation by
the Central gnd the State Govern-
ments. . .. . 1 want to deal with a very
important topical matter and I would
appreciate the hon. Minister's atten-
tion. I am referring to the fact that
over-taxation on Road Transport has
created today in the Punjab a very
Janfortunate situation where trucks
have gone off the road, because it 1%
nu longer possible for Road Transpor!
to function except at a loss, Thou-
sands of trucks are lying idle there as
a consequence of which valuable goods
including food-stuffs which are to be
transported are votting. This is  an
unfortunate development to which gne
cannot take objection. After all. if the
truck operators make losses, there is
no point in saying that they should
carry on their business. The All India
Motor Union Congress has backed this
development, and it is likely to spread
to Rajasthan and Madhya Pradesh
on the Tth of April, Soon over the
whole of northern India road transpor:
will come 1o a stop. I would urge the
hon, Minister to invite the leuders oi
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the All India Motor Unions Congress
in Delhi to come and meet him and
try to understand their difficulties. I
hope that when he is satisfled about
the case he would ask the Punjab
Government to withdraw the addition-
al levy of 50 per cent on Goods Tax
which has brought about the stoppage
of Road Transport in the MNorth.

The attitude of the Railways in trv-
ing to use their monopoly to throttle
long distance development on the road
is objectionable. Even today there
we two Circulars in force—one is
dated 9th September 1068 and the
other 16th June 1859. They lay down
that Road Transport cannot function
inside the country over a distance ol
300 miles or a radius of 150 miles with-
out the permission of Their Majestley
uf the Railway Board! This is a high-
ly objectionable position, Repeated
assurances have been given in  this
House, including one by, Shri Lal
Bahadur Shastri before he became
Prime Minister, that these ecircular;
would be withdrawn. But, even today
these circulars are in force,

If T may say so, this discrimination
has gone on because of the weakness
of my hon, fricnd's predecessors. They
happened to be people who felt not
strong enough to stand up against the
Railway Minister and the Railway
Board of their time. Today we have
a happy combination of two deveclop-

ments. Omne is that, we have got
a strong Transport  Minister at
last, one who has got  political
strength and stature and one

who can make his voice heard in the
Cabinet. Therelore, he need not take
these things lying down as did his pre-
decessors who had not got this much
political siature. The other happy
development is that our present Rail-
way Minister is a friendly person, in
every sense of the wond. He is nnt
only friendly with the hon. Minister
of Transport but is also more friend-
I¥. . ..

Shri Shinkre (Marmagoa): He is the
Swatantra version within the Cun-
gress, .
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Shri M. R, Mamni: towards
Road Transport development. Only
the other day, spesking at the Fede-
ration of Indian Chambers of Com-
merce and Industry on 13th March,
Shri 5. K. Patil stated:

“Competition was almost a matter
of religion with him If national
economy has suffered it was
solely because of lack of compe-
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ahead much faster. The resson &
that they have got a properly plar-
ned, integrated tourist policy.

Let me say that when (hiz aon.
Minister took charge, this Govern-
ment had no tourist policy worth the
name. It is a hand-to-mouth affair;
a hit-and-miss affair, improvising
all the time. There are two basic

ples of where a tourist policy

tition. There was no question of
favouring any particular sector.”

The fact remains that although the
Ratlway Minister has given expres-
sion to thesgp very enlightened senti-
ments, those circulars which the
‘Transport Ministry have issued are
still very much there. I urge that the
hon. Minister shoul get together with
his Railway colleague, hold him to
his enlightened sentiments and get
his co-operation In cancelling these
two offensive Circulars which are a
relic of the past but which are hold-
ing back Road Transport develop-
ment.

Now, I come to the second topic,
and that is, Tourism. There, 1 have
got three cut motions which I may
briefly refer to. Ome is the failure of
the Government to formulate a
policy on tourism; the second is ihe
desirability of recognising the tourist
industry as an export industry, ind
the third is the need for the estab-
lishment of an autonomous Authority
Jor the promotion of tourism.

India is made for lourism; il is a
country with a very high tourist
potential. It has been estimated that
in the next fAive years, if we can oniy
run our tourist industry and our
tourist promotion properly, this coun-
try can make Rs. 100 crores of foreign
exchange. Unfortunately, today, only
1'5 per cent of the world's tounst
trafic come to our share, and what
is worse, the growth rate of tourism
in India, which was g} the average of
20 per cent from 1955 to 1960 bas, in
ihe lasi filve years, from 198! to 1886,
dropped to an average of only 10 per
cent. Other countries arp forging

needs to be evolved.

The first is the recognition of the
tourist imdustry as an export indus-
try. Tourism is a paying “Invisible
export”. It, like other exports, <arns
‘oreign currency, but nothing wvalu-
able goes out of the country. It is
doubly waluable. We lose nothing
in return for what we get. The job
of the Government is to lay the in-
fra-structurs for the tourist indus-
try; to provide highways and roads,
air-flelds, tourist resorts, civic ameni-
ties. Secondly, the Government a3
to give incentives to the tourist in-
dustry so that it may advance. By
the tourist industry, I mean the hotel
industry, transport companies and
travel agencies. This can be done in
many ways. One is to give loans for
the building of hotels; there iz need
or & Tourist Development Loan Fund.
Another is to provide foreign ex-
change to hotels and restaurants for
importing  essential materials and
paying cabaret artistes. Another
thing is to give foreign exchange for
doing publicity and advertising abroed
Lo attract more tourism. Another
method may be to give an 1mport
licence for air-conditioned cars, for
teleprinter facilities and so on. Every
dollar o! foreign exchange so spant
will give us hundreds of «ollars of
foreign exchange in return within &
year of two.

‘Today, unfortunately, our rupee I8
at a discount: it is quotled in the {ree
market in India und abroad at a
dollar for Rs. § and 5 pound for Rs. 26
to Rs, 27. Now. the result of this black-
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marketing in currency which is 5 which he told me what was hap-

going on in India is that only 25 per
cent of the foreign exchange whiche Is
being earned from tourism comes
through the banking channels to our
country. 75 per cent leaks: it lcaks
in the form of export of travellers'
cheques and high denomination cur-
rency notes. Anyone who knows
anything about travel knows this.

I have had guests in my own home
in the last Yew months from abroad:
distinguished, respectable people, who
came and with & shock told me:
“What is happening? The taxi-driver
accosts us and ask, ‘Sir or madam,
would you like to buy rupees in the
black-market? We will give you
twice of what you ean get from the
bank.” When foreign visitors go
round Connaught Place or Connuught
Circus, they are accosted by people
who ask, “May we give you rupees
at half the price of what you get in
the banks?’ And we have to ans-
wer the foreigners apologetically by
saying: Unfortunately the rupee is at
a discount but the Government is so
wooden as not to Tace the fact.

This
many

Shri Joachim Alva (Kanara):
happeng in the corridors of
hotels abroad.

Shri M. R. Masani: Now, there is a
thing known as ‘The 8 O'clock knock
on the door" in some of our well-
known hotels, when gz Shri Alva
says, some people come and ask May
we oblige you in this manner?’
Instead of the 2 O'clock knock on
the door by the NKVD in Soviet
Russia, it is the 8 O'clock knock on
the door in the hotels of Delhi!

In Soviet Russia, where also the
rouble has depreciated like the rupee
—that =eems to be a consequence of
communism and socialism—they have
facel thiys problem in a realistic
manner. )1 received a letter [rom a
Sriend from Moscow last November,

pening there ang how they are facing
this problem. He said:

“Ome new development in :he
Soviet Union since my last visit
is the opening of a number of
stores where everything frcm a
bottle of vodka to a volga auto-
mobile may be purchaseq sub-
stantially below their cost in re-
gular stores—for foreign curren-
cy. And the acceptable curren-
cieg are relisted on the Jdoors of
the stores and include the US,
Britain, all the Common Market
and Scandinavian countries, but
none of the Socialist block. In
both Moscow - and Leningrad
foreign currency bars have been
opened where drinks average
about half a US dollars and closing
time is a good two hours later
than any other gimilar institu-
tion in the city, Posyltorg, a
mail order establishment en-
sourage residents of hard curren-
¢y countries to give Russian rela-
tives hard-to-get items like
“Moskva” refrigerators (350 roub-
les, two year wait) for 260 dul-
lars, Volga cars which cost Soviet
citizens 5,500 roubles and at least
a year wait for 2,700 dollars ie-
livery in ten days. These elabo-
rate measurés are caleulated to
bring in more scarce Yoreign cur-
rency so necessary to the Soviet
econemy...."

Why can't we do something like this
here? If we do not want to have
devaluation of the rupee, all right
but let us have selective devaluation.
There are two ways of doing it. One
is to have a tourist rupee by allow-
ing tourists to get twice of what
others get for their dollar or pound.
The other is that, since 80 per cenl of
what the tourist spends is on hotels,
shops and cars or transportation,
allow the hotels, that is, recognised
hotels, shops and transport agencies
to change travellers’ cheques and
dollars at the free market rate, by
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which they will make a Joss but they
will go to the bank and the country
will get foreign exchange, and then,
<compensate those who are out aof
pocket in the way the French Gov-
ernment does. What they do in
Prance is, when the French
perfumiers give a discount on traval-
lers cheques, the French Government
glve the perfumiers’ share half of
what they have lost. The other halt
of the loss may be made good by
giving them import entitlements.
These are ways of doing it. If you
study it and ask for expert advice,
these things can be done.

Finally, I come to an autonomous
authority. Today, you are trying to
do all this through a small depart-
ment in a blg Minlstry. Bureaueracy
is no way of developing tourism. Al-
most all progressive countries have
established autonomous authorities or
corporations or  assoclations with
Government participatlon and help,
but with no government domination or
interference. Let us do that here.
The British have an example in this
respect. They have the British Travel
Assoclatlon, a predominantly non-
official body, but the Government
gives B85 pep cent of the funds and the
tourist industry in Britain contributes
15 per cent. Let us invite our tourist
industry here to contribute @t least
10 per cent, {f they cannot afford 15
per cent in thig very early stage. Letl
the QGovernment give 80 per cent;
let them set up & mixed Corporation
where the Government may be re-
presented, but where experts and
those who are intereated in tourism
may predominate, g5 that this can
function as an executive authority,
but that cooperstion also or autho-
rity also should not go in for com-
mercial operation. Tt should be to
promote or foster tourism, as they do
4in other countries Building a hotel
and providing taxies I3 not the job of
Government. This is the job of pri-
wvate enterprise which do it
‘best. These are some ways in which
you can.put toortsm on #s feet and
make money which at present it does
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not. So far we have escaped dis-
aster perhap; becauge those in charge
of tourism have been dedicatod to
this cause but, later on, what Is folng
to happen? Bureaucracy is no WRy
of doing this job.

Before I conclude, I shall refer to
the jast topic, amd that is, the Air
India strile. I was very glad to near
the statement made by the hon_ Minis-
ter. The facts are clear. We are
not comcerned with the merits of the
dispute between management and the
employees ‘concerned, We are  con-
cerned with the malntensmce f law
and the maintenance of the process of
collective bargaining and ‘decent
trade unionism. The Navigators'
Union disliked the Award of the
National Industrial Tribunal glven in
February this year, so they demand-
ed a variation o the Award. "Ve on
this side have fought against the pro-
visien in the law allowing Govern-
ment to vary Awards. We have said
that an award must be final. Why
should Government be allowed to
vary an awand at will? What is the
sanctity of an award if Government
can arbitrarily vary it? [ have said
thig myself, and I stick to this sound
proposition. I am very glad, there-
fore, that the Governmeni did not
vary the award. I hope they will
never Yary an award in future. Any-
way, the matter is academic, because
as the Minister has now explained,
on the 23rd March the award became
final, and even Government cannot
change it. There is no authority on
earth that can vary the sward now
and it is the law of the land Yor three
years. If it is the law of the land,
then we can only bow to it, and
carry it out. But the point ls, the
union could go to the Supreme Court
or could have gone, but they chose
not to. Obviowly then, it is a sign
of a very weak case. What did they
do instead?

On the 1Tth March, at 4 pm. the
Nevigators' Unlon gave notice of
strike. When? After 14 days’ stipu-
lated by the Act? No. fthey gave
notice of a srike st 4-30 Awm. that

 ———— 8
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same night, that is, the ~following Now the chickens have come home

morning. In other words, the Union
gave 124 hours’ notice to the coun-
try and to the Corporation in the
place of the 14 days requireq by the
law. Therefore, the strike js illegal.

Now, we on these Benches believe
in the right to strike. We have op-
posed measures coming from this
Government rying to limit the right
1o strike by Central Government
employees, postal employees and
others. We believe that the right to
sirike is part of a free society. But
an illegal strike or wild cat strike
iz not a strike; it is a conspiracy
against the nation and against labour
itself.

I am very glad that the Minister
pointed out that these are not workers
or proletarians. These are people
getting more than Rs. 3,000 per
month, people o! the equivalent of
those gentlemen sitting in the official
gallery over there. What kind of
people are we talking about? These
are a few people, 41 people, who
are highly paid, holding this whole
country to ransom, throwing out of
employment, as they have done today
through the lay-off, thousands of
poorly paid people who are getting
Rs, 100 or Rs. 150 per month. Why?
Because the Awanl was not to their
taste. Arbitrarily they want the gov-
ernment to set aside the award. In
a case like this, when the country is
suffering a loss of Rs. 5 lakhs a day—
elready Rs. 80 lakhs have been lost
to the country—the country ls being
held to ransom by 41 highly paid
executives. This is an  intolerable
position.

Let me tell the minister that this
{s the result of many years of ap-
peasement on the part o the Gov-
ernment and the management of
Air-India. They have been repeated-
ly warned not o connive at this kind
of indiscipline. Time after time they
have negotiated under the threat of
an illegal strike and succumbed.

to roost. 1 was very glad however,
that for the first time I heard from
those benches a firm statement in re-
gard to this kind of industrial hooli-
ganism. [ congratulate the minister
on his statement. 1 was wondering
all these days why, if the strike was
illegal, the penalties of the law were
not being enforced; why the ring-
leaders were not being brought e
book as the law demands; why the
recognition of the union was not
being withdrawn, why these 41
gentlemen were not being dismissed
from their positions, as they should
have been long sgo. I understand
that it is going to be Jdone now and
I congratulate the governmen! for
the first time on a show of firmness
and justice. It is no justice to the
nation or to millions o! poorly paid
people that a handful of well-paid
people getting over Rs. 3,000 per
month can hobd up the country to
ransom. I am very glad, therefore,
that this attitude has been adopted.
I hope the minister will adhere to
it apd not allow some misguided
members of his party and other par-
ties to push him off this principled
stand.

I am also very glad to know that
it is considered feasible to start
some services, even of a skeleton
nature, in the next few days. As
the minister pointeq out, on the 1st
May last year, the Navigators' Union
was on an illegal strike. But at that
time, the Pilots’ Guild saw no diffi-
culty in flying a plane with two pilots
without a navigator. If last yesr the
plang could be flown by two pilots
without a navigator, then the minis-,
ter's proposal that there ghould be
three pilots, the extra pilot to do the
navigational work, is a measure of
caution and safety which we welcome.
It is to be hoped that the pilots at
least will do their duty by the coun-
try. But whether they do it or not,
I hope the government will stand
firm and see to it that the rule of
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law is maintained in the field of in-
dustrial relations. The people who
will be most hurt if this king of
hooliganism is allowed is the work-
ing class in this country. Collective
bargaining and trade wunionism will
get into disrepute, Ultimately people
will get so fed up that the public
will turn against unions and rrga-
nised labour. This i{s happening in
other countries. It is as a friend of
organised labour, as a believer iIn
trade unionism, as a believer sven in
the right to strike after proper notice,
that I felicitate the minister on the
stand he has taken. I ogly hope he
will stick firmly to it, whatever the
conseguences.

Shri P, C, Boreoah (Sibsagar):
Madam Chairman, I thank you for
giving me a chance so early in the
debate, which has never been my lot.
Transport ig a forerunner to develop-
ment. There cannot be any develop-
ment without good transport. It
plays a very vital role in building the
economy of an area or A country.
It is gratilying to mote, as Mr Masani
stated, that its importance has been
realised to a certain extent and the
ministry has been upgraded. It has
been placed wunder the charge of a
very able Cabinet Minister. 1 wel-
come our new Minister, Mr, Sanjiva
Reddy and Mr. Poonacha, who have
had very distinguished careers. They
did very well in the assignments they
held prior to this. I hope and trust
that with their capacity, they will give
good push in improving this important
department of Transport, Tourism and
Civil Aviation,

Qur transport planning has not been
able to keep pace with the overall
demand for haulage capacity in the
economy. The capacity of our road
transport is gne of the lowest in the
world. It is capable of handling only
19} per cent of traffic carried by the
railways. In U. K road transport
handles 70 per cent of that country's
total surface transport. In Italy, it
is 89 per cent. In USA miles and miles
of railway lines are being taken out
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during the last two decades yielding
place to road transport.

The reason for greater stress on
road transport is that the modern
industrial complex neceds speed and
flexibility, besides economy in trans-
portation and all these advantages
are available to & much greater degree
with the road transport than with the
railways.

Firstly, it is the speed. IL is gener-
ally seen that the speed of goods trans-
port by rail is only 50 miles per day,
while that ¢! road transport is 300 to
400 miles a day, Secondly, the cost of
laying a mile of a railway line is three
times the cost of construction of a mile
of road. Thirdly, it takes much
lesser time for the construction of a
road than Yor laying a railway line.
Fourthly, it is not possible to take
the railway line to all the places;
the road, on the other hand, can be
taken anywhere, whether a hill-top
or a dale. All these factors place
road transport in a more advantageous
position than the railways. Besides,
road transport has greater employ-
ment potentiality than the railways.
For handling the same volume of
goods, road transport employs seven
times as many persons ag the rail-
ways do. For every one crore of
rupees invested in road (transport,
there will be employment for 12,000
persons. All these are imporiant
factors in favour of road transport.
That ig why developed countries are
generally taking to more of road
transport than rail transport,

Instead of dealing with it in a
general way, I want to mention the
specific problems of my Btate, Assam,
because of its backwardness in trans-
port facilities, If a straight question
is put as to which of the States in
India is suffering most for want of
transport facilities, readily  the
answer will be "Assam". Its prob-
lems have assumed added impart-
ance due to the fact that the State
is bounded practically on all sides by
the unfriendly and aggressive coun-
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tries, Neglected as she is by every
ministry of the Unlon Government,
this ministry alao has not failed to
fall in line with others. The roads
there are few and far from satis-
factory. The life of a wehicle is cut
by half in Assam, because of the bad
candition of the roads. Widening and
strengthening of National Highway
No. 37, which i3 the lileline of the
State, is going at a snail's pace.
There are many bridges in the High-
way which date back to the advent
of the British Rule in Assam without
amy renovatlen. I may wtate at least
two bridges near my home-town—
one I8 Dwarika and the other is
Mitong. There are many other
bridges like this. They stand as a
disgrace to any good government. We
should see that the work on them
is expedited.

Rainfall in Assam is very high.
Some of its stations have the highest
rainfall in the worl. As such, the
roads there pass through long
stretches of water-logged areas. But
the same specification of construction
of the roads is continuing <ince the
good old days of the last rentury.
4" soling and 6" consolidation in two
layers will not serve the present day
heavy traMic. So, the specification
of eonstruction of rosds, particularly
in Assam, should be revised. Cons-
truction of diversions to bypass the
busy areas and towms has not been
taken in hand. Tt should be taken up
without any further delay. Sign-boards
displaymg the names of the villages
through which the Natlonal High-
ways pass should be put up as is done
in the case of Natiomal Highways in
other States. Dhodar Ali built during
the days o! Assam kings is a very
important road. The coming imto
existence of the Naharkattya ofl,
fieids, Namrup fertiliser faetory
thermal power station etc., hus added
to ity importance. Upgrading of this
road te the standard of a Natlonal
Righway brooks no delay.
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16 hrs,

So far as inland water transport
is concerned. Assam has the highest
potentiality. The mighty Brahmapu-
tra has a length of over BOO navigable
miles and the river Surma with
Barak have some 300 miles. B0 per
cent of cargo to and from Assam
was transparted by river routes. The
partition of the country has changed
the situation and estrangement with
Pakistan has shattered its possibili-
ties. Until a permanent solution is
arrived at with Pakistan, it will be
unwise to 'plan for any regular mver
service from Assam to Calcutta.
Insteag of that, effort should be made
to improve the steamer service from
Dhubri right up to Dibrugarh and
road transport strengthened from
Assam to Calcutta and also from
Assam to Delhi side.

The Government have collected
ebout 90 per cent of the River Steam
Navigation Company’'s shares and
the remaining 10 per cent has also
been offered to the Government by
its foreign shareholders. Although I
do not see a very bright future for
this company, yet it would be advis-
able to utilize its available assets
more particularly its big fleet. But
care must be taken to Indlanise its
10,000 strong crew. Almost all the
members of the crew, till late, were
Pakistani nationals. Although this
company’s activities will now be
confined only to the river transport
within Assam, it Is regrettable that
in the Board of Directors of this
company except one official from the
Government of Assam none out of
the 14 or 15 cstrong Board ecomes
from within Assam. 1 suggest that
under the new set-up the Board
should be re-constituted and st least
the majority of the members should
be taken from within Assem. The
Transpert Ministry should also join
hands with the Ministry of Irrigetion
and Power and see that the Ganga-
Brahmaputra link canal project is
expedited and trensiated into action
early.
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So far as tourism is concerned, my
hon. friend, Shri Masani has said
much. 1 will tell something about
Assam also. About tourism, as far as
Assam is concerned the less said the
better. Assam has been considered as
a pariash or an uniouchable. In none
of the conducted tours for delega-
tions, diplomats, cultural troupes or
distinguished visitors, the name of
Assam finds a place. That beautiful
part of this vast country with blue
hills and silver rivers, with charming
landscapes and enchanting habitations,
has been mede a forbidden land fer
the outsiders. Will our new Minister,
who is a lover of natural beauties and
cultural heritage, be pleased Lo see
to it that Assam is no longer deprived
of its due share?

Madam, I do not know how much
time has been allotted to me, but I
come from a State which should get
more time for discussing thess De-
mands because that State has been
much neglected so far as this depart-
ment or this Ministry is concerned.
I would not be able to speak at length
on the Civil Aviation and the working
of two air lines—the Air India and
the Indian Airlines. My hon. friend,
Shri Masani has sald many things. I
will conflue mysel! to only one point,
and that is about the growing in-
discipline amongst the workers. Very
big investments have been made in
these two government undertakings,
without any return til] recently. They
some returns, In this respect Alr
have, of course, just started giving
some returns. In thig respect Air
India’s performance is better than
that of the Indian Airlines Corpora-
tion But the deterioration that has
come in the discipline amongst their
workers bes caused Air India to lose
Rs. 5 lakhs daily and the Indian Air-
lines has been subjected to very st-
rong adverse criticism by the parlia-
mentary comimities on public under-
takings. I need not repeat thouse
things, they are before this House, 1
know that the officers who are man-
ning these two airlines, some of them
at lemst, have been proved wvery ef-
ficient elsewhere. 1 hepe they will be
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able to show better results in setting
their houses in order.

To the workers of both the corpora-
tions | have got a word to say. My
hon. friend, Shri Masani, alsp spoke
about them. Some of them draw sal-
aries between Rs. 1000 to Rs. 8000. 1
would only say to them, let them
ponder whether they are justified in
lodging strikes, adopting go-slow tuc-
tics and work-to-rules for exactling
more emoluments from the Govern-
ment whose flve hundred million peo=
ple live on a per capita income of a
little over a rupee a day? I am
sure, considerate and responsible as
they are, they will give up their de-
mands immediately this fact is real-
ised by them.

There is a proposal to get up three
Corporations under, the Ministry of
Transport. They are: India Tourism
Transpert Corporation, India Tourism
Hotel Corporation and India Tourism
Corporation, All these Corporations
Lave come into existence in some form
or ithe other. The objectivey Isid
down and their achievements su far
call for close gcrutiny. The India
Tourism Transport Corporation is
expected to cater to the transport
needs of the tourists by operating
Ivxury taxies for conducted tours of
places of tourist interest, for large
groups both in Delhi amd Bombay.
This corporation has already run into
sericue difficulties. Considers®le loss
has already been locurred 1n  the
uvparation of the above trans»>ort scr-
vic: 1esulting in a drain of several
laikhs r{ rupees from the Government
eof India The Indla Tburism Hotcl
Corporation is another hasty ven-
ture. lhie accomplishmenty of rthis
corporalicr: to date is nil. The eorpo-
ralion 15 accornmodated in 3 bg eu-
pensive building, The rent for the
building iy nearly Rs. 3,000 per
manth. They are doing nothing up
till now. The India-Tourism Corpe-
retion 13 10 be started with the inten-
tion of undertaking publicity work.
This will also spend lakhs of rupees.
Instend of having s0 many organisa-
tions spending & lot of money, why
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not have only one organisation run
efficiently?
Concluding my speech, I would

like to mention that the people in
my constituency put all blame on the
civil aviation authorities for their utter
failure to provide a permanent termi-
nal building at Jorhat airport even
after 15 years of nationalisation of
airlines. Passengers are made to bask
in the sun and drench in the rains
and at times take shelter under the
wings of aircraft or in tarpaulin tents,
‘This state of affairs must be put an
end io without any further delay.
Non-completion of Lilabari airfield
even after the lapse of about B years
is mot only regrettable but annoying
also. Gauhati airport is the Gateway
to Assam by air., So far as income
is concerneq it stands fifth  after
Cal-utta, Delhi, Bombay and Madras.
Even then its passengers' lounpe is
not only llke a den, badly furn‘shed,
and badly maintained, but al:o the
atmosphere of the room is polluted
by the offensive smell that comes
from the unclean lavatory just by its
side.

1 would, therefore, request the
civil aviation authorities to rise up to
the occasion and see that the long-
standing inconveniences of the pas=
sengers are removed at an  early
date.

Mr, Chairman: Hon. Members may
now move the cut motions to the
Demands for Grants of the Ministry
of Transport and Avialion subject to
their being otherwise admissible,

Shri Yashpal Singh (Kairana): T beg

1o move:

“That the demand wunder the
head ‘Ministry of Transport and
Aviation' be reduced by Rs. 100.”

[ Desirability of accelerating the estab-
lishment of a Second Shipyard at
Cochin. (1)].

“That the demand under the
head Ministry of Transport and
Avlation' be reduced by Rs. 100
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[Desirability of accelerating the road
Development programme. (2)],

“That the demand under the
head ‘Ministry of Transport and
Aviation' be reduced by Ras. 100.%

[ Desirability of increasing facilities in
the Indian-owned ships, (3)].

“That the demand under the
head ‘Ministry of Transport and
Aviation' be reduced by Rs. 100"

[Working of the Mogal Line Ltd.
particularly its role in providing
facilities to pilgrims to Haj. (4)].

“That the demand under the
head ‘Ministry of Transport and
Aviation' be reduced by Rs. 100."

[Working of the Air-India and Indian
Airlines Corporation in the context
of indiscipline among the staff. (5))

“That the demand under the
head ‘Ministry of Transport and
Aviation" be reduced by Rs. 100."

[Need to improve the working of the
Border Road Division, (8)].

Shri M. R, Masani: I beg to move:

“That the demand under the
read “Ministry of Transport and
Aviation’ be reduced by Rs. 100.”

[Final Report of the Committee of
Transport Policy and Coordination,
(1)1

“That the demand under the
head ‘Ministry of Transport and
Aviation' be reduced by Rs. 100.”

[Continuance of the reactionary
policy of restricting long distance
road transport in the inteérests of the
Railways. (12)].

“That the demand under the
head ‘Ministry of Transport and
Aviation’ be reduced by Rs. 100."

[Failure of Government o formulate
a policy on Tourism. (13)].

“That the demand under the
head ‘Ministry of Transport and
Aviation' be reduced by Rs. 100.”
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[Desirability of recognising the tourist
industry as an erport industry.
(14).]

“That the demand under the
head ‘Ministry of Transport and
Aviation' be reduced by Rs. 100.”

|Need for the establishment of an
autonomous Authority for tourist
promotion. (15).]

Shri Nath Pal: Madam Chairman, 1
should like to begin by cautioning the
Minister, Shri Sanjiva Reddy, against
being tempted to swallow the baited
hook by which Shri Masani has left.. ..

Shri Sanjiva Beddy: I will not.

Shrl Nath Pai: Shri Reddy is known
for his shrewdness a&nd his stiffness
and I do not think it is8 necessary to
caution him, but the way he was nod-
ding his head....

Shri Sanjiva Reddy: 1 will appre-
ciate your points also equally well
that shows my attention. Nothing

more than that. Ultimately, I will take.

my own decision.

Shri Nath Pal: I hope he will listen
to all but will do what is best in the
interests of the country. Shri Masani
has in camouflage behind his very
eloquent advocacy put forth two very
dangerous pleas and I might as well
expose them for what they are worth.
One was backdoor devaluation of the
rupce, something which the Minister
seemed to be accepting. Now he has
corrected me that his nodding does not
mean that. T have to learn this thing.
I now know that it is neutral non-in-
volving shake of the head, only cour-
tesy. 1 am glad to be assured like
that, because we were feeling a little
anxious. He suggested devaluation of
the rupee by following what, he says,
is the current fashion in the Soviet
Union, by glving a premium if you
sent money order in foreign currency
or if you buy things In a hotel or a
big factory. I do not know the details
‘but, certainly, it will not be proper to
accept this kind of devaluation in the
country,
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The second thing which he very
eloquently pleaded is what he called
the gangsteritm and  hooliganism
which need to be suppressed. This is
nothing but too strong words to mis-
represent and mislead the Houge on
a very delicate issue. Shri Masani told
the Minister not to be pushed aside by
the advice of “some misguided Mem-
bers”. Obviously, Shri Masani wants
to reserve the monopoly of advising
the Minister in taking the course of
action on a very explosive situation, 1
shall also be telling facts, I must say
that broadly Shri Sanjiva Reddy has

" adhered to facts in representing the

case. He took a very strong position
on the strike, 1 was glad that he
adhered to the fact as far as posishle.
I do not say hundred per cent but
broadly. I think “broadly” is a good
enough phrase,

This is & healthy departure from the
normal governmental procedure,
Wherever Government is involved, it
thinks its prestige is at stake and does
not show such scrupuloug regard for
facts as is called for, particularly if
the issue is a delicate and explosive
one like the present one. I know some
facts. We want to play a part by
which, instead of worsening the situa-
tion, there is amicable settlement with-
out loss of prestige. I would plead
with Shri Reddy: let us not try to
strike a very heroic posture at a wrong
place, at the wrong time and on the
wrong occasion. Shri Reddy has a
reputation for toughness. He does not
have to add to this reputation of being
a very strong and able administrator
by being a victor and conqueror against
41 of our technicians. That temptation
must be sirongly resisted. 1 hope
he will. .

I do not know whether Shri Reddy
knows—]I know it—this simple fact
about awards. His whole case is thls,
that there was an award given by a
tribunal and we all have to stand by
the sanctity of the award. In the first
place, the record of the Gcwm-
ment of Indla, as
awards are concerned, ll not f.hlt :ood
that honest and that consistent. You
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may say that You want to make a
beginning. I would like to heve g
categorical declaration from the Mini-
stry of Home Affairs, from the Mini-
sury of Finance and all the employing
Ministers, an assurance here, to this
country and to this House that never
again will they resort to governmental
authority to modify awards. But what
is the history of the Government. of
India? What happened to the Bank
Award? What happened to the Awargd
of the Second Pay Commission? What
happened to the award of the Das
Commisgion? 1 can go on citing
awards which were sought to be modi-
fled by the Government. One of the
reasons why there was this strike in
1960—you, Madam, and some Members
made very strenuous efforts to avert
it—one of the siumbling blocks was
Government's arrogation of the autho-
rity to modify the award. So, this has
been the practice in the past, Govern-
ment unilaterally seeking to modify
awards whose recommendations are
not palatable to its taste. This was
also an award. Since the Minister has
pointed out the sanctity of the award,
1 have to polnt out that so far as this
Government is concerned, during the
past eighteen years It has modified
awards wherever it suited the con-
venience of the Government. There
was the recommendation of the Bonus
Commission, Government went be-
hind it. Then there has been the re-
commendation on Working Journalists,
Gowvernment modified it. Does it le
in the mouth of this Government in
particular to go on talking about the
sanctity of awards?

Shri Sanjiva Reddy: Does he want
awards to be modified? It is on that
point thag I would like to hear Shri
Noth Pai. I would like to hear Shri
Nath Pai on the point whether it is
good to modify awards whether it is
necessary to modify awards.

18.13 hrs.
[Me. DeruTy-SPEAKER in the Chair]

Shri Nath Pai: 1 am glad that he has
ralsed this point. In the first place,
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let the House not be misled by raising
this point about the sanctity of the
award,

I should like to point out that none
of us is very happy about the strike.
The strike is costing the country very
heavily. ¥You do not know that ] had
been talking to the navigators two
things when they approached me. I
said that it would be better if there is
no strike, it would be better if the
issue is settled amicably by negotia-
tion. I told their leaders when they
approached me—I am disclosing it

“now; I did not disclose it to the press
or the public then—I hope you know
how much it is costing every day in
terms of foreign currency and, even
more, how long it will take t orecoup
lost customers which may be as much
as 6 to 8 months. But, having said that,
1 should say that there was a responsi-
bility on the part of the management,
on the part of the officials concerned.
to advise the Minister properly. Once
the strike was there, it was no use
just taking a purely legalistic or tech-
hical view as to who is right and who
is wrong. Greater statemanship was
needed. . ..

Shri Banjiva Beddy: Where was the
time to consider- it? 13§ hours notice.

Shri Nath Pai: Therefore, I said it
was unfortunate, I did not mince
words. ] sald it was unfortunate.
Here 1 would like to disclose some
facts. We thought that the strike be-
ing on the effort should be to reach
the goal of some settlement and with=
drawal of the strike as quickly &s pos-
sible. Now, what was to be the atti-
tude? One attitude could be: you have
gooe on an illegal strike; you must
come on bended knees. It iy easier
said than done. It is not going to
solve any problem or take you any-
where. Now, I do not want to set up
any quarrel between you and Your
distinguished colleague but he took =
stand not dissimilar to mine. There
ware talks between him and some of
his party colleagues and some of the
leaders of the Navigators’ Guild. It
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was, among other things, agreed—and
now I would like to quote and disclose
something and I hope, Mr. Deputy-
Speaker, that you will be a little more
liberal than usual in giving me time to
explain this very important issue—

“In Parlicular, the Navigators
have a deep sense of grievance
against ranking and emoluments
awarded by the National Tribunal,
which are disproportionately low,
keeping in view the responsibilities
that they are supposed to shoulder
which have further enhanced due

to the increase in the speed of
the aircraft. It was agreed™—
agreed between Shri Poonacha

and the leaders—"that a Special

Technical Committee....".

The Minister of State In the Mini-
stry of Transport and Aviatlon (Shri
C. M. Poonacha): Sir, may I just
offer a personal explanation on this
point since my hon. friend, Shri Nath
Pai, has chosen to refer to my name
directly? 1 should explain to this
House that this is not true. The fact
is that we had discussions. It isa fact
that they explained their position and
then I tried to persuade them not to
take a very rigid attitude. Later on,
they went back and shoved a draft at
me saying “thiz is agreed to” “this Is
agreed to" as  between Government
and themselves. It is cerizinly wrong,

"1t is fabrication; not fabrication, but,
may I say, totally wrong and a misre-
presentation attempting to put the
Government in the wrong. This Is not
fair, considering the latitude shown to
them in trying to discuss and under-
stand their problems.

Shri Nath Pal: Mr Deputy-Speaker,
this document was not handed over
to me by one of the navigators. [
wauld like to assure Shri Reddy and
Shri Poonacha through you, Sir, that
no navigator approached me since the
19th, that is, after the strike came on
1 told them my unhappiness at the fact
that the strike was already on. I did
plead with them thai there should be
seitlement. I said that the Prime
Minister of India is about to go abroad,
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it will not be very much in keeping
with the dignity of the country because
we have Air India International whose
record in many respects has been very
satisfactory. It was I whbo singled it
out, after castigating the failure of the
public geclor enterprises, in my speech
on the budget; I singled out Air India
and praised it for ils magnificent per-
formance. But that does not mean
that whenever there is a lapse we
should not point it out. I suggested
to them two things immediately; one,
that they should announce unilaterally
that they will iy the Prime Minister,
strike or no strike, and bring her back,
They were ready. But what was the
response of a high-placed official of Alr
India?

In a cavalier manner he says “I
am not going to entrust my aireraft to
the stri:ers”. They did not belong to
any offi:ial; they did belong to Parlia-
ment and this country. There the
whole approach has been, "“We are
there permanently; weg are to run the
show as we like,” This attitude causes
this irritation and often leads to
strikes, It is not as simple as Shri
Sanjiva Reddy says. [ saw that.

Then I suggested, “Anyway, the
Prime Minister is leaving, why do you
not suspend the whole strike till she
comes back?” They agreed. I wrote
to the Prime Minister the same and
this message was conveyed to the
Prime Minister and to the Chief Mini-
ster of Maharashtra. In order to keep
your way of negotiations safe, open
ahd smooth, we never disclosed it. But
this fact remains and others were
trying their very best to avert the
strike or to stop the strike and to bring
about a settlement.

he corrected the word
t was not handed over to
me by a member of the Navigators’
Guild. This wag the draft that was
reached; maybe, there was disagree-
ment later on. It was handed over to
me by one of those who played a very
key role in the negotiations It is up

1 am glad,
The d
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to you to own it or disown it,
nothing there.

1 have

An hon, Member: Who was it?

Shri Nath Pai: Things need not be
said. There is such a thing as com-
monsense. Those who did it should
acknowledge it. I am not here to
bandy names. I do not think I have
ever been accused of bringing docu-
ments which are falge,

These are the facts, therefore, of the

strike. We all agreed that it should be
averted. What should be the
approach?

Bhri P. Venkatasubbalah (Adoni):
We should like to know the name of
the gentleman.

Shri S. M, Banerjee: Please do not
interrupt.

Shri Nath Pal: Let us not make a
false issue of prestige, I would plead
with Shri Sanjiva Reddy and his col-
leagues. Air India has too much to
gein by putting an end to the strike
and too much to lose by its continua-
tion. Let there not be the attitude of
teaching them a lesson as Shri Masani
wante!, Let Shri Reddy remember
that Shri Masani may be accepting the
right to strike but Shri Masani's basic
philosophy precludes him from accept-
ing o worker, whether he gets Rs 10 or
Rs. 3,000, as a pertner. He basically
is a wage-earncr and is to be put in

- his proper corner. That is the philo-
sophy in which he believes. He is a
personal friend, but I must say:
Should that be the attitude of a gov-
ernment like ours where we say, *“You
went on strike; you were indisciplined
and you shall be broken™? This may
break the sirike but it will leave a
taste behind which the Government of
India, the Air India and you are too
big—you will not be holding this port-
folio too long nor are you very satis-
fled with the portfolio; therefore why
do you want to use your talent for
breaking the strike...... (Interrup-
tion), i
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Shri Sanjiva Reddy: Why do you
think s0? I am more than satisfied.

Shri Nath Pal: I would suggest to
Shri Reddy that a more imaginative
and realistic approach should be
taken. Let us bury the hatchet and
try to see that there is an amicable
settlement as far as possible,

Shri Sanjiva Reddy: Right. Please
tell us the way also,

Shri Nath Pai: I am prepared to sit
with you. My time will be consumed.

Shrl Sanjiva Reddy: I wish you
have also written to me earlier.

Shri Nath Pai: I will be for any
amicable settlement.

Here T want to point out one thing.
No personal criticism should be men-
tioned. We saw the good sides of Air
India; only, take care that the same
individual does not go on occupying
the same position indefinitely as if it
is a hereditary position which you in-
terit when you reach maturity and
that goes when you die. That happens
with a couple of your officials, Some
of your managers in foreign countries
have been sitting there incubating the
same office for more than 12 years. T
have been travelling for the past 17
years; so, I know. Since my student
days I find the same faces again and
again. This should not be. It there
is a good job done, give them promo-
tion and transfer the man somewhere;
but the same man should not be there,
That is the main eriticlsm about Air
India,

Now, coming to the IAC, it has a
record. I think, far from satisfactory
in spite of the fact that in terms of
the balance sheet there might have
been some gain here and there. The
IAC should take a more realistic view
at itself and have a look at its work-
ing. Apart from the record of acel-
dents, which partly can be, the kind
of service the IAC is giving to the
country, the passengers and the public,
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is far from satisfactory. This is a dis-
appointing thing.

Let us begin at the top. I do not
want to say anything against the pre-
sent incumbent of the office of Chair-
man. He is a very able officer as the
Secretary, but can we not bring about
a bifurcation of the office? How long
are we going to have this farce of so-
called autonomous corporations where
the Secretary and Chairman is the
same person, when the Secrelary par-
ticularly happens to be saddled with
more responsibility as in the present
case? He is the Chairmart’of the LAC;
he is the Secretary of the Department;
of some Hote] Association, I think and
he is the Secretary of that key com-
mission which, Parliament now knows,
has been appointed to go intv the
problem of administrative reforms.
Are our talents so limited as to be
stretched like this? It is unfair, 1
have nothing to say against the proven
ability of Shri Shankar. I regard him
as one of our very able men. I think.
this practice must be rectified. This
practice leads to deprivation of that
atlention  which the Corporation's
Chairman should be able to give,

I would now like to say another
thing which you can rectify, One of
the reasons why the IAC is failing in
maintaining any kind of a record
about regularity is that your fleet is
inadequate. Ewvery TAC plane needs
at least nine hours for servicing. After
it has done the round, the plane needs
to be serviced. Everybody's nerves
are on edge; everybody there is on
tenterhooks; everybudy is angry with
everybody else with the result that
IAC plane coming in time is an ex-
ception than a rule. You have com-
plained about it recently yourself.

Two things can be done. Either buy
more planes and if the foreign ex-
change position is so stingy as not to
admit of this, then cut down some of
your routes rather than have this
kind of a contingency all the while,
‘Nobody, who travels by the Caravelle,
knows if he can reach the plane, if
he can catch the plane and, if he
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catches, reach in time, That has
been the experience.

There are some other suggestions
that I would like to throw in for his
consideration about the IAC's func-
tioning. It is a torture to the human
ear to listen to the pronouncements
they make at airports. I have never
been able to decipher what is being
told to me, I am all the while
anxious like & villager going to the
station, looking here and there and
pathetically listening and wondering,
“Ts that my plane?” because I do not
make out any head or tall of what is
being said. The announcement is so
slapped in your face. One day I, a
gentle spirit by nature, had to rush
to the Bombay Aerodrome Officer and
ask him, “Will you kindly tell me in
intelligible English or Gujarati,
Marathi or Hindi, the other languages
that T know, what exaclly this gentle-
man wanted to announce?” They seem
to be slapping you in the face when
they announce something, Something
i8 said which we guess may be con-
cerning us. him or some other fortu-
nate fellow who is able to go there.
You go .and queue and after waiting
for 15 minutes you realise that the
plane is about to take-off. You hear
the announcement or suspect that the
announcement has been made and then
after being made to wait for 15
minutes you realise that the people
who had been queuing before you had
nothing to do with the flight—they
were waitlisted and there is no
separate queue for them—you are
lumped with them and for belng late
you are scolded. I ask, “What could
I have done? You put them in the same
queue as me; I have got an okay
ticket”.  Ordinary mattere which
could be attended are completely
neglected. No point is missed, no
chance is missed, no opportunity is
lost where they can annoy the pub-
lic, where they can render disservice
to the man who has paid hls money
to fly with the IAC.

1 do not want to advocate Bhrl
Masani's remedy angd say that the IAC
does this because the IAC has got a
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monopoly. This is not my contention,
but the IAC needs to look at its re-
cord and not to throw in our face
only a balance sheet where they show
& profit.

There are many other things wrong
with the 1AC, but I will be taking
only one minute and I do not want to
compel you to ring the bell,

About the road transport business
Shri Masani has said something of
interest. 1 must say that during the
past 18 years in some respects the
progress on transport has been ad-
mirable but I do not think we are
realising the lesson of the rest of the
world. The whole world. is showing
a new awareness, A new kind of en-
lightened approach to the problem of
road transport. Here we are taking
a narrow-minded view, We that
we have invested Rs. 1400 crores in
our railways and the railways must
receive priority. But whose wealth
is this that has Dbeen invested in
roads? Is not this our wealth? Can
we take guch a narrow outlook? Do
not be misled by the gentlemen of the
Rallway Board that somehow the
railways must comg first. Every
means of transport must have the
same consideration from the Govern-
ment and Parliament.

The Neogy Commimion's recom-
mendations in this respect should
command your ocareful consideration
and the stepmotherly attitude towards
road transport must come to an end.
India needs to give grester attention
to road transport. Ultimately the
arteries of industrialist India will
have to be not only the railways but
roads to a very large extent, Every
modernised country, if you take the
Soviet Union, Sweden or Britain or
the USA. has to swing from railways
to roads

I am not going into the delicate
question, whether roed transport
should be private or public. I am
siying that there i a kind of discount
on road transport t in this
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couniry, a wrong attitude, becauge we
have Rs. 1,400 crores invested in the
railways. That needs to be rectified.

I want to sit down with a good
word about him. Even his record
can not only be condemnation; even
he must have a redeeming feature.
Shri Reddy has announced in the
other House in respose to  anxiety
and disquiet expressed in a very wide
section of the public, press and the
country, about a certain private ship-
ping company—I] never go into that
kind of affair; that has not been my
record in this House; but I am glad
that he has appointed, not because 1
suspect anything wrong but only be-
cause when such doubts are raised
from all sides, it is better to remove
the doubts and bring out the truth
whatever it may be. But there is one
aspect of the inquiry. One name has
been announced, I wunderstand; but
that name, though of a very distin-
quished civil servant, happens to be
also of the man who was g director or
member of the Board of Directors of
the company,

Shri Sanjiva Reddy: Government
repressentative,

Shri Nath Fai: Government nomi-
nated. It iis not that he is disquali-
fied, I do not say that you remove
him. But I would suggest that it
would be desirable that somebody who
is an expert in shipping affairs is also
associated in some way because the
matters that have been raised are of
such a nature that a man like him will

be bafled. I am not casting asper-
sions . . .

Shri B. Ramapathan Chettiar
(Karur): We welcome your sugges-
tion.

Shri Nath Pat: Normally, 1 make
suggestions which find support from
all r ble-minded Members in

this House. That has been my past
experience. :

I sit down by saying a few words
about tourism. Here again—] am an
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advocate of public enterprise—let us
concentrate on what will be the ecoun-
tervailing and propelling units of the
public sector, not to go on everywhere.
This is & concept which you will have
to examine with your advisers as to
what will be the countervailing and
propelling sectors of industry which
the Government of India must have
under Hs control—opening of a hotel
here and there for raising your pre-
stige is good but try to have more
constructive approach towards fogter-
ing tourism. Here, you sit down with
the men of Mr. Sachindra Chaudhuri's
‘Department and you will see that the
Customs and these gentlemen do more
harm to India in 13 minutes of their
examination than what the Pakistani
and Chinese propaganda can do in a
year. Every foreigner who lands is
treated as if he is a thief, he is a
robber, he is an unwanted person,
persong non grata. The kind of treat-
ment that is accorded to a new-comer,
his first contact, matters. I do not
want to go into your favourite subject

like prohibition, permits, etc.—there
i= no time at my disposal. That is a
very delicate subject. I would not

touch it now. 1 would plead with
him it he is seriously interested in
promoting tourism in thig country.
Even the Soviet Government is giving
priority to tourism and is giving all
facilities to tourists to come to their
country. Every country does it. We
have so much to show we have noth-
ing to hide and much to gain by ex-
panding frontiers of our tourism.
Among the things will have to by that
the Customs know that the tourist is
a welcome guest and not a hobber to
be avoided.

Sir, these are some of the construc-
tive suggestions that T would like to
make.

Bhri Jeathbm Alva (Kanara): Mr.
Deputy-Speaker, Sir, there are two
golden sentences which always come
beck to 'my mind. They were uttered
by an ace-pilét of the Indian Alr
Force. It was my fortune to be driv-
en by him to Farnberough in 1957 due
to the kindness of Madam Pandit who
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sent him to take me to the Famn-
borough  Air Show. I enquired of
him about the details of hi= life. He
wag one of the ace-pilots of the Indian
Air Force—I do not know his name;
1 am ashamed that I have forgotten his
name, But I often remember this
apisode. He said, “How can | marry?
Who will look after my wife and
children?". This is the fate of our
men who have guarded our skies and
defended our freedom. They are liv-
ing in unhabitable quarters of which
we should be ashamed when we are
putting up big buildings for others.
Here are 50 pilots or 100 pilots, 50
navigators and 50 flight engineers who
hold us to ransom and who draw fat
salaries and big allowances for their
wives and children. Compared to the
luxuries and the amenities granted to
pilots, navigators and flight engineers,
what have these great men of the
Indlan Air Force, the greatest de-
fenders of our freedom and liberty,
go1? 1 recall the question put by that
pilot—I have never forgotten it—
asking. “Who will look after my wife
and children?”. These are youngmen
who have defended us. Here are 100
commercial pilots who got Rs 150
allowance per flight, whenever they
fly and lay their unholy hands on
unwilling Thostesses, these indecent
things that have damaged our culture.

1 am glad that the Minister ig strong
and uncompromising. This is the best
ministerial team—] would not say the
best becuuse others will get angry
with me—in the present Government.
The Minister is very strong and ada-
mant and sometime or other, he says,
“thus far and no further” and aided
by his Minister of State, his unrivalled
experience In State Corporation, looks
after tourlsm and gets more forelgn
exchange. They have to stop it some-
time or other, How can we get along
with this in this way? When I was
reading about the life sketch of the
Chiet of the Army Staff of America
how did he advise the boys going to
Vietnam is gomething which will rafse
your hair, He sald:

“Any time you are poing
through the jumgle and ecome
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acrosg & nonpoisonous snake,” he
advised, “pick him up and put him
in your shirt. If you find yourself
without food, pull him out and eat
him. A poisonous snake can also
be eaten, said Weaver, “if you cut
his head off just below the poison
sacts.” .

How tough their job is? Whether
they be of America or of any other
country, how tough their job is?
Whether they put it in a shirt or under
a pillow, this is a tough life in the de-
fence of their objectives. How tough
their job is to pick them up and put
them in the pocket and eat them In
the jungles, if they find themselves
without food, in defence of whatever
cause they might fight for, Further
on, the Chief of the Staff says:

“I want no pickled brains lead-
ing my troops.” One of his
generals who got publicly involved
with a subordinate’s wile was
summoned to Washington and
swiftly resigned. In Johnson's
jealous view, “The man or wife
who will cheat on his partner will
cheat on me.”

These are the hard standards they
want to enforce. Here are the pilots
who go on the strike and the hostesses
put on badges, What has happened to
our discipline? How are we going
to run our country? We really want
labour to have its right share. We
want our public sector bodies to have
human relations with labour. We do
not want officials at the top to have
a gala time forgetting about others.
We do not want officers minding about
their own sons and nephews only in
regard to employment and not worry
about others. I know these cases. I
pleaded the case of a youngman who
was later on put in the Cement Cor-
poration and who was, unfortunately,
drowned He was the only son of his
parents, I pleaded for him to get a
job of a purser in Air India. His
mother showed me the books that he
was studying Russian, He was the
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N.C.C. cadet. And yet he was not
taken. He was taken later on in the
Cement Corporation. But, unfortu-
nately, he was drowned. There is a
job-racket in our Corporations in our
public sector bodies,

Here, | must pay a tribute to Mr.
JR.D. Tata, the Chairman of the Air
India, He is one¢ of the rare type of
Indians and the great aviators, At the
age of 60, he flew from Karachi via
Ahmedabad to Bombay and I was one
of the very few people gathered at the
airport. If there were a fllm star,
there would have been a great crowd
to greet him. It is not an ensy job
for a man of 60 years of age to have
undertaken a flight like that. The
Air India has shown a very good re-
cord.

The 1.A.C. is no-man'g land. 1 must
pay & tribute to the Air Vice Marshal
Lal. He is one of the noblest and the
ablest officers in the Government of
India, When he ran the Airlines, he
was the best Manager they have had.
The present Chairman, like a nawab,
has to mind two wives, onc wife is Air
India and the other wife is Indian
Airlines Corporation. The Chairman
of the Indian Airlines Corporation
who is also the Secretary of the Min-
istry of Civil Aviation. He has to
mind the business of these two wives.
We took strong objection last year to
this appointment and I hope the new
Minister will see to it that somefhing
is done in thig regard. Mr. Shankar,
no doubt, is a very genial person and
one of our ablest officers. Perhaps he
is out of the most widely travelled
Secretaries to the Government of
India. But his holding of this position
is untenable and improper, of being
the Secretary of the Ministry and the
Chairman of the Indian Airlines Cor-
poration. This country is full of alent
and we can get a man for the mere
asking in any Department of the Gov-
ernment of India. We can get women
to run our shows. If women can
run shipg in the Soviet Union, there
can be daring pilols and managers
amongst us.
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There have been too many changes
in the LA.C. In the first Air India
strike of 1048, in my capacity as the
Sheriff of Bombay, I intervened and T
got the strike called off. I did not get
a word of thanks from the manage-
ment. But I can never forget the sight
of a huge bunch of roses 1 got from
the workers. Many years afterwards
due to the kindness of the then Air
Marshal Engineer, T went round the

Hindustan Aircraft Factory  im-
" mediately after the strike was over
there. Today, the Hindustan Adr-

craft Factory is a peaceful place where
the strikes are not there and where
the bitterness does not prevail so
much. Once and for all, the things
have been settled in HAL. However,
due to these 50 people—shame for us-—
due to the generosity of the foreign
airlines of the Soviet Government and
the American Government—we thank
them—they said, “Your Prime Minis-
ter can fly in our planes.” But what
about our own planes? Why should
the Prime Minister of a great country
like ours fly in the planes of th
foreign airlines when we have got
enormous resources, when we have got
the planes and we have got the men
to fly them? These navigators have
become redundant. Many airlines have
dispensed with navigators. The D.M.E.
the Distance Measuring Equipment—
and Doppler equipment have come to
stay, with the result that the navl-
gators can be disposed off altogether.

There is one thing that I would
like to say. The appointment ol re-
tired high court judges for the court
of inquiry is altogether not correct.
We have seen that there were alle-
gations made against a judge in a
Bombay case recently. Even judges
are human and especially the retired
judges. While we shall not Guestion
their werdicts, the verdicts can also
be pressurised. 1f it is a question of
a few lakhs of rupees, we have utting
judges of the High Court to decide
the cases. Here it is a question of
crores of rupees and the number of
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employees concerned is 2normous. We
must, therefore, appoint a High Court
sitting judge in charge of iaquiries
and we must no longer have a retired
judge to conduct such important, na-
tional inquiries,

In regard to housing for the em-
ployees, I may say that some of the
traffic assistants and others who are
drawing less than Rs. 300 are {aking
shelter with fellow government cm-
ployees in in P. & T. juarters and
they are asked to get out. The authe-
rities should not eject them until
they get proper accommodation In
the case of Assam, especiolly, they
have to go far far away to reach the
aerodrome. But nothing seems to
have been done. [Enormous profits
have been derived by the Air India
and the Indian Airlines Corporntion:
yel, nothing seems to have been done
for housing for employees except for
top people. No one should be trans-
ferred Lo a far off place until you
say, “here is a house; you can oc:upy.:
vyou can go and stay thera”. My
friend, Mr. Borooah, put in a plea for
Assam. Agsam has been the cockpit
of many deaths of many grcat and
good pilots. We must see that they
get al) the necessary facllities—good
aserodromes, gll flight communicstion
and other equipment—so that the
danger to life is less, Safety may also
be granted to all the pilots who take
the hazards of crossing Assam. As a
matter of fact, when peonle fly from
Agsam to Calcutta, they get ‘righton-
ed and they do not know whether
they will reach the end of their jour-
ney at all. You have to put an end
to all these hazards.

Regarding airports, the best of our
airports are the backyards of the air-
ports of Burope. The Airport of Rome
is a fabulous Airport where "ome-
made goods are sold in plenty. How
many home-made and handicraft
goods are sold at our airports? Our
alrports are still third-class airports.
Our airports are the contractors’
paradise. The contractors join with
some offiefals and reap enough profits
and the airports are laft to take care
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of themselves. We are perhaps third
rate in the matter of quallty of air-
ports and in regard to show pieces.
We must build first class airports and
make them better and better indeed.
In fact, Bombay, which had the first
airport of India, has only a third-
class airport.

D.G. 1968-67

In Moscow, recently I saw onc of
the civil asirports; I saw 150 elvil
transport planes; I actually nounted
them; it was 150. Now you tcll me
how many planes you have and I
shall tell you what your country is.

We are borrowing from other enun-
tries; we are buying from other coun-
tries. Our country is a show-pece
for other countries’ wmanufactured
goods. Sweden, with a population of
‘only 7} million, has been able to
build an aircraft industry, a military
mircraft industry, a self-sustaimng in-
dustry and one of the best in Europe
But here in our country, we have a
population of 460 million and we have
engineers of high calibre and, school
boys who are able to do a lot ol aiv-
craft designs, map drawing and other
things; but they are not able to have
an sircraft industry on account of
want of money. It is time thar we
had an international air show, though
we may have only two planes to put
up. It is time that we had a biz in-
ternational air show so that our boys
and girls could see and be inspired
by great heroic things. You must
have heard of Hannah Reitz, a great
woman pilot of Germany. T invited
that lady to come and speak to the
MPs. She was a great admirer and
follower of Hitler. We are not ena-
moured her Hitlerlan: but she was
= daring woman and she showed what
was the defect in the V-2 plane while
the men pilots had feiled to discover
that. She was nearly 80 when she
cam= here. When women are able
to show such dering feats, it is time
we built up an industry to inspire
our young boys and girls in schools,
colleges and universities, so that we
may have more aircraft, so that we
are not the last nation on ‘he list of
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countries manufacturing planes. We
should at least make a start by having
an international air show, so that
boys and girls, in thousands, couyld
come and see the air show. We must
hold an international air show, whe-
ther we hold it in Bombay or Banga-
lore or Delhi so that we may there-
by inspire our boys and girls to have
a real manufacturing indusiry for the
country. It will be the backhone of
our Defence and we can stand up
well when aggression comes,

Flying clubs and gliding clubs
should be the foundation of the avia-
tlon progress of our country. Fiying
clubs and gliding clubs were the
backbone of Hitlerite aviation and
navigation. We do not want to be
aggressive. But, I said, thesz consti-
tuted the backbone of Hitlerite
Germany in aviation and they went
on like this terrorising the whole of
Europe.

I spoke on research and develop-
ment programme on the last occasion.
T do not think that we have spent a
rupee or made an inch of progress in
research and development in aviation.
We are far far away from 1t

Mr. Deputy-Speaker: The hon.
Member may conclude now.

Bhri Jaochlm Alva: I shall conclude
within a few minutes.

I shall now talk about the Indian
Airlines. There are a number o
points.

I shall now come to pilots’ drinking.
T am indebted to that valuable peper,
Azian & Indian Skyways; it wax edit-
ed by the late Commander 7aughan
Fowler, one of the ablest writers on
aviation in the world; he Is no more
now; the paper contains waluable
articles and they are carrying on his
traditions. ‘They have a valuable
point on drinking; on alcohol:

“Apcident investigation has Indi-
cated that aleohol i~ reagon-
sble propebility has been a
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factor in a significent num-
ber of general avialion fatal
aircraft accidents, According
to deta on gemeral aviation
flying in 1963, the toxicologi-
ca] analysis of tissues from the
158 pilots in command who
were fatally injured in  air-
eraft accidents, who were sub-
jected to autopsies, showed a
measurable blood alecohel in
568—35 per cent of these were
autoposied—cases.

“In fact, after drinking a modest
amount of alcohol, there is a
feeling of fatigue and drau-
siness as much as 10 to 12
hours afterward, long after
the alcohol has left the blood
stream but still exerting an
effect upon brain tissue™

Mr. Deputy-Speaker;
clude now.

He may con-

Shri Joachhn Alva: Now I come to
the quality and quantity of the food
served in the Indlan Airlines. They
are far from gsatisfactory and they
should be upgraded by at least 50
per cent.

In regard to fares, cur [are siruc-
ture is very costly and our people
cannot afford it. Every Sovier cllizen
almost iravels by airlines and they
are subsidised.

In regard to hostesses, they must
imbibe the culture of the land in
wearing their sarees. They musi not
wear sarees in such a way that they
look like film-stars on the aircraft.
Their dress should reflect an Indian
woman, a Hindu woman. They should
wear sarees in such a way that they
cover all parts of their bady.

Coming to radio announcer, in times
of emergencies, the annouancer is very
important. The instrumenti are not
effective and therefore, the hosiesfes
arc not able ta announce properly.
In times of emergencies, the radio
announcer it vour life belt ond if
that is defective, then God save all
the passengers.
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The latrines in serodromes are bad-
ly kept and are very dirty. I would
like that more attention should be
pald to <losets and bath rooms. T
myself have taken out my handker-
chief and wiped out one of the cor-
ridors in Parllament where a chlld
had urinated, so ag to set an

exam-
ple to the staff. Mahalma Gandhi
told his followers: “Tf you wanl to

become a leader, first yo snd clean
the latrines” and his closest followers
did all that.

I now come to the last point. We
do not want any private individuals
or firms to be represemtatives or
agents of the Indian Alrlines. In Goa,
there is still a private agency of

Shri Shinkre: Who said 50? These
are not facts. We have nothing to do
with the old Portuguese agents.....

Shr| Joachim Alva: I have met him
and clashed with him. Perhaps, my
hon. friend does not know that there
are still many private agencles all
over the country, We want that the
IAC should directly take over this
work. There are still many practices in
the IAC which should be put a stop to.
The TAC should come up to the stand-
ard of Air India. The management
of the IAC has becn changing so often,
but T hope that the mew management
will set things right.

Shei U. M. Trivedl: We are all very
much obsessed with the Alr India
strike. Probably, the debate on the
Transport and Aviation Ministry's
Demands 15 being somehow or other
bottled up into the strike business. We
are not able to apply our mind t~ the
whole of the subjects covered by the
Ministry. Shri Nath Pai was no doubt
able to rosh through the various itema
very rapidly, but then ninc-tenths of
the time was still on the Alr India,

Shri Nath Pal: About 50 per centl

Shri U. M. Trivedi: As regards the
difficulty aheut Air India, I shal put
it in a nuishell. There is a strikr
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there, and a strike by very well paid
officers. Governmen. have conviyed
it to us that the strike is on the
ground that the pay scales of the flight
engineers was brough! on a level with
those of the navigators. If that infor-
maution is correct, then 1 should say
that therc is something radicully
wrong with the whole Admiuisica-
tion. I would reques. the hon. Minis-
ter that the should please wmvestigate
it. It is nol enough that ihere must
be an award. The hon. Minister .nust
try and find out what is wrong with
the administration.

I have got papers with me to indicate
that this beemari or malady had come
into existence from 1960 onwards. For
five years, Government were sitting
over it. This is the sixth year
which the bubble has burst, and this
has caused serious loss to the countiy.
1 do not want to dwell upon the pros
and cong of the various claims which
have been brought to my notice. 1
do not want to enter into vhat matlc.
now, but I want to impress upon you
the fact that there is something raui-
cally wrong. I would reguesi the
hon. Minister to go to the rocot of it.
There is a chronic disease which must
be cured. It is not a very acute
thing, but it seems to be somethiug
chronie.

What is this air hostesseg business
that we hear? What Impression do
the things that come to our ears carry
to the outside world?

Shri Nath Pai was telling us ubou!
the question of announcements and
carelessness in announcemenis. Ii is
a botheration for all of us. Has the
hon. Minister travelled at any time
from Trivandrum wvia Madurai to
Madras? Then he would know that
he would not be fed on the way; al-
though it is lunch time, he would not
be given any lunch because there is
no provision for any lunch.

8hri S. Kandappan (Teruchengoda):
There is no rice.
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Shri U. M. Trivedi: I do not know
what type of administration it is
which running all this show., Has
the man who rung this show any sense
of proportion? Has the hon, Minister
ever visited the IAC office or been
inside the LAC office to purchase a
ticket? If & had been then he would
have felt insulted. 1 would reguest
him to go there and stop there or
halt there for five minutes, and then
he would know how those small chaps
there would insult him; they would
no. even care to look at him. They
have got their friends talking with
them; they sit at the counter but the
customers stand. I would  suggest
that it is better that they should re-
cruit some railway booking clerks;
they can pay them less and get more
work from whem. After all, the people
in the IAC issue only about five or
six tickets per day, and they are be-
ing paid heavily, and because they
are paid heavily they think and act
as if they are snobs. Thig sort of
thing is growing in the administration.
I would, therefore, say, that this
should be set right. You can pay them
well. After all why should they be
paid well? They should be paid wei
in order to save our lives; they also
risk their lives in running the ser-
vices. Off and on we hear that an
aircraft has fallen down, or an aur-
craft is damaged or an aircraft 1s
completely crashed, and so on. We
hear of so many things that are hap-
pening, So, the man who flies the
aircraft carries his life in his hands,
and so does he carry the lives of all
of us who travel alsp in his hands. So,
we must have good and great experts
and good people, but at the same
time, they must not be snobs; they
must be persons who have knowledge
of how to fly in the air, and they must
alsp be good persons. I do not want
to enter into the whole strike now.

I was very happy when I read this
morning that the strike was going to
end. 1 do not know whether the strike
has been ended or not. I do not know
whether it is going 1o be ended soon,
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but the sooner it is ended, the better
it is for the country. After all, nothing
is lost; the nose of the Government
or the adminisiration will not be cut;
as it is put in the ordinary language;
‘Naak naheen kategi aap baraabar
tasalee se is kaam ko keejiye’; no
question of Government's prestige or
the administration's prestige will
arise. Let the navigators or the flight
engineers or the pilot guilds also feel
that they are also not going to have
théir prestige lost by agreeing to end
the strike.

Omne of 'heir demands is this. I was
just reading it in one of the papers
that was brought to my notice, and I
agree fully to it and I endorse it
also. That demand is that there
should be a public inquiry and &
clean-up of the administration and the
responsibility of the persons for the
chronic crises in the industry must
be fixed.

Waen 1 think of this inquiry busi-
ness, immediately the Jayanti Ship-
ping Co's case comes fo my mind.
How is it that Governmen! had ad-
vanced such big loans to them? How
is it that they were not able to look
into the matter for so long? How is it
that that man is playing ducks and
drakes with us? How long are Gov-
ernment going to tolerate the position
that that man has ‘brought about”
And what is all this that is going on?
Government have appointed a certain
officer who was already a managing
director or a director nominated by
them, a man who had already signed
the balance-sheet, to inquire inth the
matter and come to a finding.
What is this that is being done? Have
Government consu'ted any lawyer
about it? Have they completely ana-
lysed the pros and cons and the con-
sequences of such an appointment?
Have they not set at nought the prin-
ciples of natural justice? How is it
that they are appointing man who had
signed the balance-sheet of 1965 al-
ready. to look into the very affairs on
which he had put his signature? Are
they going to care for his opinion? 1
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do not think that Government should
care for his opinion; however big he
may be and whatever position he may
ho'd, I am not going to accept it: I
cannot expect any justice from such a
man under thuse circumstances. Why
should Government not appoint a
commitlee of some good men, some
experts who have got knowledge and
who know the pinch of the country to
look into the affairs of the Jayanti
Shipping Co.? It is g wretched thing
which has been there; for the last so
many years Government went on to-
lerating the things one after the other.
The buying of the fleet was a big pro-
blem month after month it dragged
on, and yet Government went on to-
lerating that position. This js the net
result that we find now. And why
should there be political pulls about
this matter? We cannot understand
it ot all. Why should a wonderfulman,
one stenographer who happened to be
in the service of the Prime Minister
now happen to be a big man who is
rolling in wealth? A man who
was hardly getting  about Rs.
700 before is pow getl‘.in‘ a sa'ary of
ubout Rs. 1800 and he has built a big
house also. What is this that is going
on? Why are all these things going
on, and why should this kind of thing
come to our ears? It is high time that
Government had a look into the entire
administration. This kind of thing
must end in our country for ever. If
they have become very fond of run-
ning public limited eoncerns or public
corporations, then they must see that
the public corporations must run for
the benefit of the public and
not for the benefit of the
few or for the benefit of those who
want to draw big salaries only and
boacome snobs in onr country at the
cost of the whole country; this kind
of thing must change.

Now, I shall pin-point the attention
of the hon. Minister on road transport.
My hon. friend Shri Nath Pai was
right when he made his submissions
in this regard. If Government feel
themselves that it is not poasible tn
nationalise the who'e of It, at least let
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them frame rules under the Motlor
Vehicles Act in such a manner that al
those who run it run it under a set
of proper rules. People send thou-
sandg and lakhs of rupees worth of
their goods through road transport;
some ©f the road transport operators
are not the owners, but they have got
the trucks ete. only by the hire-pur-
chase system, and the resu't is that
they have not a single farthing or pe-
nny left in their pockets to pay for
any loss that is incurred. It these
losses are incurred, then what hap-
pens? Who suffers? The public suffers
these heavy losses, and no payment
is made to them.

Government should consider the
question of applying the same
principles to these road transport ope-
rators, which they had appied in the
days when the railway systems were
run by the different companies. Al-
though the railways were run by pri-
vate companies, yet, the Railway Act
was there, and the rules framed there-
under were also there. Similarly, in
e case nf the carriers of goods by
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road transport also, all the liabilities
of an ordinary carrier should be on
them. Besides, there should be com-
pulsory insurance also, so that the
people may not suffer in the end if
their goods are ultimately lost.

Then, as regards the operation of
the Motor Vehicles Act and its ad-
ministration, I do not know why there
shou'd be different departments do-
ing it; why should the Central Gove-
rnment or the Transport Ministry at
the Cenlre not manage it through their
own agency and see that all the ope-
rators work in a particular specified
manner and in a generalised way un-
der particular rules framed by Gov-
ernment.

The provision is there, but no use
is being made of it, ...

Mr. Deputy-Speaker: He can con-
tinue tomorrow, as it is 5 pm

17 hrs,

The Lek Sabha them adjowrmad tll
Eleven of the Clock on Tuesday. April
5, 1968 Chaitra 15 1R88 (Saka).



